
THE 

LEGISLATIVE ASSEMBLY DEBATES 

Official Report 

Volume VJ, 1946 

( 16th April to 18th April, 1946 ) 

FIRST SESSION 

OF THE 

SIXTH LEGISLATIVE ASSEMBLY, 
1946 

I , - ._,., .. i •. ,.... - ,-
t �- ·� � - • �) 

'l-· -:\_\� ,': ·.)�'-(., 
·. ' ) . . . )\.I . . . - . [• 

�· .- .. . ' :.. "." .... '• . ' .... -·., .... � ·"' . 
--

p.,_ ar 'Illa lux•a• or Pu111.1mno111, D&m, lJIIIU 
,- n - lloAGa GoTaJDm!IT or IJIDU. P .. ,, NIIW Darm, hnaa 

1947 

18th April 1946



xwt 
CONTENTS 

Volume VI-IMh AprU to 18th AprillN6 

-wclu. 18t1! AprU, 11140.-
tana4 Queatlon8 IUI4 ADlwan. • ~71 ,.u.nea. Qu.~IoDlIIIId A_weD 4077-82 

)rt N oUe Qu.tIoDII and ADlWtlI'I £082-8' 
Jon for AdJoummen~ H AIletIed 

,n.Partlclpat.ion or lDdla In J'OreIp MlnJa&en 
OonfereBOll a~ Parla Dl8aIlowed MI86 

S.tement re Deterioration In Position uI 
IndlAna In Bout.b.&tHea .. 4~B8 
HMaae 110m tile OounoU of SaM 60IMI 
BeIolutton "BaWlaation oC AmendmeJl~ at 
l.l00atlwt.ion of lDMroatlon&l Labour 0.-
pnIIation-Adopted aa amended . 4088-&lOB 
BeIo1uUon I'll COuatltuttoo of tile {J nlMd 
Natlolll' Educational- 80lenWic 
and Oultural-OrJllllllaatlon-Adopted . UIIZ-10 

IndJan Coinage BUf-CJraulated - • nlc.-18 
Motor Veblolea (Amendm.l BW- DIIouI-

alon on t.be motion to refer to Releot Com· 
mlt_ not concluded 611&-10 

WedIHllClaJ. 17t.b April, 111'6,-

Member Sworn . 
8t.arred Queatiooa and A!l8WCD . 
Unataned ~ueations and Anawel'!l -. 

Short Notiue ueatlon and Ans_ . 
Motion for dmment " l'ropoaed part,I. 
oIpation on of IndJa by 
NOmInees or She Govunment of lndl& 
III the preUmlnar:v meeting Cor oonaldera-
tlon of an Internatton&l ConfereBOll On 
World TraclII aud IlImplo)'1D8Ilta nla· 
allowed. 

'111 
UII-78 
'174-78 
'176-77 

'177-81 

8ummar:v or~ alSe_tIl Labour 
OaIIferenoe • • • 
Bre&ton WoodIJ ContereBOll 4Iree!Den ta Pre· 

Isn.Uon al the 8oo0nd liMrlm report. 
oI"tbll CommItt4le .. . 

Motor VehioIea(Amendmen~) BW.JI.e~ to 
Select Committee • • 4,184-111 

Demand for 8upplemenar,. Grant for 1948-n. 4198-4116 
Appeuded In • . • •. 4118 
Tburaday.18t.bAprll,19t6-

Member Swom 
Sarred Queatlon8 and ADlwen _ . 
Postponed StlLrrod QU6lltJOl\ and AI\l<Wl' .... 
UlUItarrIld QueatioOll azul Alllwen 
S~MJDl!nta l.ald On tae Table • 
Short Notloe Qu.tloll' aud ADllwer. • 
Motion for AdjoUJ'DJnent " Failure of .Hew 

New Delbl PoUoo to cllorcllle VI"llanee 
aDd talle adequate .celll '" Inveetipte 
~Buled out otordar. • • '~1 

lIummar:v of l'roceedJnp of 1I11i1dla 
MeetlnllllfStandlnll I.3hour Comailttee '111 

IDlUlan08 18eoood Amendmeut) Hill-
Appointment of Xr. Valdyanatbir.n to thft 
Select Commlttee . 'III 

M.eooI8IIe from t.he ColWell uI lOLa"" • UBI 
Demand for Supplementary Grant for 19.e. n . U8I-tIOl 
lIotio n " S-nd lDMrIm BeDOrt of 'lie 

(JommlLI.e8 on tile Brettoll 1'VoodIJ (Jon. 
CIlreuCft ApIemeIlta .l.4opMd . • 6101-18 

• 



LEGISLATIVE ASSEMBLY 

Thursday, 18th April, 1946 

Thp AA~ m l  met in the Assembly Chamber of the Council House at Eleven of 
... he Clock, Mr. President (the Honourable Mr. G. V. Mavala.nkar) in the Chair. 

MEMBER SWORN: 

Mr. Lalgudy Swaminath Vaidyanathan, M.L.A. (Nominated Non-Oftioial). 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 

POST-WAR DEVELOPMENT PLANS OJ!' GoVERNMENT OJ!' INDIA 

1958. ·Kr. Ta.mizuddin Khan: (8) Will the HonourablH Member for Plan-
uing «lid Developmellt he pleased to state what are the plans, . ill brief. of the 

lriou~ Departmellt.s of the Government of India which have been finally 
adopt.ed for executioll ~ " 

(b) What is thl' pel·jod of time within which the execution of each sucQ 
plall j" likely to he completed. and what expenditure does eooh such plan 
invoi \"t.:' 

(c) What is the brief description of the draft plans. if any. likely to be 
takell into eom;idel'ation during t.he next six months? 

(d) Do GovernllJCllt propose to go ahead with the preparation and execu-
tiOIl of post-,,·ar dE'wloplllenl plans, or do they intend to await the formation 
of Ii \PW GovcrlllllPlit HS the result of the endeavours of the Cabinet Mission? 

The Honourable Sir Akbar Bydari : (a). (b) and (c). Plans have been prepared 
by various DepartlJltmts as indicated in my reply to part (e) of question No. 635, 
by Professor N. G. Ranga, on the 4th March. 1946. Some of these have been ap-
proved in principle and other!; are being examined for such approval. The period 
of time within which thl' schemes are to be executed will be decider! when final 
financial sanction is ac·corded hut it is expected that the programme in view will be 
('ompletf'd by 19f)2. 

(d) Wp pr'lpoAe to IIO 11head. It will 00 open to the new Government to alter 
or amend the plan!>! should they consider .that neoeilsary. 

Mr. Muhammad Nauman: May I know if the Honourable Member' will lay 
the plans on the table or in the Library, so that we may know what are the prospeo-
tive plans which the Government propose to go ahead with ? 

The Honourable Sir Akbar Bydari : I have already in answer to Prof. Ranga's 
qUPl'Ition placed a statement on the table of the cost of several plans but if the 
plans themselves are not in the Library. I shall consider the request. 

Mr. Manu Subedar : In view of the fact that progress is being made in the oase 
of !;ome of these plans and some of them have not been finalised. will not the Honour-
able Member circulate to the Members of this House a statement of what has been 
done so far and a further statement after a month or two as to what may be done 
thereafter 1 

The Honourable Sir Akbar Bydari : I shall consider the suggestion. 
Prof. If. G. Ranga: Is it true that efforts are being made to appoint I.C.S. offi-

cers in the place of technical experts in charge of several of these committees which 
are expected to prepare these plans 1 

The JIoDourable Sir Akbar Briari : I do not know why the bar sinister should 
he imposed on I. C. S. officers. . . 

4217 
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Prot. N. G B.anga : In view of the faot that I. C. S. men are not teohnical men, 

is it not right to expect the Government to place only technioal men at the helm of 
these technical panels which are expected to give techincal advice to the Govttrn-
ment of India; 

The Bo.-ourable Sir Akbar Ibdari : Will the HonOllrable Member give me wy 
instanoo in which we have plaoed a non· technical mw in a technical joM 

lIIr. Supnka Sethar Sanyal : II! it a fact that his Secretary is one whose only 
qualification was that he ran away from the fields of Burma? . 

The Honourable Sir Akbar Ibdari : J do not know whom he is referring to. 
lIIr. SU'nn Sekbar Sanyal : General Hutton. 
The Honourable Sir Akbar Bydarl : He is leaving the department by the 20th of 

this month. 
Seth Yuau! Abdoola Baroon : Does the Honourable Member propose to take the 

Standing Advisory Committee into his confidence 8Jld to diHCUSS with them the en-
tire plaIl8 for development before he circulates them ? 

The Honourable Sir Akbar Ibdari : I will consider that. 
Seth Yusal Abcloola Baroon : May I inquire how many meetings of the Standing 

Advisory Committee were calleo this session for consultation I 
The Honourable Sir Akbar Bydari : Not one during this session. There has not 

been any time. 
Prot. N.G. Banp : Who is going to succeed General Hutton! Is he an European 

or Indian ! 
The lIODourable Sir Akbar Ibdari : An Indian. 
Shri IIohan La! Sakaena : DoeR the Honourable Member propose to convene a 

meeting this 86S8ioni 
The Honourable Sir Akbar Bydari : I will consider that. There was no time 

to convene a meeting of the Advisory Committee. I attach great value to itli advictl 
but there has not been time and if during the summer occa..-;ion arises, when we can 
put a worth while agtlnda before it, I shall certainly convene a meeting. 

Shri IIoban Lal Salmena : Is it not a fact that the standing comm:ttees of other 
Department8 have been held more than once and this committee has not been cOll-
vened even once ? 

The Honourable Sir Akbar Bydari : Quite possiblyo 
Shri IIohan Lal Salmena : Is it not a fact that the HOLlOurable Member did not 

consider it necel!8&ry to call a meetin~  not that there waH no time. 
The Honourable Sir Akbar Ibdari : Quite honestly t,here WIiS no time . 

. POST-WAR DEVELOPMENT A~S OF SECTION ~ l PROVINCES 

1969. -llr. Tamizuddin Khan: Will tilt-' H0110lllolibie ~1t'lIl '  for PlalllJillg 
and Development he p:eased to state: 

(8) whether Provincial }lost-war plmlt; prepared by section 93 Government,.. 
ha.ve been fiually approved by the Govenullent of India, or wliether these 
will be Rubject to ,'evisioll IJ.lld alteratioll by the popular Governments already 
fl)lmed ill several ro ill e~ and likelv to be formed in others in the neal· 
tuture; and . 

(:<)) whether it is a fMet that approval by the Central Govenlment is n. 
condition precedent to lilly nmmcial assistance from the Central Government 
to 11rovincia,1 Governments for the execution of such plans? 

The Honourable Sir Akbar Ibdari : (a) The Provincial Plans have not yet been 
finanlly a.pproved hy the Central Government. It if! open to Provincial Govern-
ments to revise or alter their Plans should they consider it neceR"ary. • 

(h) Yes. 



STARJUU) QUESTIONS AND ~ SWJ S 4219 
DUTlJ:H 0, S:rBNOURAPHERS .&TT.&CHED TO CoNTROLLERS IN MILITARY AOCOUNTS 

DEPARTIrlENT 

" 1960. $1Ir. Ahmed. 1:. B. J&'Ier: (II) Will the Honomuble the }'illallce 
l\telllbel' please sta.tethe number of 8tenographers attached to on~rollers in 
t,h':! Military Ac'Counts Department and the number of Muslims among them? 

(b} Is it a fact that orders I'egarding recruitment as provided in the Home 
Bepll.!tment Resolution of 1934 are not- being observed in case of Rtenographers 
in thIS Department? 

(c) Is it a fact that stenographers are nct used by Controllers as such but 
areernployed in office ml1inly on office typing work? 

(d) Is it a fact thl:lt stenogrltpherR in this Dep!irtment do not accompany 
th(>ir officers on tour and that in" their place junior clerks . are taken? 

(e) !fso, does the Honourable Member propose to issue orders to Control-
lers that stenographers should be utilised for their legitimate duties and not 
otherwise and that Controllers should make the best use of their stenographers? 

IIr. K. G. Ambegaom: (a) The total number of stenographers employed in 
offices of Controllers of Military Accountli is 32; of them seven are Muslims. 

(b) No. 
(e), (d) and (e). There L'I no reason to think that stenographers are not utilised 

for the work for which they have been engaged but, in order to make the position 
p6rfectly clear, orders will be issued to all Controllers. 

MUSLIM INSPBCTING ASSISTANT COIIunSSIONERS AND PEB.."!ON'&L AsSISTANTS TO 
O(HIVISSIONBR OF INCOlllE-TAX IN THE PUNJAB, N. W. F., AN;D 

DEUU PRoVINCES 

1961. $Ilr. Ahmed 1:. B. J&'Ier: (a) Will the Honourabl" the j<'illBnce 
MembE::r please state the number of Inspecting Assistant Commissioners of 
Iucome-tax in thp Punjuh, ~orth \\'estern "Frontier and Delhi Provinces? 

(0) Is it 8 fact that there is not a single Muslim Inspecting" Assist!lllt Com-
Ir.issioner in the whGJ.e !irea? 

(c) Do Government propm;p to take .. te,)!' to 1.lppoillt half the number of' 
~ll1slil JS to these postS! If not, why not? 

(d) Is it a fact thl:lt the IJost of Personal Assistant to the Commissioner 
1\( Income-ta>; of the Punjab, North Western Frontier IJUd DE::lhi Provinces has 
ht.tl1: held by non-MuslimH for a considerably long time? 

(e) If so, do Government propose to take steps to appoint a Muslim officer 
to this po!st? If not, why not? 

JIr. K. G. Ambegaokar: (a) Four. 

(b) No, Sir. 

(c) Assistant Commissioners of Inoome-tax are appointed by promotion on the 
baAis of selection from Inoome-rax Officers ad they are posted to the Inspecting or 
the Appellate sides according to administrative needs and ha.ving regard to the suit-
ability of the offioers ooncerned to hold particular posts, The Government orders 
regarding reservation for communities do not apply to these posts. In the circum-
stanees, while the claims of senior Income-tax Officers who are Mullima are consid. 
ered for appointment as Assistant Commissioners, Inspecting or Appellji.te when 
vacancies arise, no pa.rtjcular proportion of these posts of either category can be re-
served for a.ny particuJar community. 

(d) No, Sir. 
(e) Does not aril'oe. 
Mr. MuhammacJ :Waumao : When these appointments of four All8ist;ant Commis. 

sioners were made from time to time, were MUlilims considered IU,ld by W,tJ.", proceilS ~ 
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. 111'. K. G. ~ e ao r :. As I have SII i~  the!le appointmentH are made by promo-
tIOn on the haSIt! of selectIon of the !lemor-most offioers on merit. 

111' •• nbammad Nauman : Am I to understand that there was no senior most 
Muslim of merit to be oonsidered when these promotions were made ? 
Mr. K. G. Ambegaotar: I think that follows. 

EXEMPTION FROM INCOME-TAX TO BUSINESS INCOME,IN TRIBAL AREAS 

19U. ·1Ir. Ahmed 1:. Il. oTder: (a) Will the HOlloUl"lI.ble tht Finance 
Membel' please state whether it is Ii fact that all general exemptions were 
'corporRted in the Indian Income Tax Act 8S amended in 1989? 

. (b) Is i~ also ~ fsc.t ~hat the exemption of not taxillg business income in 
tnbal area IS specifically lDcorporuted in Section (1) of the Income Tax Amend-
ment Act, 1989? 

(c) Why is it that when such lipecific exemption has been incorporated ill 
the Income Tax Act, 1939, exception if; being taken with regard to business 
in('ome in the Baluchistlll1 Tribal Sl'l18? 

Cd) An: Goverllment aware that it amounts to nullifving the provisions of 
Section (1) of the Income Tax Amendmellt Act, 1989?' 

(e) If the p<.>l!cy of ~he Goverurnent is to .. ccure uniformity of legislation 
between the BrItish Illdla and the tribal urea why Las this special exemption 
been incorporated ill the Income Tax Act '! 

(f) Is it [I. fact that Government did not want to a l~  the Income Tax 
Act to the tribal area? 

(g) Do G-overnment propose to issue instructions to the Income Tax 
Department not to tax business incollle ill tribal area till SUCll Erne as thir. 
exemption is withdrawn? 

1Ir. K. G. Ambegaokar: (a) Xo: 
(b) I presume that the Honourable Member if; re errin~ t.o suh-Hect.ion (2) of 

section I of the Indian Income-tax Act, 1922, and not to the Inoome-tax Amend-
ment Act of 1939. Accordinp-to thi;; su ~(' tion the Ad· (JoeR not apply to the.se per. 
sons in the tribal areas, who are neither servantR of the Crown nOl' British subjects 
in the serviN" of a local autbority. Thus the income of these persons, whether from 
business or other sources will not be liable to tax under the Income-tax Act, 1922, 
if such income accroes outside British India. But as the Indian Income-tax Act, 
has been applied to some of the tribal areas, business income as ahm other incomes, 
in such areas will he liable to tax ~nder the Act as applied. 

(c), (d) and (e).] take it that the reference is to the Indian Income-t.ax Act, 1922-
Under section 9H of the Government of India Act, 1 ~!)  the Central Legislature 
has no power to make laws to apply to persons outside British India, who are neither 
British subjects nor servants of the Crown. It is in view oftbe limitations imposed 
by the Goverrrent of I~dia Act, 193!}, that the scope of section 1 (2) of the Indain 
Inoome-tax Act, 1922, is restricted in its application to the tribal areas, which though 
they &re in India are not part of British India. Uniformity of legislation is 
I'lecured where necessary by the British Indian Act being extended to the area oon-
cerned by the authority competent to enact laws for that area; and there is no 
question of any conflict between sllch application and the restriction of extra-
territorial jurisdiction in sub-section (2).of section 1 of the Income tax Act, 1922. 

(f) No, Sir. 
(g) In view ofthe anBwer to parts (b) to (e) the question does not ariSf): 

Prof. N. G. Ranga : Are we to understand that these people who carryon th.ir 
business. in tribal areas escape the necessity for payiag income-ta.x either in India 
or in England if they happen to be English people ? 
Mr. K. G.Ambegaotar :  I think my answer makes it clear that Indian Income-

tax Act h&8 been extended to the tribal" a.rea.s by the authorities which are compe-
tent to make laws for tribal arelllJ. 



STAKUD QUESTIONS AND ANSWERS 

APPLIOATION OF INOOME-TAX ACT TO TRIBAL AREA 

1968 .. -Mr. Ahmed E. H. Jailer: ~II.) Will the Honoura!.>le th~ Finance 
.Membel' plelll>e stat!;: from what yellr' the Income Tax Act has Deen ~ lied 
to tbe 'I.'ribal liJ!ell.s in Billuchistan? .  . 

(b) 1£ the tlct hat! b!;:ell applied before UltiU, why is it that tiection (1) of 
thb Income Tux Amendment Act. 1939, provides that the Act ~ tends in 
tribal 111'(;I1}". only t.o British subjects who art' in the service of the Crown or 
local authorities estll'blished in the exercise of the powers of . the Crown repre-· 
senooti"e or the ()entral Government in that behalf Imd -to wI other servants ' 
of the I :I'OWll ill the said area and not to business income" 

lIr. K_ G_ Ambegaokar : (It) From 1922. 

(b) I wc:mld invite the attention of the Honourable Member to the reply given 
to HtaInd question No. 1962, on today's list of questions. 

INDIANS AND OTHERS IN ARMY, NAVY AND AIR }'OROES, THEIR PAY AND OTHER 

AMENIT'ES PROVIDED TO THEM 

19M. -)(r. Saaank& Sekhar Sany&l: Will the War tiecretary be pleased to 
state: 

(d) t:ht; tottd !Strength Ull the :)lst J.larch, 1940, in the Indian Army, Indian 
Kavy, Indian Air Foree showing, separately, under each bead· the number -;f 
lndltlll"; <fn(1 lIoll-lndians; 

(b) th~ cUlllpal'lltive scales of remunel'utioiJ., 10,>d, clothing and other mis-
~lIllneous amenities for Indians and nOll-llldiaus; lind 

(e) whether Government nave under contempla.tion an overha.ul  of Military 
personnel Hnd expellditure policy with a view to immedi~te Indinni8ation 7 

Mr_ P. IIuon: (a) I lay It statement on the table giving the latest available in-
formation. 

(b) I must refer the Honourable Member to Army Regulations (India), Pay and 
Allow8.nce Regulatioru, the Roya 1 Warrants for Pay, Appointments, etc., and to 
the releva.nt Orders and lustruotions of the three servioos whioh have been issued ' 
from time to time. 

(c) Every method of speeding up nationalisation of the armed forees is eon 
tinuaIJy under consideration. 

Stakmclit 

'Tv/u.1 strellgth vf Ih. 1111/itm A I'III!! WI 011 1,,/ ~lal'  l!J.I/;--

OFJ'IGERS 

British (ineillriin", Briti'"1 Sf',·\·i,·", attH"h",d Indi'H1 Anny) 
I n,iillnl< 
·*R. O. RH. 
Y.C.Os .. 
I. O. ~Il. 

, "!II. ('~. (R) . 

• Including t11 ~  "UA{'h",d to Uw IwliAJl Army. 
'Tnl,,1 "lre'l1gth of the R. 1. A. F.--

Offlp"r •. Il~ 011 :ll ~t MIlI'l'h I 114 c) 
Airmt'n. II~ Oil 15th :\t,m·h 11141\ 

~nroll d ollo t I'~. AM nil 15th Mltr!'h l!l46 . 

32,484 
15,210 
.")3,306 
:J8.:l7f1 

1.156,340 
2114),20 

1,384 
:!1.740 
11'!.4t1l 

R.I.A.F'. i~ rllr I~ 1Il JndilUl Servie" Ilnd no JI()Jl JJldi n~ ul'e "('r\'illlo: ill it. 
Tota/.,lrl'llqlh 'if R. 1.:-V. as on .11al Murch 194/;-

Illdian~ 

nn IJldi lI~ 

In<lian 

I ~ ~ ASIl WARRANT () I .. ~ 

RATISO;" 

()n lndiall~ .  .  .  .  . .. . 
t Ex(·ludf'R 4057 rlltilll'M ill "0'"'''' of r",lell8e '''It. not yf't Wl'ittPII off. 

lAW 
682 

1+ ilt\ R.. N. Oil 101m) 

15,246t 
Nil. 
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Mr. S'rnka Sekhar Sannl : With reference topart, (b). may I know whether 
Government are taking steps for putting the British personnel and the Indian pk-
sonnel on the same basis '? 

1Ir. P. Muon : As I have expla.ined a large number of times, there i;; at present 
a committee whioh is considering all questions of aooommodation. pay. and similar 
matters and also allowances of aU kinds. But as I have also made ol¥r on a num-
ber of occasions, they do not contemplate putting British and Indian personnel on , 
exactly the aame basis for the reasons whioh I have explained which are that the P&Y 
of soldiers in all countries is related to the general level of wages in that country 
and that is why American soldiers are paid more than British. 

Mr. S'rnka Setbar 8anyal : Do the Government intend to plaoe before this com-
mittee their own ideas about eliminating as far as possible the British elements in 
the army with a view to getting reduction of COHt in the army ~ 

1Ir. P. IIuon : I do not follow the first part of the (lue'ltion !-

BIr. Su,oka Setbar Sanyal: With rt'ferenee to p"rt (c) will the Honourable 
Member please state whether Government have under contemplation the bringin, 
of dilcharged British army men from abroad in ordt'1" to dump them on the rndian 
army as a process of what is known 11$ ~ondment. 

Mr. P. Muon : Certainly not. All plans for tht' future compo .. ition and size 
of the armed forces are necessarily fluid because they will be decidect. event,ually by 
the future Government bllt the provisional plans on which we arf'l workinj( are for 
• distinct reduction in t,he number of Briti8h personnel. 

Mr. Sannka Sekhar Sanyal : What is the policy of ~t' ondmtlnt '? 

1Ir. P.1Iuon : Tht' policy of Ht'condmt'ni has nothing to do with the number of 
troops in the country. That is a question which refer" to officerM. 1 have explain. 
ed t.hat also quite a number of times. 

Mr.llaDu Sabedar: Will tht' Honourahlf' Member Ili,'t' 11" some idea of the-
odemobilisation of British trooJlM. On a previou ... occlIo."lion he mentioned that it W&1> 
not in the pub1i(' interflst to inciirate what waM th!'ir IIllmht'r ill this eOllatry. \\"ill 
thtl Honourahle Mtlmher !lOW nll'ntion till' !LIImh!'r (If British troopl'! in India! 

Mr. P.lIuon : No, Sir. I alll not. allolVf'd to givt' the nUlnhf'r of troop ... in any 
thea.tre. 

Mr. Manu Subedar : Is thf'rf' a.n.,· dernobilisation oin~ on I J" it fltidy rapidly 1 
Will the Honourahle Mflmhflr give us Mom!' idea of the pac!' ! 

1Ir. P. lIIason : Of,coUl"I'!P demobili..ation IS going on very rapidly indeed. 
Babu Ram Narayan Singh: Is it not a fact that Britil'!h soldiers and officer.'! gM 

marriage allowance, children allowanop. Hflparation allowance and JlIany other allow_ 
ances, whereas Indian soldiers and ofticprs /let nothing! If so, when will thi ... di"t.ill(·_ 
tion be abolililied! 

1Ir. P. Mason : A" I have explainf'd hefore for sonIf' time past these various 
allowalloos were giv!'!l to British offiollrs and HoldierH but not to Indian8. A" regards 
Indain officers, the arrange mons are now the SRII;e fm' both. In the a~!l ofsoldierR 
there is a diMtinction to somp !'xt!'llt, hut the whole qll!,r,ltion is being oonsidered 
hy the committee to whioh I r!'f('rred jllr,lt now. J /lave an anl-lwer to this Mpe-
oifie queMtioll H. week hack. 

Diwan Chaman Lal : In view of the repl." to pa.rt (R.) and his a~8llran e that he 
laid a statement on the table of the HOIlI;e giving tho total strength of Indians and 
non·India.ns in the variOIUI service,;, ·how does it square with mv Honourahle fri-
end's refusal to give the total number '! . 

1Ir. P.Mason : What I said was I was not allowed to givetbe total number in 
any one theatre. It doos not follow that all the troops in the Indian army are ill 
India.. 



·fADE Q'O.STION$ AND ANISWaRS 

ANALYSIS OF PROF. VAKILS STA'rEMENTS BY GOVERNMENT 

1986. *1Ir. SUIIlka Sekhar Sauyal: (Ii) Will thE:: Honourable Member for 
l:'lHnning and DelevolplIlent be pleased to stHte: 

(a) whether the attention of Government has been drawn to the statement 
of l'rof. Vakil which Ilppeared in the Hil/dttlltnn Times on the 4th March, 1946; 

(b) whether Governtuent's Ilttention has been drawn to another staterneHt 
of the same Prof. \'akil which appeared ill the Commel'ee 011 the 16th March. 
1948; 

(c) whether Government lUlve examined the variolls implications of the said 
two !';tatements; and j  , 

(d) whether Government haVE:: con!iidered the question of allalysillg titos,,' 
I'viilts of the staj,plrIent,,. with which they agree and those with which they do 
not:' . 

The Honourable Sir Akbar Hriari : (a) e~. 

(h) YeR. 

(e) Yes. 

(d) Government do not oonHider that &JlV Huch detailed a.nalvsiH would lead to 
lIHeful report.!!. " 

. Mr. Salenka Sekhar 8anyal: Will the Honourable Member please consider 
the qU6Htion of oirculating these reports, ",nd the Htat.ement of Prof. V &kil amongst 
the MemberR of the StandinJ.( o~mittM ? 

The HonOUl'&1Jle Sir At_ Hydari : Honourable Members have a.lreadv seen 
t ht-Ill in the PreSHo .' 

Prof. N. G. Rauga : An' wt' to underRtand that the Government also have the 
Hame impression that IlltH hoon produced in this oountl'y asa reKult of the sta.tement 
of Prof. Vakil, that the Planning Department I'lllilly does not want planning ? 

The Honourable Sir Akbar IIydari : EconomiHts should be on tap and not on top. 
Prof. Vakil has made oertH-in statement!;. I have read them. I havE' conl"idered 
thE'H1. J do not think an." further time should he spent on them ill any lIuch deta.il-
~lanal si  aH my HOllorablf' friend ~l ests. 

Mr. Manu Subedar : May I know whether all,V reorganisation department L'I being 
planned in viflw of the eritieisms not only by Prof. Vakil but from many other quar-
ter's '! 

The Honourable Sir Akbar Ibdari : What other quarters '{ 

Mr. Manu Subedar : From discmlHion in this House, from Honourable Members 
of thi" Hou!le. 

The Honourable Sir Akbar IIydari : I do know that some of the Honourable 
Memhers opposiw have criticiHed the direction of the Depaltment by my diRtinguish-
ed pn.deoossor, but I do not think any of them criticiHed in an~' deta.iI the organi-
flation of the departmf'ut nor have they made allY constructive propOHals to that 
Md. • 

:Mr. lIIanu SuWar : Proposals for the reorganiHation of the Department have 
hoon niH-de but are the Governllwnt of India content to leave the Department a,<; it 
i!;now! 

The Honourable Sir Akbar Hydari : We are never content with things aH they are. 
We are constantly improving, subjflct to the limitation ofpenmnnel aud HO on, 

Shri Mohan Lal Sakseoa : Is it not a fact that Mr. Vakil said that most of the 
planning iH done more outside the Department than in the D:lpartment? IH it true 

The Honourable Sir Akbar Ibdari : I have on various occasions explained that 
we havfl had 808siHtallce of considerable numberH of distinguiRhed non-official:'! 
and expert:'! who are not full time members of the Department, but who have given 
their services free in the nationa.l interest. To that extent the statemflnt is oerta.inl~  

true. 
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Babu Bam 5araYaD Singh : What is tha.t st ie~elit I 

Mr. Prelident : That is going into some other details. 
Diwan Chaman LaD : Has my Honourable friend considered the suggestion 

made by Professor Vakil for the appointment of a supreme economic council and 1-1 
council for economic research 'I 

The Honourable Sir Akbar IIydari : No, Sir. 

Mr. Suann Sekhar San7al : Will the Honourable Membel' consider the desir,-
ability of issuing a re~ communique a.t the instance of Government pointing out 
what suggestions and critic'isms of Professor Vakil are IIoCcepted by Government! 

The Honourable Sir Akbar IIydari : No, I do not propose to do that. 

Sri M. AnantbuQanam Ayyangar : May I know from the HonoUrable Member 
in particular whether thf'Te is any Jlro l~al to have ary national planning ('ommi~

sian as suggesWd by Professor Vakil in his newspaper article! 

The Honourable Sir Akbar IIydari : No, Sir. 

Sri M. ADu.tbuayanam Ayyangar : How then is the Honourable Member COll-
sidering the coordination of the various MCheDl6t! that have been sent to the pruViIlC6S! 
Is he bringing into exiswnce any committee ! 

The Honourable Sir Akbar IIydari : The best method of coordination is to get 
into council with the popula.l· ministritli'l now being formfXl in the various prO\-inc(.,'l'i; 
and that I propose to do. 

OBBBBVATJONS OF l"ROF. VAKIL AND EXUUNATION OF POLICY RE PLANNING 

AND DEVELOPMENT 

1966_ *)[r. Suanka Sekha.r Sanyal: Will the Honourable Member for 1'11111-
ning and Development be pleased to state: 

(a) whether Government haVE considered the desirllbility of issuing a cow 
munique setting forth their reaction upou the ohservations of Prof. Vakil; 

(b) whether the questiou of polil'.)' with regaru to the plauuing and den·lop-
!Jlent has been examineu hy tIle Executive Council after the .. aid 8tatemellt.~ 

came out or after the recent budget de ate~ in the A,.;sernbly; 

(c) whether the (Toverllnwnt are satisfied t,ha t 1 be presellt. Industrial Ad vi.;c'-
and his Secretal'iat have got the required scientitie ancI tedlllicnl knowledge and 
experience; and 

(d) whether the \'Iuiolls lIspects referred to in The fort'goillg parts nf thl 
question have OE en placed for discussion before th(· Kl illldillg CommitteE' of til(' 
House; if not, whether they are going to be plnced? 

The Honourable Sir Akbar Jlydari : (a) No. 

(b) I cannot diseolse what transpires in the Executivtl COllllC'il. 

(e) Yes. 

(d) If the Honourable Members on the ~tandin~ Committee desire that this 
should be placed before th~ at one of their meetings, I shall eertainly contlider the 
suggestion, 

Mr. &alenn Sekhar Sauyal : With reference to part (a), mlty I know the reasons 1 
The Honourable Sir Akbar Jlydari : It is only my judgment, but I do not think 

that a communique is necessary in this case. Professor Vakil has made a statement 
&nd he has broadcast it in various journals; it ill up to anyhody to form his own judg-
ment. 

Mr. Suenn Sekhar San7al : Is the Honourable Member sure that his judgment 
is not coloured by prejudice because of the fact ...... _ .. 

President : Order, order. 

Shri Mohan Lal Sabena : With refernce to part (c), has not Professor Vakil 
complained that in many cases these I.C.S. officers, who do not know the subject, 
make comments on reports of experts? 
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The Honourable Sir Akbar Rydari : Yes, Sir, I have tleell that a.llegation. 
Shri IIohan LaI Sabena : To what extent iR that Rtatement correct! Hus the 

Honourable member taken the trouble to inquire in the, matter! 

Mr. President : These are matters of opinion. 
Shri lIIoban LaI SaJmena : There iR an allegation that the;e I. C. S. officers inter-

fere in the work of plaJUling, in as much as experts are appointed to makl' "ugges-
tion!; and without kllowing anything of the subject the l.e.H. officers omm~nt 011 

them. I want to know whether the Honourable Member has made an~' inquiriell 
into the correctness or otherwise of this alIegation. 

The Honourable Sir Akbar Hydari: I have made no inquil'ies becausl' I happen 
tQ know the working of my own Department. 

Sri 111. Ananthuayanam Ayyangar: Are Government considering the desir-
ability of calling a meBti.lg of the Standing ommitt ~ ~ f.)r Pla.nning now 01' SOOll 
after the close of thill Hession ill order to consider the various schemell and evolve 
a eentrall'l(:heme { 

The-Honourable Sir Akbar Rydari: A8 I have said before, I shall call a meeting 
of the ('ommittee all soon as it ill ftla.sible, hut I thi.lk we all n'M:! a little rest after 
this Sel'lsion. • 

Prof. N. G. Ranga : Will Government also consider the advisability of conven-
illg a confd,1nee of the Provincial Minist3rs conc3rn':ld with planning for the purpose 
in eonjll'lCtion with a meeti.lg of the Hta:l ii':g Com-nittee of this HOllse for Planning? 

The Honourable Sir Akbar Rydari : No, not in eonjunct.ion. 
Prof. N. G. Ranga : Independently? 
The Honourable Sir Akbar Hydari : Y(';. 

INCRl!:A.SED PURCHASE PRICE OF HALT 

1967. ·Pundit Thakur DII Bhargava: (:1) Will tht lloll()Ul'able the Filllillce 
.Melllber kindly statl~ if it if! II. fact that Salt dealer~ Il,;ed ~o purchase :3al' 
directly from the Salt Department f)pfore the 1st M<lr('h, 1946, lind that 1I0W 
~h '  are requil'Pti tu IJII." th,: Sllllle from departmelltal lIgellts and to pay 
H". 0/1/6 per llIaund more? 

(b) Are Government Hware that this change is likely to rtc'sult in increahing 
the price of Salt find is virtually an addition j,o the inc-kit nee of Salt Tax ot! 
('onsumers? 

(c) What IlPlIefits do (Tovernment propose to derive from t hi" chang<-'! 

(d) What is the cost price of Salllhhnr SnIt, and whAt i~ its present TlI!lrket 
fate? 

(e) Are GOyt"rllIlient fI\\'nre thnt (wer." increase in tl1P pl'iC'f' of Salt. hen\'(ye!' 
80 small, haR a pl,pjlldici<l1 ('fff'et, lIpon the health of hllml1ll heingR and cattle in 
this country? 

The Honourable Sir Archibald Rowlands: (a) If by Departmp-ntal a ellt~ the 
Honourable Member ifl thinking of authorised traders, the answer il'l, Yes. Sir. 

(b) No, Sir; not necessarily. 

(e) Government is always anxious to give up cont.rohl ntwt'ssit.attld II,\' war 
conditions. 

(d) The o~t price ofsalt at Sambhar is Rs. I II 4/:J per mallnd incllliilin· of du~ 
of Ril. 1/9/-. The mark(lt rate varies from place to place. 
(e) J am ~orr  Sir, J have not been able to consuJt.the (·nt.t1e : hut, Ko(ar as human 

beings ar(l concerned, the quefltion is not likely to a,ritle in Ow present CRse. 

Prof. N. G. Ranga : Is it a fact that a. representation from the people affected hat'! 
been communicated to thtl Honourable Member! If so, has the Honourable Mf'mb(lr 
come to any conclusion in re!£ard to the complaint mal1l\ lly these people who al'e 
aggrieved hv tht' risp-of the price of salt? 
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The HonOUl'&blt Sir Archibald Bowlands :  I do not think the price ha" risen. 

Prof. If. G. ltaDp : What about Sambhll.r salt! 
The Honourable Sir Archibald Rowlands: No, Sir, 

1Ir.llanu SUIaedar: The Honourable Member said in his Budget Speech that some-
rttOrganisation of the diHtribution machinery of Halt may probably result in a benefit 
to the consumer by bringin/l: down the priCl'. Ma,'" I know if the department is look. 
ing into this subjeot and if any progress has betln made in this direction? 

, The Honourable Sir Archibald Rowlandl : Most emphaticall,v, Sir, [n fact I !lpen t 
several months on studying the problem already. 

Pundit Thakur DaB Bhargava: Has Mahatma Gh&ndhi advised the Honour&ble-
Member to abolish the salt duty and to allow free manufacture of salt '! 

The Honourable Sir Archibald Rowlands : What pa8sed between Mahatma. 
Gandhi am~ myself must re~ard as confidential. 

REI'USll FOR RENEWALS OP' ARM!; LTC.Nell: DUE TO ABSDCE 0" WAll SlCKVrozs 

1968. ~dit Thakur Daa Bhargava: (a) Will tIlt' HOllourable the Howe 
Mernhpr kindly state if it is II. fHct thll.t authoritips regard the absence of War 
Spn'ices n specific disqURlificlI.t ion for the ~'e rl'  wllt'wal of R licence fOf arms:' 

(h) Is theft' IUl.\' sHeh l'ircnlar ill pxisif'IWP II. uthorising authorities to re us~ 
ullnual l'enewals of licPJl('p for arm!' Oil the gl'Ouno of Rhspncf' of WRr Serdl'( s~ 

(p) Is it. a fact that infoJ'Tllllt,ioll i!' Ilskt,d for fn)]11 licencees as to whHt 'VHr 
:-\ervice,. the:\' hflw lwrformeo hefo]'(. licences for firms Rrf' renewed? 

The Honourable Sir lohn Thome: (11.) Itnd (b) . Thf'rt' ii'! no circular issued hy 
tht' Gflntral C':<overnmtmt (If PUlT{mt in Centrally Administflred areas under which 
licf'nsing authoritie,. Ilre rt'qllirf'd to r ' ll~ li(:ences spf'cificai1y on the /l:round that 
tht. applicant has not rendered war serviee. The abst1l1ct, of war I'!ervice il'! not a 
specific disqualificlltion for the renew",l of Il iil'f'nce. 

(c) J have no informll.tion IlS to the practiC't, in eaeh Provinl'fl : hilt I should doubt 
whether it is gem.rally Ill'! su~~e ted. 

Pundit Thakur Du Bhargava : I~ the Honourahle Member aware that in the 
Punjab this is thfl practiee I And will htl ht, plt'llsed to iSHlle a eircular that such 
infurmation ~hould not be asked for and should not he considered agaimlt sny 
peoplf'! 

The Honourable Sir lohn Thome: I am not quitt' certain whieh part of the 
question my Honourahlfl friend ill re erin~ to,-whether it is that th,> abstmce of 
war service is a sl'eeific' disqualifioation, or whet.h('r applicants are asked what 
war st"rvi('fl they haw' pt'rformoo. 

Pundit Thakur Das Bhargva : J refer to part (c). 

TheHonourableSirlohn Thome: Twill certainly makt' inquiries. 

Prot. N. G. Banga : Will the Honourable Memher' communicate thi>;question and 
hi;; an!;wer to all the Provincial GovernmHnts for t,ht'ir information? 

The Hononrable Sir lohn Thorne: I have no objection to that, but [ (to not think 
m.\'selfthere iR any point in it. 

EXCLI'SION OF INDIANS FROM NEWLY lo'ORMEI> ALL BRITISH SERVICE O]f L.<\SDS, 

HIRINGS AND DISPOSALS 

1969. ·Shri D. p, ltarmarkar: (a) Will the War Hecretar:v be pleased to 
statle if it. is a fad that llIOSt. British Offieel's of CII.lltonment Department!;; Rre 
shortly due to retire OJ' hllve applird to retire prematurely nno that on llentl~  

nowrnment are considerillg the windinn up of. Calltonment DepRrtmentR hv 
tl'lln~ er of their Rriti"h offireTs who de~ire to stay to t.he newly formEd all 
British Service of lnmls, Hirings find Disposals? 
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(b) When Wit" thifS latter sel'vice fil'!!t formed, and with what pUrp08!'\? h 

it a fllot that it took over from the Caut.onment Departments, Lands Branch, 
most of their duties regarding Military lands, and that in the discharge of their 
duties. which arc l'artlllel. these two services often intrude into each ot.herR 
domain? 

(c) What arc the reaSons for the exclusion of Indians from this newly. 
formed service? 

111'. P.lIuon : (a) No, Sir. Two British Officers have been granted leave pending 
rl'ltir~ment. No decision to wind up th8 Cantonm8ntll Departm8nt has 1>6(>n taken. 

(b) The Lands, Hiringsll.nd Disposal!! ServiC'e W8S formed in Octobt'r, 1944 for 
tht-l purpose of dealing with all lands and buildings acquired or le8~ for war 
purposes only, sinct-I th!' 3rd September, 1939. The duties taken over arc quite 
distinct from the pre-WRr' and present dutie¥ of the LandIS Branch of the Canton-
mtlnts Department, and th!'." do not intrude on each ottlt'lr'lS domain. 

(e) lndiallilllore not ttxcludttd from thi!l t«lrvice. 
Prof. K. G. Ranga : How many Indians are there in thi!! servioe ? 
Mr. P. Muon : They are 40 in number. There are at the moment II4: British 

of whom 51 are due for release in the next four months. 
Prof. N. G. Ranga : Are Government thinking of appointing Indians in plac. 

of t,hoRt' BritisherM who are to retire '? 
Mr. P. Muon: Of oourse, Sir. The only thing is that it is very difficult to find any' 

ontl at all, either Briti",h or Indian who ha", the qualifications or no ed~e of the 
work of a.n Estat6 A~ent. 

Prof. N. G. Ranga : Art' an~' efforts bt'in!! made to train Indians to enable them 
to take up that work '{ 

Mr. P. Muon : It takE'S lolix or seven yeltflS, ami WE' hope to finish the work long 
before that. 

SENIORITY OF l:huTlSH 0,. .IfWER:> OF LANO:> BRA.NCH, CANTON)(ENT DXPARTMl!:NT 
OVBR INDIA}; OFJfIOBRS 

1970. ·Shri D. P. Karmarkar: (a), Will the Ww' SecrEtary please state if it 
is a fact that ull offillers of the alld~ Branch, Cantonment Department, 
though originally recruited from the Indiau ArlllY, are now Civil officers of 1:1. 
Central Servioe? 

(0) Is it It fad that these officerI:.' ,It·CISS in Militar,Y ulJifoflll? If so, why? 
(C) .I" it a faet that ull Briti~h offic('rs dr l ~ as Lieut.-Colonels and that the 

lllllian officers weul' tl\(' uniform of captains irrespective of the ;years of ser i ~ 
they ha ve put in:' 

(d) Are (Joverllluent aware that in Local Military Circle,; this is taken to 
imply that all Briti~h l\Iilitary Estates Officers are to be considered senior officers, 
while Indian Military Estates Officers, irrespecti\"(' of their seniority in thp. 
Department, are treatt'd 8S very junior officers? 

Mr. P. Muon: (a) Yes, Sir. Offioers of the Lands Branoh, Cantonments Depart. 
ment, are military officers in civil employ and form a central service under t.he 
('ontrol of the Cflutral Government in the War Department .. 

(b) Ofiieertl of th!;' l u~onments Department now weal' mufti. ])urinlo{ the War 
thtl,Y wertl permitt('d to wt-lar uniform appropl'iattl to t,heir rank. 

(0) No, Sir. Whoever had military rank wore tho uniform appropriate thereto. 
(d) There are no !-TfOlmdR for any !!u('h impression. 

RE-EMPLOYMENT OF LT.-COLONELS WELMAN ANO GRAVESTON 0]0' CANTONMENT 
DEPARTMENT, LANDS BRANCH, AFTER SUPERANNUATION 

1971 .• Shri D. P. Karmazkar: (a) Will the W Itr 8ecr.etal"Y be pleased to 
state if it is II filet that Coloneh; \VeIruRn and Granest.one of the Cantonment 
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Departmeni, Lands Branch, who retired from service 
age of 55, have still been retained in service? 

[18TH APIUL HUt} 
in. 194iJ on rea hit~  tbt> 

(b) What salaries do these two retired re-employed British officers draw 
110W? 

(c) What is the maximum' salary that is being paid to senior most Illdian 
officer of this Department? What is the reason for the desparity between thi;.! 
salary and the salaries of the above-mentioned two officers? 

(d) How are the two above-mentioned officers placed for the purpose of 
departmental seniority? Are they junior to all regular officers of the Depart-
ment or only juniors to all British Officers of the Department, bllt senior to all 
r ndian officers? 

(e) Is it a fact that in Hl45 t·hese two officers were made to officiate as 
Deputy Directors of l ilit r~  Lands and Cantonments over the heads of senior 
Indian officer till such time as certnin other British officers rrtllrned from 'War? 

(f) What are the ·nunws and ~'eMrs of clepllrtmental s 'r i ~ put in b.Y thp 
officers who wpre Depllty Al'sistant Directors of the Commands and the Lanel;; 
snd Cantonment section, when thesp t,,·o rptirf'd officers were moved from 
Karachi Rnd AmbaJR to Rawalpindi Rnd AgTR. resppctively, to officiate as Derut.v 
Directors? 

(g) What pay did tht'se officer!; draw whtm officiating aF'O Depllt.y Dirrct.ors. 
and for what periods clicl th '~' officiate R!< such? 

Mr. P. Muon: (a) Yes, Sir. During the war it was not possible to make any 
'fresh r ruitme~ from the Indian Army and the Cantonments Department is 
therefore extremely short of experilmced officeu. This shortage was partly made 
up by re-employing two rptired officers, t'iz., Lt.-Col". WeIman and Grllveston 
(not ra~estone). 

(b) They have been re-emp]oyed on the pay of the appointments held by 
them, viz. Rs. 1,950 p.m. le88 pension admiHRible to them. The net pay drawn by 
them comes to about Rs. 1,124 p.m. 

(c) The pay at present drawn by the 8enior most Indian Officer of the Depart-
ment who is a Viceroy's Commissioned i ~r  is Rs.l'!80 p.m. TIm maximum pay 

;admissible would be B.s. 930/- p.m. 

The te8.8on for the di8parity is that the two officers mentioheo are King's COlllmis-
sioned Officers while the other happenlS to be a Viceroy's Commis.-;ioned Officer. 

(d) They are technically junior to all regular officers of the Department, in ludi ~ 
the Indian officeI'll, bec'ause they are re-employed, but t.hey are natW'ally more 
eIperienced than the younger men. 

(e) No, Sir. Thetre two officers offieiated IUl matter of administrative eOllvell-
ience in short leave vacaneies as Deputy Director's, Military Lands and Cantonmfmttl, 
in short leave vacaneie8 only heeauKe they had previouH experit'uetl of the posts. The 
neIt senior officers, to whom the promot.im. might normally have gone were 
British. 

(f) No full-time Deputy As!Ustant Dire<'tors were appointed at Command Head-
quarters at the time. The Military Estates Officers, of the two Circles, were carrying 
out the duties of Duputy Assistant Direetors iu addition to their own dutieR. TheHe 

·officers W6I'e Honorary CaptaiIlB Khudadad Khan, M.B.E., in Northern Command 
and Rachpal Singh in Central Command and their departmental service was 17 and 
18 years, respectively. They are both Viceroy's Commissioned Officers, and on 
the grounds of rank alone coulo not have held the posts of Deputy Director . 

• (g) They drew pay at Rs. 2,145 p.m. less their peI1Bion-Rs. J,:U9 p.m. only. 
Lt.-Col. Graveston officiated for one month and 27 days and Lt.-Col. Welman 
for 27 days. 

Shri D. P. Karmarkar : With reference to his answf,f to part (a) of the question, 
-will the Honourable Member say how long is it proposed to keep these officers in 
; sen-ice? 

Mr. P.lIuon : Until the shortage hILS disappea.red. 
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Diwan Ohaman Lall : What are their special qualifications? 
lIIr. .lII ~1l : eal'~ of service in the Department. 
Diwan Ohaman Lall : Are there any India.ns with more .,'ears of service? 
Mr. P.lIIuon : Not with so many. 
Diwan Cbaman Lall : The difference is merely thl' length of timl' '( 
1IIIr. P. lIuon : It is a matter of shortage of officers and we want officers who are 

experienced. 
Diwan Chaman Lall : Are there any Indian officers in thl' Department who-

aN' particularly experienreci becau!lt'l of their len,nh of service in this particular 
department 'I 

1Ir. P. Huon: Yes, Sir. 
Diwan Chaman Lall : Why not appoint them ? 
lIrIr. P.lIrIason : They are appointed. 
1IIIr. Mann Snbedar: Are there no Indian8 working immediately under these 

Officerf< who may han' picked up the work and who have ~ot years of work at their 
oredit? 

lIrIr. P. lIrIason : Therl' are no Indians working immediately below them. As I 
have explained in my rather lengthy amlWtll', and I mUHt say, Sir, that J think the 
attention this matter i~ I'epeiving is disproportionate to tht, importance of the 

. question as it, is an offieiating a an ~' for a ~ut a month in each ease, all the officers 
I III mediately junior to them in length of service are British. 

8hri D. P. Karmarkar : Do I understand that there h~ no age limit in respect of 
t~'nllr(' of these officers. and are they to remain in ~er i('e as long as they live? 

lIrIr. P.lIrIason: I hope the shortage will come to an end before that. 
Diwan Chaman Lall : Do they belong to the club for thl' 'superannuated, retired 

and re-employed ' '1 
(No reply was givt>l1. ) 

\VHEREAB(WTS OF DR. J. C. DAS GUPTA, PH. D. (BERLIN) IN GERMANY 

I 197'2. Sre~ Satyapriya Banerjee: Will the Honourahle tht' Home Membl'r 
b(' ple;lsed to state, 

I 

(:1) tht' wiwl'pnhollts of lk .T, C, ])a" nllpta, Ph.D. (Br,rlin). in ermnn~'  

(Il) whttlwr hE' i;:: 1IlJrh'r arrest; 
(') wllPtlwl' Ill' eatTit'tl Oll busines,.. ili Gt'J"IllallY for fI long time undpr tht> 

1 1111 lie and style of nl' . .T, C. Das Guptn and om an~'  ano 
«1) wlwthl'r It" ,,·ill hI' I!!lowed to rl'l1ll"11 til Tuelia if he fill desiru;? 

The Honourable Sir lohn Thorne: (a) to (d). No one of this name is among thtt 
perBonR reported to be under arrest in erman~' ; nor have the Government of India 
any other information ahout him. If fuller details such as his paJ'l'ntage and last 
known add ross arc furnished, enquiries wiII be made. 

EXECUTIVE POSTS IN A.rMER-MERWARA TRANSFERABLE WITH POSTS IN UNITED 
PROVINCES 

1973. *Pandlt )(ukut Bihari Lal Bhargava: (a) Will the Honourable the 
Home Member be pleased to state if it is fI fact ihat a number of executive post., 
in the Province of Ajrner-Merwat'a have re entl~' ht>en made transferable with 
similar posts in the Province of United Provinees:> If so. what are these post". 
and what advantage have Government in view fO!' taking the step? 

(b) How do Goyprnment eontemplatl' to fill up vacancies caused in "lIch 
~ osts by r~tirement or otherwise? 

tAnawer t-o the question laid on the table, the questioner being abtieot. 
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(C) Are GovernmelJt prepared to give all assurunce that vacancies ill such 

posts will be filled in only from local men and t,hat the rigllt,; of the locsl lIlen 
will not be prejudiced by such transfers? 

(d) Are Government contemplating to adopt similar procedure ill respect 
of transfer of posts of Judges also:) If not, why not~ 

The Bono1U'&ble Sir lohn Thorne: (a) A proposal is under oonsideration to include 
. <l8rtain executive postAl in tht' Ajmtlr-Merwara Civil Servi('t'! in a joint cadre with the 
D.P. Civil Service. rfhe object is to providf' a wider field of appointmE'lnt aud 
experience than is afforded by a small local (·adre. 

(b) and (c). Vacancies in the Ajmer-MeJ'wara POt!ts horne on the joint eadre will 
be filled by OffiL't'!rB drawn from that cadre. 

Thtl intoflrelltH of I'flKidentK of A mer ~ler ara will bfl prellerved by makinp: them 
~li i le for appointment to the F.P. exeoutivt' Civil Service. 

(d) No. The existing arranj!ementK for IItaffinlC the judi('ial posts in Ajmtlr-
Merwara are considered adequate and Katil'lfactory. 

Prof. R. G. Ranga : lIS it not generally the case that the laws passed in the United 
Prm-inces are made applil'able to the province of Ajmer-Merwara, and, therefore, 
will it not be lust as eonvenient. to apply the same principlt' of having the joint 
cadl't' as hetwtlen tht' Unit,od Provin('es Judicial OffioorK ·and Ajmer-Merwl\ra 
J lldieial OfficerH ? 

The Bono1U'&ble Sir lohn Thome : I am quite prepal'e:l to look into the matte 
again with special attention to that. point. It WaK not. a point, 1'10 far at; 1 know, 
which had ariRen in thf't previous ('onsid('T'ution of the Muhj(,<'t. 

POST-W.B RE-CONSTRUCTION, PLAXNINtl AND DEVELOPMENT IN AJMER-MERWARA 

1974. ·PI.IldU J[ukut Bibari Lal Bhugava: ~a) Will the Honourable Melll-
btlr for Planning ulId Developwent pleafle stute how Illueh <lInouut (Jo 't ~I'11
lIlent propose to blJelld ill Ajlller-MeJ'wurll ill the year 1\1411-47 ill \'t t;pect of t!\t' 
post-war re-construction Planning and Developmellt 8ehellle:) 

(h) Have an~ definite schemes been prepared so far:' If so, what Rre Ult>..;t' 
schemes, and how Illueh allJOllnt do Gon'J'1I1l1ent ]lI'opO,\(' to spend on f;\lch 
'chemes, Eleparately? 

(c) Have Goverllmellt soundt d public ol'iniolI in J'espeet of t.he schemes 
under contemplation? If so, in what woy? If not, why not? 

TheBono1U'&bleSirAlr:barlbdari: (a) About RlI. 21) lakhs. 
(b) Yes. A statement giving jJart.ieular;; of the ;;ehtlmeR Hppl'Oved 110 far is laid 

·on the table. 
(c) Some of the schemes will in the mmal COUT'Mtl he put he fore the Htanuinll 

Fina.nce Committee. Most of the t;chemes will form part of Ajmer-Merwara's ,1)-yearR 
THlv6lopment Plan to advi!le on which therfl is a loeal RtlcOll.'1trnct,jon Committtl6. 

8 ~tMmnt oj IIChemu a rQI~d 110 jar and thp.ir COlli iu 11/46-47 

I. Animal Hu./J(Jndry-
J. Sheep breeding 
2. Animal Helilth 
3. Tru.ining of st8ff 
4. HI Yfl8J'.: J)f>vfllopment IWhflmfll' 

To .... 1 

RR. 

13,000 
63,000 

5,86/1 
2 J ,''lOti 

I,Va,tllltI 



II. M Mkeet"ll-
1. Conltruotion of KhBtie8 and Godowll8 (for "egulating the markets 

and marketing in Ajmer·Merwara). 
2. Aoquisition of buildings and purohase of apparatus (expanllion 

and enforcement of Pure Food Aot). 
3. Purchase of oarding and raising machines and certain materials 

and the training of the staff in connection with the utilization of 
graded wool. 

Total 

, TIl. Oo.operQlion-
1. Aoquiaition of landll for HIlle and supply uniolUi and 16 stores 
2. Training of three Inlpectorll and 22 Sub-Inllpeotors 

Total 

IV. Agrtculttw.-
1. Central Farm 
2. Experimental Farml! 
3. Training of Rtaft' 

Total 

V. Foru'6-
I. Propaganda work and detailfld examinat,ion of ~te Shamhlt. 

landl!. 
2. Additional IItaft' 
3. Const.ruction of wall for exiellRion of PUl!hkar Garden and NIlNOery 
4. Cost of training of one RRngt'!r and two AMistant Ranger .. 
Ii, Cost of cert,Rin Rfforestlltion meRllUl'f\@ to be tRkeD up in adVaDCfl 

of POilt-wsr "ehemeM. 

Total 

VI. M ~di al and Public H wllll-
). Establishment of tlnti-maltlrie. orgllnilUltiol, in Ajmer-Merwarll 
2. Ajmer-Water SlIpply Schtlme . 

R •• 

26,000 

u,ooo 
13,000 

30,OOt) 

25,000 
3,360 

28,360 

83,000 
96,000 
37,.80 

8,700 
20,900 
.,766 
.,270 

62,368 

2,00,000 
6,00,000 

8,00,000 

Shri Kohan La! Salmena: In view of the fact that there is no Legislative Assembly 
in Ajmer-Merwara as in other provinctls, will the Govel'nmtlnt consider the advis-
ability of &ppointing an Advisory Planning Committee for Ajmer-Merwara Y 

The Honourable Sir Akbar Ibdari : J have just now said that there is a 100&1 
Reconstruction Committee. . 

Prof. N. G.ltIQra : As the Honourable Member hits said Government propose ~ 
spend about 251a.khs ofrupetls. May I know if the plam; are HO comprehenRive as to 
include health and education plans also ? 

Th. Bono\U'altle Sir Akbar a,dan : All the plans have not been received, but 
they are oomprehensive . 

. SOLDIBRS AND OFFIOERS IN ARMY AND OTHER WAR SERVICES .ROI( AJMER-MBBW,UU, 

1976. ·Pand1t J[ukut Bihart La! Bharlan: Will the War Secretary be 
pleased to state: 

(a) the number of soldiprs and officers in the Army and other wllr sen'iets 
.\ c-crllited from t.he Pro\'incf' of Ajmer-MerwHra (luring' the last war; 
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(b) the number of lIoldierl.'l and offic .. rs dread~' del1lohiliSfd ,ir on the way of: 
demobilisation, and the numher of soldiers and officers who will be retained. 
l'ermanentl,. ; ,  , 

(c) the number of soldiers and offieers who joimd the I.N,A.; how mlmy: 
h'lve heen released 80 far, how man:" are st.ill in detent.ioll. and when they art' 
expected to be relea~ed  and 

(d) how man.v of thf'm are likely to be prosecuted. Rnd what. their namel;l 
lue? 

BIr. P. Muon: I presumfl, Sir, that the whole que8tion refers to the 
provinae of Ajmer-Mflwara. 

(8.) The number of otht\r ranks recruited in thfl Indian Army from AjlDtJl'-
Muwara from the beginning of thtl war to the 30th of Septflmber, 1946, was 5,312. 
Thtl total number of officers l't\C1'Uited during the' period is not available. On 
31st January, 1946, however, there wero 27 officors serving in the Indian Army 
from that area. Four officers aDd. 66 airmen were recruited from there into 
the R. I, A. F.during tht, war_ Figures for th~  .I.~. a.re not available. 

(b) 1.063.aLliers and three offioers of the Indian Anp.,. belonging to Ajmer. 
Merwara had boon demo il ~ up to the end of February 1946. A further 733 
soldiers and nin,t> officer" will be demobilisoo by th{' end of July 1946. Figures for, 
the R.I.N. and the R.I.A F. are not availa.ble. . 

It is not at present po!'sibl6 to giVtl an tlStimatt' of tht' mt'n and offiotll'l! from 
this province who will bt, retained pt\rmanently. 

(c) The information ill not availahle and cannot he collectf'd without. a ~re t 

deal of research and enquiry. 

(d) None, Sir. 

INDl'STRIAL ADVI~  TO GOVERNMENT OF I~mIA 

1916 .• )[r. Suanka Sekhar SanyaI: Will til(' Hononrahle Memher for 
PlAnning: and Development be pleased to state: 

(a) whether ind ustr:al planning is the on I y planning that has upt.il now been 
taken lip h.v Government; if so, the re~sons  

(h 1 the age, BIlIary, past experi(,lll·P. special (·Iaims and special and gener;!.l 
qualifiea tions of t}l\.' present r ndll~trial :\(h'isor to thl' Government. of India; 
whether he got th~  appointment after it was advertisf.<1. and whether the Public 
Servieef' Commission had anything to do with it; 

(c) the qualificatioll", general and ~ t' ial. of the Indll~trial Advisor who jll"t 
precE'ded the present incumbent, and why and under what circumstances he 
left. the job; 

(d) how man," gazetted officers are at.tached to the Office of the Industrial 
Advisor, the general and special qualifications of each of them and the nQture 
of work and salary of each of them; . 

(e) how many scientists, technicians and experts there are in the personnel 
of the Planning and Development Department; and the policy of Government 
iIi the matter of getting specialists and experts for holding the appointment of 
J ndustrial Advisor and important Assistants in the Department; and . 

(f) whether Government have any panel of specialists and experts and 
technicians, and whether Government have collected information from abroad 
as to how advanced countries man their Industrial, Planning and Development 
Departments? 

The Honourable Sir Akbar Rydari : (a) No. Planning of every important 
aspect of the economic life or the country has been taken up. 

(b) Age 58 : sa.lary RS.i3,750 per month including his pension. Regarding hi. 
qualifications and. e er en ~  I invite the Honourable Member's attention to my 
reply to part (b) of uI18tarr1 Question No. 176, of the 4th April, 1946. The post 

I 
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Waa not advertiaed ; but the oonourrence of the Federal Public Service Commission 
for filling up the post by departmental selection W&8 obtained. 

(c) He was an officer of the Indian Service of Engineers, and had been t~ Chief 
Engineer and Secretary to the Government of the Punjab, in the' Public Works 
Department, Buildings and Roads Branch. He left on his appointment as head of 
the India Supply Mi88ion at Washington. 

(d) and 1st part of (e). A statement is laid on the table of the House. 
Sec0n4 part of (e). The policy is to reoruit the best talent available. 
(f) As has frequently been stated in this Houae and elsewhere, 28 Panels have 

been appointed by the Planning and Development Department for investigating 
into and making recommendations for the planning and development of the major 
industries. A list of these Panols and the industries with which they are concerned 
is availablo in the Libra.ry of the House. Regarding other subjects each of the 
Departments of the Government of India concerned has a set of specialists, experts 
and technicians to advise a.nd holp them in their work. The Planning and Develop-
ment Dep:1ftmp-nt are constantly collecting information on the. work done in other 
oountries and by other Governments in the sa.me field. The utmost attempt is made '0 learn from the experience of others; both, by sending our own men abroad for 
the purpose, and obtaining foreign experts where neoeasary ; and by studying the 
literature on the 8u o~. 
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Mr. BlNnta S8khar 8&nJal : Will the Honourable Member be pleased to nate 

whether the Government of India invites the Provinoial Governments, asking the 
.tter to suggest names of specialists who might be useful for planning and develop-
ment? 

... 'he BODourable Sir Akbar Bydari : No specialists have been appointed in ·m,. 
time,.8.Ild therefore I do not know what procedure was followed by my predecessor 
in appointing these specialists. I will find it out if the Honourable Member wanta 
to know. 

Shri Mohan Lal Saksena : Since those experts are being reta.ined during the 
&enure of office of the Honourable Member, it is his duty to see whether they ate 
4ischarging their duties properly. 

The Honourable Sir Akbar Hydari : That. is a. different question. Of course 
it is my duty and I am satisfied with those whom I have retained. Some of them 
I have dispen!Jtld with. 

Prof. N. G. Ranga : Will the Honourable Member put himself in touch with 
Dr. Kumarappa who is conducting the All India Villa.!~e Industries. 

The Hononra ble Sir Akbar Ibdari : I could not folbw. 
iii. President :. Will he put himself in touch with Dr. KumIU'aPPa. from day to 

cfayr 
Prof. Ii. G. Ranga : Will the Honourable Member put himself into touch with 

Dr. Kumara.ppa who is making a number of researches for cottage industries f 
ftae Bononrable Sir Akbar Ibdari : I think some of my officers are alread,. in 

touch with Dr. Kumarappa. 
1Ir. Sasanka 8ekhar SIUl1aI : Will the Honourable Member be pleased to state 

whether the Government of India in~tes the Science Congress to give their sugges-
tiOll8 in planning and development 1 

!'he Honourable Sir Akbar H)'dari : I think what my Honourable friend refer 
eo is the Council of Industri&l and Scientific Research and not the Scienoe Congress. 

1Ir. Sasanka Sekhar 8anyal.: I mean the Indian Science Congress. 
The Honourable Sir .Akbar Hydari : This only meets once a yea.r for a few days 

It is hardly a body which could advise us on our day to day problems. 
1Ir. Sasanka Sekhar Sanyal : Will the Honourable Member consider the queetion 

iii' inviting informa.tion from the Science Congress t 
!be Hononrable Sir Akbar Hydari : I will. 
Ibri Mohan Lal Sabena : Did he ask for suggestion from the Planning Com-

mittee of Bombay t 
The Hononrable Sir Akbar B,d,ri : It h l.~ not fa.llen to m!l to do so. But my 

predecessor sent Professor Vakil, who wa.s then one of the advisers to assist the 
Planning Committoo when his services were called for. 
~ 1Ir. Suanka Sekhar Sanyal : In view of the large number of questions that have 
»een raised in conneotion with tile Planning and Development De a~tment on the 
fl'oor of the Houee today and before, will the Honourable Member consider the 
4leairability of immediately calling a meeting of the Standing Committee of the Hous& 
either in the course of this month or early next month. 

The Bononrable Sir Akbar Hydari : YeR, certainly. 

SORTING OUT RATINGS WHO COULD ASSIST IN SuppaBSSION 0]1' 
Ml'TIHY 

1977. *Jlr. Manu Subeda.r: (a) 18 any attempt heing made by the War 
Secretary to 80rt out rat:ngs on the bas·s that these could be relied upon to lI8sist 
in the suppression of a mutiny by all means in future? 

(b) Has a circular to th's effect by the Flag Officer, Bombay, to the Com-
_nding Officers of shiplil in his charge been issued? 
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·(c) Have Government's uttention been drawn to the paragraph in the Blit. 

01 Bombay, dated the 23rd March, 1946, reading 8S ollo 8~ 

"Is it true that Vice-Admiral Rattray of the BIN has· circularised all offieen 
~ report as soon as possible the official numbers, 'names, caste, or religion aDI 
province of origin of all ratings who, they consider, would not take part; in . ..,. 
future mutiny and who, if they could be isolated at an early date and concentn-
~d  could be relied upon to assist in the supression of a mutiny by all means".' 

(d) Have any ratings been isolated and concentrated on the basis .indi.eatm 
above? 

(e) Did the General Headquarters send any such instructions to the Flag 
Officer, or has the Flag Officer reported on the steps, which he is taking ill the 
direction indicated above? 

(1) What reports have Government received indicating the causes of the 
recent discontent amongst the ratings and the course of events? 

IIr.P. IIuon: (a) No, Sir. 
(b) Yes, Sir. 
(c) Yes, Sir, since receipt of your question. 
(d) No, Sir. 
(e) I 888ume that the Honourable Member means Naval Headquarters. Nav. 

Headquarters had issued no instructions to this offect and the Flag Officer, Bombay 
has now been instructed to take no further action in this matter. 

(f) These, Sir, are for consideration by the Commisl!ion now sitting. 
lIIr. Blann Snbedar:. The Honourable Member said • No' to (a). Iftha,t 

is so, how does he justify his' Yes ' to the further question in the sense that a. 
circular to this effeot was sent out 1 Information was colleoted, some ratings ha.ve 
been isolated from the others on the ground that whatever test they may have had. 
for separating, some people have been separated from others. What is that test J 
I want to know. 

lIr. P. Malon : The first question is how I reconcile my answer to (M with my 
aDllwer to (b). In that I refer to my answer to (e) in which it was sa~' that Naval 
Headquarters had. issued no instructions to this effect and that the ag Offieer. 
Bombay, has been instruoted to take no further action in the matter. I trust that 
,hat satisfies the Honourable Member's uncertainty on that point. 

The second pcint was whether any test was actually carried out, and as far 
al!l I know no test Vias carried out. A fow of the oommanding offioElrs who were 
addroBl!od ga.ve their replies but they Were based on personal opinions and that ill 
ono reason why we told the flag officer to go no further because a report 
based on personal opinion could have no value whatever. 

Mr. Manu 8ubedar : I am anxious that there will be no victimization. I do no~ 
object to whatever proper measures the defence authorities take in the matter, but 
will the Honourable Member assure me that in the sort of action whioh was initiated 
by a local official in Bombay and not from Headquarters there will be no victimiza.-
tion of innocent perSOllS who may be isolated arbitrarily from the others. 

Mr. P. Mason : J oannot postrlbly be expocted to give an assurance that every 
offioer will always act in accordanoe with his instructions. loan only give you an 
&8BUranCe &8 to the instructions issued from here. As far as that is concerned. 
I have given that assuranoe before and in this case, as I say, we have told local offioen '0 drop the whole matter. 

Prof. N. G. Ranga : What steps do the Government of India take to S66 that the 
&88urances they give here are actually brought to the notice of the resp:msible 01lioen 
in their defenoe foroes t 

1Ir. P. IIaIon : Constant tours. 
Mr. lIIann Snbedar : Havo the Government reprimanded any officers for going 

beyond the ill8truotions given from the Centre and oreating situations of the kind 
whioh we disouss here t 

111'. P.1Iuon : If that were the case, it would be a oonfidential matter and would 
not be disolotted. 
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GOnJUOlBNT DBPARTMBNT DBALING WITH ST.a.TI8TI08 J'OB 

PLA.NNING .a.ND FUTURE DEVELOPMENT OF COUNTRY 

19T8, ·Kr. B~ Bekh&r B&IlJu: Will the Honourable ~em er for Plan-
ing and De't'elopment be pleased to state: 

(a) whether Government have any Department or Section for statistics for 
ualing with planning and future development of the country, indu.trially, 
eommereialy ad in agriculture; 

(b) whether Oovemment have any office or poets for dealing with .taasti08; 
and 

(c) t.be methods adopted by Government in the matter of collection and 
maintenance of statistics? 

ThelloDourablelirAkbarllriari: (a) Yes; there are seotions in the variDa_ 
Departments conoerned; and the P. & D. Department have Researoh staJf for 
tlO-ordina.ting all the information necessary for planning. 

~ ) Yes. 
(c) Statistics relating to Central subjects are collected through the Adminis. 

trative staff of the Central Departments administering those subjects; and those 
relating to other 8Ubjects are collected through Provincial and State Govemmf'nb. 
The greater pa.rt of our statistics are collected on a voluntary baBis. 

Ill. 8.,.,... 8etbar llan7al : Will the Honourable Member be ple&8ed to stat. 
whether there is &Dy machinery for getting the statistics of countries abroad ? 

fte Honourable Sir Akbar Ibdari : Yes . 
•• 8uenD 8etbar 8anJa1 : What is the method of colleotion of those statis-

tice , 
The Honourable Sir Akbar Ibdari : I speak subject to correction. I think the 

Economic Adviser gets most of these statistics from abroad and supplies them to the 
nrious Departments of the Government of India. There is also a oentral adminis-
trative room which I would commend my Honourable friend to go and see where 
these statistics are exposed in a very suitablf' form. 

lIIr. Sinnka Sekhar Sanyal : In view of the importance of the matter, will the 
Honourable Member consider the question of ha.ving a small committee of the House 
which can advise the Government on getting statisti ~ from abroad and setting up a 
machinery of getting the latest and uptodate scientific information all round ? 

The Honourable Sir Akbar Ibdari : I do not consider that it is the function 
of the Legislators to advise on statistics and I do not propose to accept the Honour-
able Member's suggestion. 

BIr. S.anka Sekhar Sanyal : WiII the Honoura.ble Member consider the question 
of ha.ving a Standing Committee of Scientist" a.nd experts in the lD!l.tter? 

The Honourable Sir Akbar Ibdari : We have got the.~ ' committee!'!. My 
Honourable friend the Commerce Member has in prospect one suoh. 

The Honourable Dr. Sir M. Azizul Huque : I may say that in order to colleo t 
the statistics and other material8 that are required by the different Departments, 
BtatiRtics concerning not only India but also other countries, a committee has already 
been appointed consisting of experts as also statisticians of the different depart-
ments to advise Government as to how in future statistics should be prepared 
and what plan should be adopted. 

lIIr. Sasanka Sekhar Sanyal : May I know if on this Committee there is any 
representation from the Indian Science on~re s  the National Planning and De-
velopment Committee and the Industrial and Scientific Research Bureau? 

The Honourable Dr. Sir M. Azizul Huque : No, Sir. It is a departmental Com-
mittee for the time being with an Economic Adviser at the head. 

lIIr. 8uaua 8ekhar Sauyal : Will the Government oonsider the question 
appointing an extra.-departmental special committee on this matter ~ "C' 
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Tll.e Honourable Sir Akbar Hydari : There is nothing for it to do at the present 
stage. 

Mr. Sasanka Sekhar Sanyal : Is the Honourable Member aware that in countries 
like the U. S. S. R. and the U. K. there are Standing Committ.ees which are outside 
the departments of the Government and which consist of persons who are recruited 
frpm the Universities 1 

The Honourable Sir Akbar Hydari : Quite possibly. I am not saying that we

will not appoint such a committee but the need for it has not at present arisen. 
If,and when the need arises we will consider the matter. 

ORDER FOR DEPOSITING HIS REVOLVER TO MAULVI �lUAZZEM HUSSAIN 
OnouDHURY OF F ARIDPUR, BENGAL AND APPREHENSION OF CIVIL w AR 

1979. *Mr. Tamizuddin Khan: Will the Honourable the Home Member be 
pleased to state: 

(a) whether the attention of Government has been drawn to t-he Press report
in the city edition of the Dawn, dated the 3rd April, 1946, to the effect that 
l\faulvi Muazzem Hussain Choudhury of Faridpur, Bengal, has been written 
to by the District Magistrate of Faridpur for depositing his revolver in the local 
subdivisional Malkhana; 

(b) whether Government are aware that the said Muazzem ;Hussain
Choudhury is a Member of the Bengal Muslim League Parliamentary Board, 
a Member of the Bengal Legislative Council nnd the President of the Far1dpur 
District School Board; 

(c) whether the press report is true; if so, the policy of Government in this
respect; 

(d) whether Government have formulated an All-India policy in the matter,
or whether the different Provinces are free to formulate their own policies in 
this respect; 

(e) the policy adopted by the different Provinces with regard to the matter,
how many persons in each Province have been similarly requested to deposit 
their revolvers in Government custody, and how many of such persons in each 
Province are Hindus and Muslims; 

(f) the different kinds of arms that are being required to be so deposited; and

(g) whether Government are apprehending a Civil War in the country in
the wake of the Cabinet Mission's final deri!'ion on the constitutional issue
Ind1a is faced witb; if so, the nature of these apprehensions?' 

The Honourable Sir John Thorne : (a) I have seen this item. 
(b) and (c). I have asked the Bengal Government for information on these

points but have not yet received an answer. 
(d} The Government of India have formulated no policy which would 

require action of the kind in question. The administration of the Arms Rules is, 
however, in the hands of Provincial Governments. 

(e) and (f). I have no information on these pointa, and I do not think it neces
iary to obtain it. 

(g) The Government share the hope and belief of the public that the Cabinet
,ssion will result in a settlement which ·will be gimerally acceptable, 

h:r�rnR BAR ASSOCIATIONS REPRESENTATION RE REPLACEMENT OF SDi'GLE
"'<(�DGE Jl::DICIAL COMMISSIONER'S CorRT BY CIRCUIT HIGH 

COURT WITH Two OR MORE Jt.TDGES 

,1980. *Pandit '�t Bihari Lal Bhargava: Will the Honourable the Home 
f ber be pleased to st.a� whet�er Government hav:e received. any representa

from the Bar Associat\on, AJmer, and other bodrns proposing that .Govern-
1t may arrange for a mrcuit High Court consisting of two or m0re judges 
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in place of the present Court of the Judicial Commissioner consisting o:f a single 
judge? If so, what action, if any, has been taken thereon? If none, why? 

The Honourable Sir John Thorne : Representations were received in 1943 
and 1944 for placing Ajmer-Merwara under the Allahabad High Court and for the 
disposal of judicial work by Judges of that Court on Circuit, but public opinion 
at the time was not in favour of the abolition of the Judicial Commissioner's Court 
at Ajmer and it was considered desirable to continue the existing arrangement, 
which is also cheaper to the public. 

Shri Mohan Lal Saksena : May I know by what method was this public opinion 
ascertained 1 

The Honourable Sir John Thorne : I am afraid I cannot answer that. 
Shri Mohan Lal Saksena : I am asking in what manner was this public opinion 

ascertained on which their decisions was based ? 
The Honourable Sir John Thorne : I heard the Honourable Member's question. 

I am afraid I cannot answer it without notice. 
Shri Mohan Lal Saksena : How did the Honourable Member ............. .
Mr. President : The Honourable Member is unable to give the information 

without notice. 
Shri Mohan Lal Saksena : After all the answer was that public opinion was 

opposed to the amalgamation. I want to know how this public opinion was ascer
tained. 

Mr. President : The same has been 
to state how it was ascertained. 

supplied to him. He is not in a position 

Shri Mohan Lal Saksena : I want to know which were the associations which 
were consulted and how this public opinion was ascertained ?

Several Honourable Members : Order, order. 
Shri Mohan Lal Saksena : On a point of order, Sir, am I not entitled to know ....
Several Honourable Members : Order, order.
Shri Mohan Lal Saksena : On a point of order, Sir, the Honourable Member has 

answered that public opinion was opposed to the amalgamation. I want to know 
how was this public opinion ascertained. 

Mr. President : The Honourable Member is asking about the machinery by 
which the conclusion was arrived at. I believe public opinion was ascertained years 
ago, perhaps in 1932 or 1934. 

The Honourable Sir John Thorne : 1943 and 1944. 
Mr. President : The Honourable Member does not know the machinery and he 

wants to have notice of the question, if the Honourable Member (Mr. Mohan Lal 
'3aksena) wants to know about it. 

Miss Maniben Kara : Sir, I do not propose asking question No. 1981 but would 
ask the next question No. 1982. 

BEARING OF TRA YELLING EXPENSES OF MEMBERS OF ALL-INDIA 

NEWSPAPER EDITOR'S CONFERENCE BY GOVERNMENT 

t 1981. *Miss :Maniben Kara: Will the Honourable Member fo•
:;z

lnformat·ii-, 
and Arts please state: 

{a) whether it is a fact that travelling expenses of members of All-India 
Newspaper Editor's Conference on certain occasions are borne� _Government;

(b) when such an arrangement, if any, came into ex�_?, and what the
rates and conditions are under which such allowances.-are paid; 

t Answer to this question laid on the table, the questioner having not put the question. 
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(C) the total amount paid by Government on this account since any such 
arrangement has come into operation; and 

(d) whether, in view of the fact that a large number of new8papers for 
reasons of political views, have remained outside this organisation, (lovernmenfi 
propose to revise its attitude towards this organisation and cease to pay travel. 
liDg allowances' to its members from public funds? 

The Honourable Sir Akbar IIydari : I would draw the Honourable Member's 
attention to the reply already given by me to question No; 1777, on the 15th 
April, 1946. 

BAN ON MEETINGS AND DEMONSTRATIONS NEAR COUNCIL CJlAMBBR 

1982 .• 1I1aa lIaniben Eara: Will. the Honourable the Home Member be 
pleased to state: 

(a) if it is a fact that all meetings and demonstrations near about the Council 
Chamber have been forbidden by Government order; 

(b) whether the order. if any, was promulgated after the demonstration and 
meeting of the Government of India Employees' Association held on March 28, 
1946; and 

(c) whether Government are aware that clerks and other employees of 
}ovemment want to have adequate opportunity to bring their difficulties and 
(rievanoos to the notice oIthe members of the Legislature? 

The Honourable Sir lohn Thorne: (a) No. 
(b) and (c). Do not arise. 
Miss Maniben Kara : Is it a fact that both the Home and War Departments' 

hIVe given assurances to the Employees' Association that their activities will be 
tlOlsidered and had agreed to give ccrtain facilities to them ~ 

The Honourable Sir lohn Thorne : How does it arise out of this question? 
Miss Maniben Kara : There was a demonstration outside the Council Chamber 

anc I understand that certain assurances were given by the Home and War Depart. 
ments to particular associations. 

The Honourable Sir lohn Thorne: I cannot say from memory and certain 
knowledge whether such BRsurances were given but if they were given they will 
certainly be honoured. 

Diwan Chaman Lall: May I know whether it is a fact that a oiroula.r was issue d' 
by the Home Department to theso Associations of Government employees saying 
that they could not hold any meetings in the ground outside the Assembly Cham" 
ber without taking permission from the Department? 

The Honourable Sir lohn Thorne: That is covered by the answer I have given. 
Thll answer is No. I should perhaps add that before this demonstration occurred 
there was a memorandum issued by the Home Department disoouraging the holding 
of meetings of Government servants on the lawns outside the Secretariat, which is a, 
different place. 

IIias Maniben Kara : Is it not a faot that the Home Department have given the 
faoility of a big room inside for the Association and does the Honourable Membe!' 
not think that it will be the right of the employees of Government to hold meetings 
outside the oompound t 

The Honourable Sir lohn Thorne : That is a dual question. The first part is 
whether the assooiation was given a room in which to hold their meetings. I am 
afraid I do not know. As to the second part regarding open air meetings, I should 
ha ve thought that they are not neoessary if a. room is provided. 

IIiu !laniben Kara : Is it a faot that the Secretary of this Assooiation is being: 
hara88ed by the police and enquiries are being made about him and he has been 
d .tamed from his duty simply beoause he has been partioipating in aotivities of the 
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&88ooiation whioh hal got recognition by the War Department and the Home Depart-
ment' 

'!'!Ie Honourable Sir John Thome : I suggest that that hardly arises out of this 
·question and it oert&inly is not a matter which I can answer from my reoollection . 

lIiIIllaDibeD Kara : Will the Honourable Member not oonaider revising their 
;attitude in view of the fact that the Government is plaoing before this House & Bill 
.recognising the trade unions and allowing the normal activities of the trade unions , 

1Ir. Pnli4eDt : That will be a matter of argument and opinion. 

EXPANSION OF CEMENT INDUSTBIlIS IN BIJIAB 
1983. ·ProI ••• G. Banga: (a) Will the Honourable Memb",r for Planning 

.and Development please state whether Government have recently considered 
.proposals for the expansion of Cement Industries in the Province of Bihar? ~ 
so, with what results? 

(b) How many n8wiaatJories are going to be installed within the Province 
·under the proposed expaMiol1 scheme and at what places, stating also the 
name of the Firms or industrialist. to whom licence has been granted? 

(0) 15 it a fact that several eminent businessmen applied {or permission to 
'put up new factDries at Dalmianagar and that their claims were totally ignored, 
·thus preventing the new comers altogether from entering into the industry? 

(Cl') Do Government intend to extend opportunities to new coming busines& 
;men of the Provinoe to share in the expansion of the industry in that area? 

(e) Do Government propose to give facilities to the existing smaller con-
panies to extend their plant? 

The Honourable Sir Akbar lbdari: (a) and (b). I invite the Honourabe 
Member's attention to my reply to parts (a), (b) and (c) of Starred Question No.8B, 
asked by Mr. Manu Subeda.r on the 4th March, 1946. 

'1e) No. 
(d) Yes, when further expansion is contemplated. 
(e) Permission to extend their capacity to three out of the four existing 

lactorie!' other than those under the control of the ACC and Dalmia, haR alreLdy 
boon given. The fourth did not contemplate any t'xtension of product.ion. 

Prof. N. G. Raoga : Can we have the assurance that it is not the policy of the 
'Government to encourage any monopolies ? 

The Honourable Sir Akbar Hydarl : Yes. You can have the assurance. 
Ill. Manu Subedar : May I know whether the Government's policy in the matter 

·of cement production is one of restrictiveness by limiting the number of licenseS 
or whether it iR one of free expansion leaving it to the froe competition of the pro' 
ducers to produce more. 

The Honourable Sir Akbar Hydari : It iR not a policy of free expansion. I 
·wonld call it pla.nned expansion. 

Ill. Manu Subedar : Are Government unduly restricting the numher of permits 
they give for the manufa.cture of cement to private parties, other than the A. C. C. 
and the Dalmia group ? 

The Honourable Sir Akbar Hydari : They am not unduly restricted. 
Shri lIIohan Lal Sakaena : Is it not a fa.ct that an application wad m'l/i'l from 

Rewa State to start a cement factory there and it h!l.!,l not heen granted? 
The Honourable Sir Akbar Hydari : It may have been but the allocation to the 

. States of additional capacity was done in consultation with the Political Department 
and with their agreement. 

Sbri Mohan La! Saksena : I want to know whether it is a fa.ct that permission 
was refused ? 

The Honourable Sir Akbar Ibdari : Quite possibly. Perha.ps Rewa did not 
iinda plaoe in the additional capacity sanctioned. 



BTAR.Bn Q'faS'l'IONSAMD ANRW.BS 

(b) WRITTEN ANSWERS 

DICTIOlu.ay OI'EOONOHIC PRODUOTS AND INDUSTalA.L RB80UBOlIB 01' INDIA 

1984. ·Srl S. T. AdJ.t1an: Will the Honourable Member for Planning and 
Development be pleased to state: 

<a) the date on which work was begun on the Dictionary of Economic Pro· 
-ducts and Industrial Resources of India; 

(b) what portion of the work has been so far done; 
(c) the approximate date by which the publication is expected to be com· 

pleted; 
(d) the expenditure incurred so far; and 
(e) the total estimated cost of producing the work? 
The Honourable Sir Akbar Bydari : (a}, On the 40th August, 1942. 
(b) The compilation of subjects unde, the first two Alphabets ' A ' and 'B' 

has been completed. 
(c) About three years more. 
(d) Rs.2,51,218. 
(e) Rs. 7 lakh8 approximately, of which a good deal will be met from the 

.expected sale proceeds of the Dictionary. 
AUTHORITY FOR FORFEITURES, STOPPAGES, RBFUSAL TO EXCHANGE 

J AP ANBSE CURRENCY AND RBTENTION OF ABBEAB.S OF 
ACCOUNTS OF I.N.A. MEN 

1985. ·Prof. H. G. Rang,,: (a) Will the War Secretary please Rtate if he iIiI 
aware of the fact: 

(i) that forfeitures of pay, allowance, non-effective pay, in the case of per. 
!louue! of the I. N. A. for periods previous to the date of their apprehension and 
surrender have been effected; 

(ii) that the Japanese u~ren  in which the Indian Prisoners of War were pAid 
by that Government and which is still in their possession has remained un· 
.exchanged on the ground that the Japanese' currency was demonetized and that 
the 1. N. A. personnel would not have the right to havc that currency exchanged 
into Indian currency; 

(iii) that family allotments payable and customarily due for the period in (i) 
have been stopped, reduced or discontinued; and 

(iv) that arrears of their accounts have been retained or refused on the date 
of their release from the subjection to I. N. A.? 

(b) If the answer to (a) be in the affirmative, will he please state the 
statutory authority for the forfeitures stoppages, refusal to exchange the 
Ja.panese currency and retention of arrears of accounts referred to in (a) with 
reference to Sections 43 (h) (v), 53-A and 47 of the Indian Army Act and Sec· 
tio~ 44 (6), 136, 137 (3) of the Army Act? 

Mr. P. Mason : (a) (i). Yes, Sir. But such forfeiture is being enforced 
only in the case of men who have. been discharged or di8missed from the Army 
after a full enquiring into their conduct while in enemy hands. 

(ii) Yes, Sir, but not for the reaaons suggested by the Honourable Member. 
The pORition i~ that during captivity prisoners of war are entitled to receive pay 
from the Captor Power at agreed rates and a corrt1Sponding deduction is made 
in their accounts in India. Normally therefore excha.nge of foreign currency in 
possession of recovered prisoners of wa.r is permissible. Owing, however, to thfl 
a.bnormal ondition~ which prevailed in enemy camps in the F!I.!' East, the Govern. 
ment of India decided in 1945 to waive the rscovery in Indian accounts of payments 
supposed to have been made to prisoners of war in Japanese hands a.nd amount8 
alrea.dy reoovered in Indian accounts were a.ccordingly recredited. Consequently, 
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there is no good reason to permit the excha.nge of Ja.panese currency in the hands 
of prisoners of war which inoidentally has no recognised exchange value. 

(iii) No, Sir. On the contrary orders have been issued to ensure that the 
families of &ll ranks of the Indian Army reported missing or prisoners of war were 
properly maintained. 

(iv) No, Sir. Every effort has been made to settle men's accounts before release. 
As the accounts are maintained at Regimental Centres and Depots in various 
parts of India, a certain amount of delay in settling theStl accounts has been un· 
avoidable. In view of this it was decided that if any men wished to be released 
before the settlement of their accounts they might be allowed to go, provided they 
signed a oertifioate signifying their wish to be permitted to be 80 released. In such 
Ca8elf any such sums due to them will be remitted to their home addresses. 

(b) The sections of the Indian Army Act and the Army Act referred to by 
the Honourable Member are not relevant. Forfeiture of pay and allowances for 
the period spent as a prisoner of war ill authorised by Pay and Allowances Regula-
tions (India), Volume I, Rule 438, Indian Army Act, Section 50 (2) and in the 
case of Indian Commissioned Officers Ordinance XXXVI of 1943. So far as 
Ja.panese ourrency is concerned it has not been exchanged beoause, &8 I have said., 
it h&8 no exohange value. 

AUTHORITY FOR RBDUCTION OF BANK OF NON·COMMISSIONED Oll'FIOEBS 
OF INDIAN FORCES 

1986. ·Prof, N. G. Ranga: (a) Will the War Secretary please state: 
(i) whether it is a fact that the rank of the Non-Commissioned Officers of t.he-

Indian Forces has been reduced by an authority other than Court Martial on 
their being declared unfit for further service and on assessing their disability and 
family pension; and 

(ii) whether "acting rank" in (i) during the wars have not been considered 
as substantive rank for the purpose of assessing disability and family pensions 
in the case of personnel in (i)? 

(b) If the answer to (a) be in the affinnative, will he please sLate the 
statutory authority for the reduction of rank referred to in (a) with reference to 
Section 43 (g), of the Indian Anny· Act? -

Mr. P. Mason: (a), (i) a.nd (ii). Disability and family Pensiom of NCO! 
of the Indian Army are allscssed on their Ilubstantive rank, Or a higher war-substan-
tive or paid acting rank, if any held. There is no rule for assessing these pensioD8 
on unpaid acting rank, and no question of reduction in rank is involved in exoluding 
this rank. 

(b) Does not arise. 
PROGRBSS OF INDUSTRIAL PANELS AND PANEL FOR COTTAGE AND SMALL-

SCALE INDUSTRIES 

1987. ·1Ir. Saaanka Sekhar Sanyal: (a) Will the Honourable Member for 
Planning and Development be pleased to state the progress of different industrial 
panels at work at present? 

(b) What is the existing organisation in the Industrial Adviser's Office k> 
co-ordinate the inter-related technological, economic and other problems of 
differeni industries? 

(c) Is it a fact that no panel has been created for cottage and small-scale 
industries? If 80, why? 

(d) Is it a part of the duty of the Industrial Adviser to visit different Pro-
vinces, with a view to promoting the interests of regional planning and central 
co-ordination? If so, how many Provinces he has visited so far, and with wha$ 
results? 

'!he JIonoarable Sir Akbar Ibdari: (a) I inTite the attention of the 
Honourable Kember to my reply to question No. 91, for the 7th February, l~. 
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(b) Joint meetings oltho Panels appointed for the variOUfJ industries are held 

whenever necessary, ttl liecure co-ordination, partioularly where the prooeesesand 
products of one industry are coqneotQ<i with those of another. 

(c) I invite the attention of the Honourable Member to my reply to pan (a.) 
of Starred Quc,stion No. 1292, for the 27th March, 1946. 

(d) One of ~he main functions of the Industrial Adviser is to guide the de-
liberations of the Panels. He takes part in the meetings held by the Panels and 
repre&Clntativos of Provincial and State Governments. So far, it has not been 
1le00000ary for him personally, to visit any province for this particular purpose. 
But if for any reason, this becomes necessary, he will cert&inly do so. 

PROPOSAL TO SEPARATE ADMINISTRATION OF ANDAMAN AND NIOOBAR 
ISLANDS FROM GoVERNMENT OF INDIA. 

1988. ·1Ir. Tamizuddin Khan: (a) Will the Honourable the Home Member 
be pleased to state whether any proposal to separate the administration of the 
'Andaman and Nicobar Islands from that of the Government of India is under the 
·consideration of Government? If so, wha.t is the nature of the proposal, and why' 
is such separation proposed to be eftected? 

(b) Will this Assembly be given an opportunity to discuss the matter before 
any decision is taken? 

The HODourable Sir lobn Thorne: (a) No. 
(b) Does not arise. 

MANUFAOTURE OF BIOHROMATB OF POTASH 

1989. ·Sli S. T. Adltyan: Will the Honourable the :Finance Member be 
pleased to state: 

(a) whether capital issue of Rupees one crore has been recently sanctioned to 
a company proposing to manufacture bichromate of potash; 

(b) the proposed annual production capacity of the new company; 
(c) the t.otal (llmual production of bichromate in India at present; 
(d) the pre-war annual consumption of bichromate in India; and 
(e) t,he estimated annual consumption of bichromate in India for the neD 

five years? 
Mr. K. G. Ambegaokar: (a) No Sir. 
(b) Does not arise. 
(c) Annual production. 

1943 
1944 
1945 

Tons. 
2,769 
2,882 
3,113 

Cwts. 
6 
o 
o 

(d) The prt>-war consumption of bichromates was about 1,200 tons per annum. 
(e) Tho (1stimated consumption of bichromates in the next five years is 

expected to range between 1,500 a.nd 2,000 tons. 

PATENTS OBTAINED BY SCIENTISTS WORKING WITH COUNCIL OF SOIENTIFIO 
AND INDUSTRIAL RESEAROH 

1990. ·Sri S. T. AdJtyan: Will ~he Honourable Member for PlannuIg and 
Development please state: 

(eo) the number of patents obtained by scientists working under or with the 
help of thc C(Juncil of Scientific a.nd Industrial Research for each of tlie years 
1948 to 1945, both inclusive; 

(b) whet.her the pa.tents stand in the name of the Council or in the n~ of 
the scientists; and 
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(c) wbether the Council haa any right; if 10, what ri h~ in the said palla •• if 

ib8J stand in the nam88 of the scientists? 
The IIoDoara1a1e Sir Akbar Ibdari: (a) In lNa-"; In l~  ; 

Ia UH6-". 
(b) In. 'he uame of the Scientists j but they are assigned to the Central Govern-

mellt. 
(c) AB already stated, the Patents vest in the Central Government; but the 

Oounoil exploits them on behalf of the Government and the Inventors, 2/3 of 
the royalties going to the Counoil and 1/3 to the Inventor. If the work on the 
pa.tenta is done in any partioular institute, then the Counoil normally gives half or 
its aha.re of royalty to that Institute. 

POSTPONED STARRED QUESTION AND ANSWER 
POBtpoMd from the ISlA April 1946) 

RBTBBNOlIlIOCNT OJ!' CERTAIN SJllNIOB MlIIM:BJIIBS OJ!' TECHNICAL STAFF OF 
PREss I r BMA I ~ BUBuu 

1186. *B.aja Sir Salyid Ahmad Ali Khan AlA",": (a) Will the Honourable 
Member for Information and Arts please state the retrenchment policy, if any. 
followed in the Press Information Bureau? 

(b) Is it a fact that certain senior members of the technical sta! of the 
Urdu Section have been retrenched? 

(c) How many junior members have been given preference for being retained 
in service, and what is the total number of these junior members, provine. 
~7 -

(d) What are the grounds on which senior members have been retrenched 'I 
Is there any adverse report against them? If BO, of what nature? 

(e) Who is in charge of the retrenchment Bcheme? 

'!'be IIoDoara1a1e Sir Akbar 1IJdui: (a) and (d). Temporary employees 
of the Prees Information Bureau were olassified on the basis of the record of their 
work and conduct into the following categories : 

(i) outstanding and for whom every effort should be made to find permanent 
employment: - _ 

(li) definitely fit for permanent appointment if a vacancy exists ; and 
(iii) the res,. 

Within these categories the temporary employees were graded according to their 
length of service. The procedure followed in retrenchment was to treat all persons 
in category (i) as senior to all in category (ii) and all in category(ii) &8 senior to al1 
in category (iii). Retrenohment was effected by discharging persons in the reverse 
order of seniority as fixed on the basis of the claBBifioation referred to. All oases 
were examined by, and decision taken on the recommendations of a committee 
oomJlO!l6d of senior officers of the Bureau, who also interviewed most of the persOD8 
conoerned. 

(b) Yes, in aocordance with the procedure prescribed for retrenchment jU8\ 
referred to. 

(c) if the. H0!l0urable. Member is re~errin . to seniority as determined by 
length ?f ~er l e  IrrespectIve of the c':'WlI.deratlOns. referred to in clause (a), the 
answer IS m two cases. In one case two JUnIors, and m the other three juniors were 
retained in both cases the persons retained happened to be from the Punjab. 

(e) The Principal Information Officer. 
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UNSTARRED QUESTIONS AND ANSWERS 

BASIS 1!'0R PENSION IN 0AS11 011' INDIAN AND BRITISH ARMY P1IRSONN1!IL 

233. Babu Ram Narayan Singh: (a) Will the War Secretary please state if
it is a fact that in case of Indian Personnel, grade pay, trade pay, extra duty 
pay and allowance in the nature of pay, severally or jointly do not form the 
basis either for an ordinary pension or for a war pension payable for death and 
disablement sustained in His Majesty's Wars, whereas in the case of British 
Personnel, either these emoluments are included in the pay proper at incep
tion or regard is had to the loss of a persons general earning capacity, in assess
ing disablement and death pensions? 

(b) If the reply to (a) be in the affirmative, will be please state the dis
ability and famil,v pension of an Indian Clerk or Mechanic drawing on "Active 
Service" pay and allowance at Rs. 50, Rs. 75 and Rs. 100 and upwards com
pared with British Personnel similarly situated? 

Mr. P. Mason: (a) Grade Pay, trade pay, and allowances do not govern the 
ordinary, diRahilit,y, or family pensions of either British or Indian soldiers. The
basis of pensions is rank. In assessing disability pensions, the degree of incapacity 
is also taken into account� 

(b) Pensions of Indian clerks and mechanic, are according to the ranks held by
them, with the exception that o, er rank mechanics earning over Rs. 100 and over 
Rs. 200 are, as a special case�ated as jemadars or subedars for pensionary 
i:urposes and are granted pension a�opriate to those ranks. 

." 

APPOINTMBNTS TO INDIAN EVAOUEES {,ERV.ANTS OF BUR.Dd.A GOVERNMENT 

234. Pundit Thakur Das Bha.rgava.: Will the Honourable the Home l\fomber
please state : 

(a) whether it is a fact that the Indian cuees who were servants of the 
Government of Burma are not eligible for p 18nent employment in India 
under the Government in preference to Indians; 

(b) whether any such evacuees have -been emplo d under the General
Headquarters, and the Army Medical Stores, Calcutta, Bombay, Madras, 
Lucknow and Lahore Cantonment; and 

( e) what steps, 1£ any have been taken to repatriate the �urmll Govern.
ment servants, if they are not eligib:e for permanent appointmeU;g under the 
Uovernment in this country? 

The Honourable Sir John Thorne: (a) and (c). The Honourable Memeber's 
a.ttention is invited to the reply I gave on the 7th February, 1946, to Raijzada
Ha,nsraj's starred question No. 94.

(b) Yes, except Madras where there i3 no Army Medical Store .

ORDER oF CENTRAL Co11DUND BE GRillNo OJ' CATTLE IN AMBALA CANTONHBN'.P 

235, Pundit Thakur Das Bhargava: 'a) Will the War Secretary kindly 
state if it is a fact that licences for grazi.ng of cattle were issued for the year 
1945-4ll in Ambala ·cantonment? 

(b) Is it a fac� that t�e Executive Ofi�er of Amb�la . Cantonment forbade 
grazing of cattle m 1945 m Papp Park aLer the realisation of grazing dues? 
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STATEMENTS LAID ON THE TABLE 

I"fOf"1nOJ,ioJ& promi8ed in reply to Pam (b), (e) and (j) of StarTed Quutitm No. 1212 
«liked by Sri K. B. Jinaraja Hegcle on tM 218t March, 1946. 

GoVEBlOlENT CONTRIBUTION TO INDIAN RBD CRoss SoanrrY. BTO. 

(b) Yel. The partiouIars are as follows:-

Names of Organisation. other than those mentioned in part t~) of the 
uest~on whi·)h are doing similar work 

(1) St. John's Ambulanoe AMociation . 
(9) Central Committee of the Indian Nursing.Association 
(3) Tuberculosis Association of India :-

(t) for the maintenance of the Tuberculosis Clinic, New Delhi 
and 

(ti) for the maintenance of the Lady Linlithgow Tuberculosis 
Sanatorium, Kasauli. 

Amount of ueual 
grant.in.aid from 

Government 

Rs. per annum. 

5,000 
20,000 

25,000 

20,000 

(e) The peroentage of Indians among the Office bearers of the organisations mentioned in 
'part (a) of the question is indicated below :-

Name of organisation 

(1) The Indian Rod Cross Sooiety :-
(Headquarters including the Victoria Memorial Scholarship 

Fund). 
(2) The Countess of Dufferin's Fund ,... 
(3) Maternity and Child Welfare Bureau (which administers 

Lady Chelmsford League Fund). 

(f) None. 

the 

Percentage of 
Indians 

per cent. 

83 

50 
61\, 

Information promi.!ed in reply 'to Starred Que8tion No. 27, aBked by Sri M. AMtIIlatJ. 
8ayanam Ayya1/{/ar, on tM 5th February, 1946. 

INDIA HIGH COMMISSIONBR's OFFIOE IN LoNDON 

, (b) The strength of officers and staff (excluding Messengers, Cleaners and Labourers) of ihe 
-affice are B8 follows: 

High Commissioner 
Deputy High Commissioner 
Private Secretary 
Qeneral A8Biatant 
'Shorthand Typist and AAsistant to Private Secretary 
'Chief Accounting Officer 
Deputy Chief Accounting Officer . 
Assistant Chief Aooounting Officer 
Secretary. Public Department 
'Secretary. Eduoation Department " 
Senior Educational Officers 
"Eduoational Of8.cers 

. , 1 
1 
1 
1 
1 
1 
1 
1 
1 
1 
4-
4, 
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Secretary, Qeneral Department 
Indian Trade Commi98ioner, London 
Deputy Indian Trade Commiesioner, London 
Indian Trade CommiBBioner, New York 
Indian Trade Commiesioner, Toronto 
Indian Trade Commi88ioner, Buenos Aires 
Eatabliahment Oftlcer . 
Director, India Supply Commiesion 
Deputy Director, India Supply CommiBBion 
ABBistaDt Directors, Indian Supply Commiesion 
Director-General of Stores 
Director of Purchase . 
Director of Inspection 
Controllers of Stores 
Executive Offioers 
Seamen's Welfare Offioers 
Clerical Officers . 
Comptometers and Machinists 
Technical Staff . 
Shorthand Typists and Typists 

(eI) 116. 
(e) No, Sir. 
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1 
1 
1 
1 
1 
1 
1 
1 
1 
S-
1 
I 
1 
4 

l!() 
6 

289 
4 

59 
96 

Total 609 

I"'formation promi8ed in reply to pari (d) of Starred QuuUon No. 90, asked &g 
Mr_ K. O. Neogy, Oft the 7th Fehrva'1/, 1946. 

AOOOUNTS lBBBoULABlTY BE DENIAL MEAsURES IN BmiGAL 

The accounts are not yet oomplete but the latest figuree are as follows :-

Receipts Figuree 

19"46 19'5-48. I~ of expenditure 
Up to Decr. 194:6 

Rs. A. P. Re. A. P. Re. A. p. Re. A. P. 
BoUe 1,011,26' 11 0 11,75,708 , ! 1,!II,7711 2 6 1,72,260 12 la 

(in lump) (in hunp.) 

~ 51,178 2 0 1,71,'19 2 6 
',8'8 7 0 'SO 0 0 

)Ii.".,Qaneous Schemes 118.800 9 9 2 8 0 
Elephant. . . . 7,150 0 0 
Arms and Ammunitions 7615 0 0 
B~Denial 1,81,896 0 0 

The amount mentioned as having been recovered from the 1IB18 of boats in anawer to part (eI) 
of Mr. Avinasbilinpm Ohettiar's starred Question No. 697 of the 7th Kareh, 194:6 W81J, it i. 
resretted, inoorreot. 

l '~ promi8ed ,,,, reply to Uf&8tarred Quemcm No. 31, a8W by Bhri 
Mo1to. LoJ Babetta, 0. Uae 18tA FehrtuJ'1/, 1946. 

PuBLIOATIONS BANNJID UNDO SBA CuSTOJl8 ACT 
LVI oj pubUcalioM bomIecI !'J' __ tMCIer .-- 19 011Ae 8UJ OtA.lloflN Act. 
(1) '1'M'au 01 ModtM IftdtG by KiM Katharine Kayo. 
(2) Old 8014ier 80Mb by Fl'aok Riohatdl. 
(I) T,.. LGftd 011Ae lMIgom by Arthur Mil.. . 
(4) Birtdu B_ b,- Mu Wylie. 
(5) M ~ Indio by Moli Singh. 
(6) 8 ...... GanIerl by B&mlwd Stern 



STATEMENTS LAID ON THE TABLE 4251 
Information rwomised in reply to Starred Question No. 34.5, a8ked by Sri M. 

AnanthaBayanam Ayyangar, on the 19th February, 1946 
RECRUITMENT OF SurF IN G. I. P. RAILWAY 

(a) to e/) The number of pel'llons recruited by direct appointment during the year 19.5 on 
the G. I. P. Railway to posts carrying a salary of Re. 100 p.m., and over is 811 follows : 

HindWl .9 plw 165 (Temporary). 
Muslims • plw 32 (Temporary). 
Anglo-Indiana 18 pZU8 29 (Temporary). 
Other -Minority Communities 21 plw« (Temporary). 

Information rwomyed in reply to Starred Qu,ution No. 491, tJ8ked by Putidit 
Thakur Da8 Bhargava, on the 25th February, 1946. ' 

NUMBER OF HOSPITALS IN CENTRALLY AmuNISTERED.UEAS 

There is only one Hospital in Baluchistan and it h8lllibrary arrangements for indoor patients. 

Information rwomyed in reply to parts (a), (b) and (c) of Starred Qu,ution No. 
503, a8ked by Mr. Manu Subedar, on the 26th February, 1946. 

MISSIONS SENT OUT BY GoV1liRNMENT OF INDIA 

Statement giving particulars of Millaiions of Government of India officials, Delegations, etc. 
sent out oflndia during the years ,9.2·.3, 19.3· •• ,19«·.5 and 1945·46. 

Serial Department 
No. Concerned 

2 

3 

5 

6 

7 

8 

II 

Railway Depart. 
ment. 

Do. 

Do. 

Do. 

Do. 

Do. 

. Do. 

Do. 

Do. 

(a) 
Particulars of Millaiions, 

Delegations, etc. 

(b) 
Object 

(c) 
Cost 

incurred 

Rs. A. P. 

Mr. S. M. Khurshid, Person. Training in labour matterl! 11,761 11 0 
nel Officer, N. W. Rly. Under. the British Minis-

try of Labour and Na· 
tional Service. 

Sir G. E. Cuffe, General Supply of Garratt 1000s 7,16. 4, % 
Manager, B. A. Railway. for the Hill Section of 

B. A. Railway. 
Mr. E. C. B. Thornton, 

Traction Engineer, G. I. P. 
Railway. 

Lt. . Col. R. B. Emel'llon, 
General Manager, G. I. P. 
Railway. 

Mr. W. R. Maunder, Chief 
Engineer, B., B. 4; C. I. 
Railway. 

Mr. H. Ahmed, A88illtant 
Personnel Officer, E . .I. 
Railway. 

Sir Leonard Wilaon, Chief 
(,,oIIlJDillpioner, Railways, 
Railway Board. 

Col. H. W. Wegetaff, Mem-
ber Staff, Railway Board. 

Study of cyclic wear of Rails 1,1.3 6 0 

Supply of multiple unit 5,.05 8 8 
8tock for the G. I. P. 
Railway. 

In connection with taxation 9,111 
of Railway properties by 
local Bodies. 

In connection with the 7,698 
8cheme for the training of 
labour officers in the U. K. 

Procurement of Railway 23,8.7 
equipment for Indian Rail-

. ways. 
Study of Labour question on 5,888 
British Railway8 in the 
Post War Period. 

6 0 

1 0 

S & 

12 • 

Mr. A. A. Brown, Director, In connection with Rail· 2,008 5 0 
Rail.Road Co· ordination, Road Co-ordination. 
Railway Board. 
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Informal,ion, promiaed .11. reply to pari (c) of 8tarred Question No. 746, as1ce4 
by 8hri M. Anant1&a8ayanam Ayyangar, on the 6th March, 1946. 

EXPENDITURE ON CONSTBUOTION OF NEW DELHI AND ITS MAINTENANOE 

(t) A Bum of RB. 33,683 has been Bpent on the staff employed on the maintenance of irriga_ 
tion water supply for the period from April 1945 to January 1946. . 

(ti) Expenditure on work charged establishment employed on munioipal servioes in NeW' 
Delhi for the year 1,,"-45 amounted to Rs. 1,99,508. As the Divisions ooncemed alao ezeoute 
other works, it is not poll8ible to apportion the expenditure on regular staff employed on thee Eo 

BBl'Yioee. The figures in respect of the expenditure during the year 1945-46 (to end of January 
1946) are not readily available. 

Information promiaed in reply to BUpplementaries to Starred Quution No. 781. 
olUi:ed by Skri Sri Prakaaa, on tke 8th March, 1946. 

PuNISHMENTS TO ENEMY AGENTS 

The following are the details of the case under the Enemy Agents Ordinance in whioh no 
oommunique was isBued at the time: 

N. K. Kanaran aliaB Unniran alias Gosh, Ratnam alias Murthi, Ramaswamy aliaB Muthumani 
and Sethu aliaB Krishnan were tried in 1944 in Madras by a Special Judge appointed under the 
Enemy Agents Ordinance. They were all convioted and pentenced to death. The conviotion 
and eentence were upheld by the Reviewing Judge and the sentences were executed in March 
1945. No communique was issued at thE' time on grounds of military security. 

Information promiaed in reply to Starred Question No. 807, cu1ced by Sardar 
MangalSingh, on the 8th March, 1946. 

INDIA'S MEMBERSHIP TO INTERNATIONAL ORGANISATIONS 

StaUment showing International organisation of which India is a member and 
amounts of BUbscription payable by 17Ulia. 

Organisations 

International Monetary Fund. .. 
International Bank for Reconstruction and De-

velopment. 

League of Nations. . 
United Nations Organisations 

Inter-governmental Relief Committee on Refugees 
International Meteorological Organisation, Switzer-
land. 

Provilrional International Civil Aviation Organi-
sation, Montreal, Canada. 

International Commission for Air Navigation, 
Paris, France. 

International Telecommunication Union, Berne, 
Switzerland. 

Universal Postal Union, Berne, Switzerland . 
Food and Agriculture Organisation of the United 
Nations, Washington. 

International Institute of Agrioulture, Rome 
U.N.R.R.A ..... 
Inter-Allied Reparatioruo Agency .  .  . 
United Nations Information Organisation, London 
United Nations Information r ~ion  

\ .. ashlngton. 

.Amount 

• 400 million. 
S 400 million (share holdings of whioh • 
320 million will be an unpaid reserve 
liability). 

RB. 14,20,000 (1~4 4 7). 
• 1,097,750 (U. S.) to the Working Capital 
Fund. Contribution to the first budget 
haa yet to b", determined. 
Rs. 36,000 p.a. 
RH. 2,100 p.a. 

RH. • 1,30,000 p.a. (Approx.). 

Rs. 6,000 p.a. 

RH. 12,000 p.B. (Bpprox.)· 

RH. 10,000 p.a. (approx.)· 
First Financial Year (Oot. 16, 1945 to June 
30/ 1946) 1,06,250 u. S. Dollars. 

Second Financial Year (July l. 1946 to 
June 30, 1947) 1,86,SOO doll&ra. 
No contribution has been I*d 8ince 1940_ 
RH. 8 crores. 
Not yet known. 
RB. 6,667 p.&. 

Re. 11,980 p.a. 
£ 1,256-5.0. () lice of International d' Hygiene Publique . 

Iotfll'national Labour Office .  • • Hitherto the contribution in respect of this 
organill8tion has been included in the 
contribution to the League of Nations. 
The contribution to it as an independellt 
organisation hall to be decided. 

• 25 per cent. ofthia ill in the nature of a contribution to the Working Capital Fund and should 
be regarded as proviBional 
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Information promi.!ed in reply to Unatarred QueBtion No. 86, asked by Seth. 

Sukhdev, on the 11th March, 1946. 

SHORT WEIGlDONT OF SOAP SUPPLIED TO EMPLOYEES OF KA.BA.om DIVISION 
N. W. RAILWAY 

(Il) The reply is in the affirmative. 
(b) and (d) In June, 1945, consequent on availability of a superior quality ofw88hing soap of 

a uniform weight of 1 seer per cake, the system of supplying 8 cakes equivalent to two seers Wall 
introduced. In view, however, of a complaint made by some members of the Food Advisory 
Committee in t.he middle of September, 1945, that the 8 cakes of soap weighed leBS than the stand. 
ard weight of two seers, instructions were issued by the railway authorities that the soap should be 
supplied in accordance with actual weighment. Investigations made by the Railway revealed 
that 8 cakes of soap together weighed only 1 to 2 chhataka less than the standard weight of Z 
~ and not i seer less 88 alleged. 

(e) The Railway administration consider that short weight waa attributable to shrinkage and 
dryage while in storage. 

(6) Government are informed that no refund haa been claimed by any of the employees on 
the 800re of the alleged short weight and very few employees appear to have been affected. 

(J) Railway administrations take whatever action is necessary in such matters when they 
come to their notice and Government do not consider that the issue of general instructions is 
nece888l'Y . 

Information promised in reply to Unstarred Question No. 111, asked by Mr-
Sasanka 8ekkar Sanyal, on the 12th March, 1946. 

YIELD FROM LAND CULTIVATED DUE TO GROW MORE FOOD CAMPAIGN 

(Il) Ilnd (b) Accurate information is not available. But a statement is appended showing the 
culturable waate, the current fallow and the cultivated net ar-s in each of the four districts 
comparing the averages of'the years 1938·39 with the averages for 1942·44. During the changes 
in the system of claBBification however the figures are of little value. 

(e) A rough estimate by the Provincial Government of such averages: Murahidabad 24,000 
acres, Nadia 50,000 acres, Khulna one lakh acres and Jessore 56,000 acres. 

(d) There are schemes for reclamation of waste lands and provision of irrigation facilitie. 
under the Development Plan of the province. Exact details of thOfle schemes have not yet been 
worked out by the Bengal Government. 

(ThoUBlUld acres) 

Culturable waste Current fallows Net area sown. 

Mur· Nadia. Joss· Khul. Mul'. Nadia Jess. Khul. Mur· Nadia Jess· Khul. , 
shid· ore na. shid· ore. na. shid· ore. na. 
abad. abad. abad 

2 3 4 2 3 4 2 3 4 

Average 
1936·39 90 332 208 466 129 104 305 27 866 945 791 811 

Average 
194,2·44 12 30 102 30 186 187 60 921 1184 1062 1087 

Information promised in reply tc a Supplementary to Starred Question No. 
918, asked by Mr. Manu Subedar, on the 13th March, 1946. 
REDUOTION OF STRAIN OF MILITARY TRAFFIO ON RAILWAYS AND OF EXPENDITURE 

ON PROPAGANDA, ETO. 

CEASE FIRE (JAPAN) BOOK 
PREFAOB 

The main objeots of the Central Government's Cease Fire (Japan) Book are--
(a) to reoord all important measures which Central Government Departments 

will ha.ve to tak-e during the first seve. to fourteen days following the general sus-
pension of hostilities in the Fa.r Ea.st/with Ja.pa.n; 
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(b) to ensure that the necessary decisions are taken in advanoe, where that is 

possible, and that plans are fully worked out; 
(c) to record in cases in which deoisions are required but cannot be taken until 

the actual suspension of hostilities, and to ensure that steps will have to be taken 
to obtain such decisions; 

(d) to enable ('.antral Government Departments to see how any action for whioh 
they are responsible is related to that or other Departments. 

The Book excludes operational ma.tters and all questions connected with the 
preparation and enforcement of armistice terms, which are mainly to be' the ooncern 
of the Governments of the United Kingdom and the United States of America. 

2. In the case of some items included in this Book decisions have not yet been 
taken, but could be taken in advance of the conclusion of hostilities. In suoh cases 
the Departments concerned should take steps to obtain the necessary deoision at 
the earliest possible moment. 

3. In addition to the Central Government's Cease Fire (Japan) Book, each De-
partment hlloB prepared, or is preparing, its own Departmental Book in which the 
matters of major importance dealt with in the Central Government's Book are treated 
in greater detail from the point of view of the Department, and in which other matters 
of lesser importance, not affecting other Departments, are covered. 

4. It will be impossible to foresee whether there will be a clear cut end to hos-
tilities such as the signature of a general armistice, but in any event the offices of 
the War Cabinet in the United Kingdom will make themselve8 responsible for noti-
fying the position to the Central Government through the India Offiee. 

It will also be necessary that orders of the Governor General-in-Council should 
be obtained for Departments to proceed with the more important action set out in 
the Book, more particularly the major announcements. . 

5. It may be that hostilities will come to an end gradually over a period, rather 
than on a definite date, and that it will be necessary to put different sections of the 
Central Government Book into operation at different times. For this purpose 
consultation with the Departments concerned and this Department will be necessary 
and when action is taken the Departments responsible will have to ensure that other 
interested Departments are consulted or kept informed. 

6 .. In many cases the action recorded in the Book will involve sending urgent 
communications to Provincial Governments, Regional Officers and other local autho-
rities and etc. In order to avoid congestion and delay resulting from the simulta-
neous issue of a large volume of instructions, often of high grade priority telegrams, 
Departments should consider whether any steps might be taken in advance, such 
as notifying action to be taken iI1 various contingencies, which would have the effect 
of reducing volume of materials sent out at the time. 

7. Departments should have constantly in mind the need for keeping the Book 
up-to date, and any amendments, additions or deletionl!l which are considered n-eOeB-
sary should be notified concurrently to this Department Mr. KAIW AR by name. 
Corrigenda will be circulated by this Department to all Departments of the Central 
Government. 

S. Provincial Governments shoqld be informed well in advance of all actions 
contemplated wherever it is likely to have reperCU88ions on Provincial affairs. 

DErBNCE DEPARTMENT; 

A'IlgU8t 1945. 

CHAPTER I.-COMMPNICATION TO FOREIGN COUNTRIES 
NOTES 

As soon as it has been decided that the time has arrived for the aotion set out 
in this Book to be taken it will be necessary, in regard to certain items, to send parti. 
culars to His Majesty's Missions and Consular Officers in neighbouring countries for 
communication to the Governments to which they are accredited. In regard to 
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certain other items, it would be desirable, if only to forestall numerous enquires 
to send information to them about the action being taken in India. The subjects 
to be covered in such communications are listed below. 

Subject to be covered by the Depa.rtment Reference if any to other Geueral 
eommunioation responsible for its Chapters: other Depts. likely observationa 

I. Economic controls 

I. Contraband Control 

3. Aliens 

4. P8IIIIeII4i!er Travel facilities 
(Shipping and Aircraft). 

6. Civil Aviation . 

despatcb to be conoerned 

External affairs 
Department. 

External Affairs 
Department. 

External Affairs 
Department. 

External Affairs 
Department. 

External Affairs 
Department. 

Chapter H.-Section 5. Sup. 
ply. Commeroe and Indus· 
tries" Civil Supplies Depart. 
ment. 

Chapter VII.-Section 8. 
Commerce Department. 
Chapter VI.-Section 1 (b). 
Home Department. 

Chapter VII.-Section 4. 
Commerce. Post & Air and 
Defence DepartmentAl. 

Chapter VII.-Section 6. Poet 
" Air Department. 

(N.B.-Communioations to Provinoial Governments wherever nece8ll8l'Y have beeD indioa6ed 
against the relevant entries in Chapter II·IX of the Book.] , 
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I '~ ~ 'fa replfl to parts (b) aM (c)of u""tarred qu,utiofl No. 137. 

a.tW br BdA Gofttttl Do.8 0fI the 14th March, 1946. 

GROSS MIsuslII OF TnlBlIIB TRANSPORT l'BIOBITI£S BY M. E. S. CONT1U.OTOBS 
(&) Y. Bir. '!'he fact.! of the oaae are briefiy as follows : 
.. The Secretary, Timber Transpori Advi&ory Committee, Central Provinoes and Berar re-

eeived advice of 811epd r.Ue of timber at Itwari brought by a Military Engineering Servioe CoD. 
Vaotor Oil a transport priority granted to him to Itwari for ultimate despatch to PulgaoD after .. ". me a' Itwari. The wagon. 8%·Ramakona Nos. 00862 and 00608 were purohaaed by test puroh .... 
_ YItIOn 8l[.PandhUl'Da No. 88867 was a1ao similarly sold in the market ". 

(0) Tba 0IIIIe 9U enquired into and the Committee noted that the tramactioDB amounted to 
All .buee of the prioritiet! illllU6d. The mat.ter was reportKl to the military authorities. The 
OoImDittee fel'that. at that. staF as oonoluaive proof might not be available the matter was dropp. 
ed after wamiDg the M. E. S. Contraotor. 

]fa/ormation promised in reply to parts (b) to (e) oJ starred quutitnl No. 111~. 
a..tW br 8ri A. KaruMkara MeMft, on the 20th March, 1946. 

HoWRAll SYSTDI OF BoOKING AT K..ut.A.cm BUNDlIIB STATION 

(6) I undentand there was DO traD8fer of staff' as a result of the alleged mis·management.. 
.rerred to in pari (a) of the Question. 

(.) Re. 1,600 per meII88ID. 
(eI) I am informed that all .A8P.ooiationll exrept the Karachi Chamber of C<'mmerce Wer& 

,...mat ,he BOheme from its inoeption, but after tht' Scheme was abolished the Karachi Chamber 
of COIDJII8nl6 claimed that they ahould have been consulted before olosure. 

(e) In Tiew of the reply t.o part (b) t.hitr d06l'. not arise. 

],,/ormatlofi J'f'O'ftiBed in reply to 3tarred qt.tUtion No. 1342, a.s ~ by Seth Govi'lltl 
Du. 0fI tAe 28tA March, 1946. 
()uJ.I.AX8 UNDO MOTOR VEIDCLBS ACT OF TRANSPORT CoMl'ANY'S SlI:BVAl(TIL IN 

C. P. AND BEBAR 

(0) aM (6). Number ofproeeoutionl agains' I!Hvant.. of the Central Pr(winces Transport. SM. 
ri~  Limited. 

Nam-, of Die· 
tri~ 

1 

~l 

Raipur 

Betul 

Chhindwara (8eoni 
Sab·Diviaion). 

No. of 
0IUIl'8 
chall· 
IUl8d 

2 

7 

7 

! 

2 

No. of No. of 
coDvio- aoqui. 
~ions tala 

3 • 

3 

No. of 
ca868 

pending 

1\ 

General nature of oomplainis 

6 

Not. operating to soh~d~ I 
timing. 

Driving goods vehioles without 
lights. 

Drivers on dut.y without 
badgea, amoking in vehicles .. 
overloading, oarrying paM6n. 
gerB with infectious diaeaae, 
charging e][0888 farea. 

L3aving vehicle without driver 
(84.), not taking steps to 
!;{'IOure medical attftntion to 
person injured in acoident 
(89), leaving vehiole in a 
dangerous position (81). 

Non'produotion of ermit~ 
driving with one head 
light. only, driver's seat not. 
in proper oondition. 

Drivers wit.hout badgee. 



8TATBIDNTS LAID ON Tn TABLB 

1 2 3 

Wardha 8 6 2 NGn-obeervanG9 GC timiDlP' .. 
drivers without badges. 
carrying a p8IIII8Dg8r em. 
CGot·board. 

Jubbulpore 12 3 9. No. proper permit eonfMroinenl. 
no side mirror, no badr. 
number, no time ta b • 
speedometer (lut 
no rear light. 

of om.,-.. 

Khandwp, 3 3 Failure to stop buses at ,be-
proper motor sfiand. 

Amr80ti 8 8 Failure to' keep tool& axid 
aooeuories, refusal to 08rry 
parsons tomdering legal fare. 
oonductor not wearillg ::!ri' running with siIlgIe 

.light, failUl'P to iseqe 
tiokets when legal fare was 
paid, fare and time·table not. 
properly exhibited. 

Nap'pur 23 . 15 8 60 (1) Charging axaa. fare I 
(2) Breach GC oonditions 

Gfpermit 190 
(3) Driving at eXOOBBive 

speed 1 
(4) Leaving vehiole in 

dalJ89rGUB oonditiGn ) 

(6) Failure to stop in 
eertain 08BeII 2 

(6) Disobedience of orders, 
0. bstruo1;iGn and 
refusal to supply 
inf(lrmati()n . ;-1 

(7) Breaoh Gf duties laid 
down under the 
Rules CGr drivers " 
oGnduotors ]I 

", ~ . 

(8) Drivers and oon· 
duotors withGut 
badge while Gn 
duty S 

l'/. 

(9) Carrying mOore persGns 
in goGds vehiokle 
then authGrised I 

(10) Lamps, hGms, oom· 
munication bell and 
spares and ~
riftS-breach of 
Rtles . • 2S 

(11) UnauthQri&ed paint-
ing ()r markinga on 
a vehiole • • ,. 

(12) Speed Govel'll')rs not "f 

properly fitted • ISJ 

Total 137 II 86 
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Number of Pl'OJeOutioDII againat servants of the Provinoial Transport Co. Limited. 

No. of No. of No. of 
.Bainii of ~ ('Onvio· 0_ 
Distriot cball· tioM pending 

aned 

Nature of complaint.s 

1 2 3 " 
:1-',,'.' .. 
Yecmn.l 6 2 4. Not operating to scheduled timings. 

Not oarrying spare whool and tyro. 

Not operating to soheduled timings, 
~ 2 1I 

Wudha 3  3 

Bagpur. 63 8 56 
driving in drunken condition. 

(I) Driving without lioence 1 
(2) Driving without pennit 8 

(3) Breaoh of conditions of stage 
oarriage pennit 6 

(4) Breaoh of conditions of contraot 
oarriage penn it. 4. 

(5) Leaving vehiole in a dangerous 
p03ition 8 

(6) Failure to produce licence and 12 
registration oertificate. 

(7) Failure to stop in oertain oa!108 

(8) Drivers and conduotors with· 
out badges while on duty .  5 

(9) Failure to carry sparee and 
aOOO88oriea. 

(10) Driving without light and horn 6 

( 11) Miscellaneous . 11 

Total 74 13 61 

No oases were withdrawn after being filed. 

. Information prQmised in reply to 8tarred quution No. 1394, a8ked by Sri M . 
.AnanthaBayanam Ayyangar, on the 29th March, 1946. 

RBoRUlTMJmT AND EMPLOYMENT OF GORAKHPUR LABOUR IN COAL MINES 

Bepcwt 011 the atldil oj the accounts oj the UTl8killed Lotour Orgonisotion (Cool), Dllonbod. 

(i) Name and Designation of the auditing officer :-Mr. B. N. Chakravartty, Assistant 
AooountB Officer, Bihar. 

(ii) Date ,of inspection :-21l't May 1945 to 28th June 1945. 

(Mi) Nametl of administrative officers :-

(a) I. U. Alexander, Esq., I.C.S., Officer on Special Duty, Labour. 

(b) N. Barraclough, Esq., O.B.E., Regional Coal Controller (P) Bengal/Bihar. 

(c) E.'Netltor, Esq., Chief Administrative Officer, Gorakhpur Labour. 

(d) Major H. J. Walsh, Dy. Director of Unskilled Labour (Coal), Dhanbad. 

2. Scope oj atidit.-This reportembodies the reeult of audit of the Accounts records for the 
period from the inCeptliOD of the organisation to the 31st August 1944. Replies to detailed audit 
-objections raieed during the course of audit are still awaited. 

. 3. Preliminary.-The labourers were supplied from Gorakhpur for employment at different 
workfite .t different collieries in the Jharia aDd Raniganj Coalfields. AU payments on their reo 
."uitment boarding and railway fart!ll upto the time of their arrival at Dhanbad etc. were paid by 
the Gorakhpur Depot. These chargee have not yet boon incorporated in the local accounts nor 
eYEI1 their full details available ......... _ .. _. _ ._ ... _ ....... _. . ... .. 

On their arrival at Dhanbad and despatch to different camps; all expenses incurred on them 
for !~  l~i~ ...'!.a 8 . ~di al.~~~n.sI~ e.l. s.u 'll'  ~ too~ f()r..wo.tkI_etc. were .. paid.b)r..t.be 
I>1iiiibadOrgan188tlon. 



· STATEMJ!JNTS LAID ON THE TABLJ!J ~~ ~  
Construction ?f camps for the acco:nmodation of the labourers was undertaken by the Central 

P. W. D. and plUd for by them • 

. , Regarding recoveries of the cost of work done by the labourers, special rates were made out. 
by the Mines Department and a committee of Colliery proprietors in accordance with Governm8lllt 
of India Department of Labour's letter No. Coal 22/163 of 9th February 1944 to the Chief msp.e-
tor of Mines Department. Bills were prepared for works done by the labourers for payment b;r 
the collieries direct to the treasury. Details of 8Jl8eBBment and realisa.tion of the dues from the 
collieries for the period under audit along with necesBal'Y bills and measurement books could D ~ 
be made available for audit se rut~ . 

4. Drawal oj Jund.-Iriitially funds were provided from Gorakhpur Treasury on l{r. 
Alexander's accounts. Current account was opened in the Imperial Bank of India, Dhanbad 
Branch. with the amount thus obtained and was operated upon by Mr. Barraclough or Mr Nestor. 
Sanction of competent authority for lodging Government m.oney with the bank by opening a per-
BOnal account does not however appear to have been obtamed. . 

From the 10th July 1944 funds were drawn by Mr. Nestor on simple receipt from the Dbaa-
bad Su b-Treasury as per Government of India's orders. The total drawals of funds are as follows;-

(i) From Gorakhpur Treasury;-

(a) During 1943-44 
(b) From 1st April 1944 to 31st August 1944 

(ii) From Dhanbad Sub-Treasury ;-
From 10th July 1944 to ,31st AUOlust 1944 

Total 

Re. 
2,20,000, 
7,40,000' 

3,19,382 

12,79,382 

5. Cla8Bification and adjuBtmfnt of receiptB and charge8.-The entire charges were debited 
to .. 47-MiscellaneouB Department Labour and Emigration L-Labour-Co-odination of UnakilIecI' 
Labour Supply Scheme ". The Deputy Director has however been instructed to allocate the' 
charge!! between this head and" advance Repayable-Special Advancea .. as laid down in para I 
of G. I. F. D. letter No. D 2210 of 30th May 1944. He has also been specially directed to 1DIIIia-
tain serarate accounts for each project and to debit all expenditure thereto .. Advances Repa)'4iWe 
Speda Advances". Full particulars of charges incurred at Gorakhpur should also be obtaiDelt 
aQd allocated accordingly. Recoveries from Mine Owner!! should also be adjusted separately for 
each project as laid down in para. 4 of G. I. F. D. letter quoted above. 

6. De/ailll of Rueil'tll and ChargM-Out of Rs. 2,20,000 provided for 1943·" fUB_ 
amounting to Rs. 97,761.11-0 were drawn, leaving a balance of Rs. 1,22,238.5·0 with the bu*_ 
The expenditure for the period was for Rs. 97,359-7-6, leaving a closing cuh balance ,0£ 
Rs. 402·3-6 with the camps (Bermo= 199-15-6, Chandkuniya= 202.4-0). The cash books for the 
period do not show the entry relating to tht> drawal of Rs. 61-11-0 as per cheque No. 57003 0' 
March 1944 and of its disbursement. 

Out of Rs. 1,210-12-0 (representing the opening cash balance brought forward on the 20th 
June 11144 in Mr. Nestor's cosh book, although there was no previous cuh balance) and 
Rs. ll,82,022-8-6 (viz. Rs. 10,59,382 drawn from the Gorakhpur Treasury and Dhanbad Sub-
Treasury from the 1st April 1944 to the 31st August 1944 and Rs. 1,22,640-8.6, balance with t~ 
bank nnd at camps) the expenditure was for Rs. ll,02,OOI-13-10 leaving a ba.lance ofRs. 81,231-4..s. 
as detailed below ;-

Rs. A. P. 

(a) Cash balance in hands of Mr. Nestor 9,959 1 0 
(b) Balance deposit at the Imperial Bank 115,791 9 3 
(c) Cash balance at the Camp . 5,480 12 5 

The total expenditure ofRs. ll,99,361·5.4 to the end of the 31st August 1944 (Rs.97,359-7-S'o 
uptoMarch 1944 and 11,02,001-13-10 from April to August 1944) was incurred on the following 
items .-

(i) Payment of wagejl and repatriation charges (ii) Travelling allowances (iii) Purch1u1e8-
(iv) Postages (v) Imprest (vi) Advances (vii) Miscellaneous. , 

7. CaBh Book8.-The figures noted above are based on the accounts records furnished for aodit' 
scrutiny. It is however doubtful whether all records were made available. In this ()onnection aD: 
extract of the report of the Dy. Director to the Director (vide his letter No. LBC-602/27 of 28th 
March 1945) is noted below;-

.. I am not in a position to state definitely that the entire amount drawn and expended since 
Gorakhpur Labour came to the Bengal and Bihar Coal1ieds are re()orded in Cash bopks nw can 
I confirm that all cash books are in this office, only those sent in from camps are available and 
whether these were the actual number of books originally maintained is not known". 

No attempt appeared to have been made to locate a.ll the cash transa.ctions and to opeD .. 
centr",lised cash book including all the transactions. It is essential that this should be done with.-
out further delay on the lines ae locally instructed. . 
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.' . ·The ouh books for the period as were available for audit sorutiny, were not maintained pro-

perly. There was no record to show that physioal verifioation of oash was made. The entries 
therein in moat 0_ were not attested by the holders of the oash books. In some 08Llefl, the en-
tries of the oash tranaaotions were not made in chronologioal order from whioh it may be inferred 
that transactions were not recorded as BOon as they occurred. It was alBO obaerved that private 
laabS, which were subsequently paid, were at times taken to meet current expenditure. The prac· 
tice was irregular. 

;,' In Mr. Nester's cash books, transactions relating to imprests and advances granted to Group 
'OfBo.ers etc. for making petty payments or for disbursement of wages to labourers and other were 
:shown as final chargee. In BOme cases, the oamps again showed their receipts and actual a ment~ 
in their cash book. This procedure resulted in duplication in acoounts without exhibiting the ac· 
tual cash position. The unpaid wages, recoveries of advances, paid to labourers at Gorakhpur, 
fines realised from them etc. were not always detailed in the CAlDJ;ls cash book and returned back to 
Mr. Nestor but was utilised in making petty payments and thus m some camp, a regular and inde· 
pedent cash book was kept while in others, only imprest cash accounts were maintained. 

- 'll1e cash book maintained by Mr. Nestor did not show any entriM relating to the receipts of 
funds from Gorakhpur Treasury nor their deposit into the Imperial Bank of India. Transactions, 
aoeJating to the withdrawal and depoeit of Rs.60,031.4.0,as notlced from the account of the Imperial 
iBank of India, were not also recorded in any cash book. Full particulars in this conneotion I!hould 
be furnished, stating the circumstances under which these transactions Wel'e not entered in the 
cash book. The full circumstances under which Re. 1,210-12-0 was brought forward as the open-
ing cash balance on the 20th June 1944 in Mr. Nestor's cash book should be stated. 

8. YOt'CMr8.-The vouchers generally do not bear any pay order or certificate of disburse-
ment. In any ca.., the entries on the cash books were not supported by relevent vouohers. 
Where vouchers were available, necessary quittances of the payees (stamped where the amountAi 
-of disbureement exceeded Rs. 20) were not duly obtained in many cases. Full detailed informa-
.tiona were not alwaYIi available from these vouchers. 

11. POSf'Itmt oJ wagu and repatriation cllarllu.-In the payment sheets, showing details of 
~unement of wages to labourerli ctc. the Group Commander and the Accountants did not gene-
raD7 si8n necessary certificates to the effect that wages were paid in their presence and quittance 
-duly obtained thereof. In BOme CBBeS, the amounts disbursed as shown in the payment sheets did 
DOt agree with the corresponding entries in the cash books and require early reconciliation. In 
sc:aiIe cases, it was also noticed that the totallings in the payment sheets were not accurately 
worked out while in some cases, although 110 payment was made to the absconding or dece88eB 
labourers etc. these amounts were included in tho totals of the wages disbursed. 

The total amount of wages of labourers etc. for more than one camp were sometimes drawn on 
a single cheque and shown as final charges in the cash book without detailing the requirements of 
e8ch camp. Comparison of these amounts with the total disbursement as exhibited in the corres-
poDding payment sheets showed discrepancies. It is e8sential that the payment sheets should be 
-checked and the details of actual payment entered in the centralised cash book furnishing full 
ptlfticulara. 

. A register should be opened to record the details of unpaid wages and of their 8ubsequent pay· 
ment, quoting names of the employees etc. and voucher Nos. and dates in both the oases. 

Another register should also be maintained to record details of expenditure on account 
~triation charges for each camp . 

.. ' 10. Tf'fWIlU'''lI aUowancu.-These were paid on simple bill forms instead of obtaining full 
pBrticulara of the journeys performed in proper bill forms. There was no evidence to show that 
these bills were duly checked and endorsed by the Controlling Officer. Charges for hiring of taxes, 
meala and tiffins etc. were allowed at rates higher than those permissible under the T.A. rules for 
mileage and daily allowances. Even a tip to the hotel waiter was met from Government fund. 
Neoesaary 88Ilction to these charges should either be obtained or these bills should be checked 
and allowed only for the amounts permial!ible under rules. The excess payment, in this connec-
tion, should either be recovered from the persons concerned or written off under orders of oompe. 
~t authority. 

'.' 11. PllrMalllU.-Open competitive quotation, which should have been sealed, were not gene-
r8Ily invited and orders placed with the lowest tenders. The bills for the purchases were not 
duly verified prior to their payment. Stock registers were not maintained properly to record all 
the receipts of materials and their subsequent disposal. Instructions have been issued locally to 
open immediately the following stock registers which should apart from the looal purohases in. 
clude the supplies made from the Gorakhpur Depot. 

(i) Stock Regist3r for Stationery. 
(ii) Stock Register for Medical Sto~ I. 

{iU) Stock Register for Rationa. 
(te) Stock Register for Furniture and other equipment •. 

As 'he balancet !)f materials in hand were not duly verified thes~ shollld be oounted or mea-
.-..ured. Diao ~ri.oies between the actual aM bo:lk balances should be reconoiled without 
:tJwt.her delay.' Steps should either be taken to recover the oost of materials found short from the 
~ relponsible for the Ibortagea or unction of oompetent authority Ihould be obtained for 
.at. write off. 
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The ration iasue registers did not always bear the attestation of the Group Commander, Unit 

.(lommander, Ration Offioer and Supervisor. In some O&I8S, the numbers of labourers as per ration 
iuue book did not agree with the attendanoe register and should be reoonoiled. In a few oases 
Dootors eto. drawing a pay exoeeding Rs. 200 per month were allowed free rationa. The oirouma· 
tanoea under whioh this was done should be stated. 

12. P08tagu.-Prior to July 1944, ordinary postage stamps, i.n8tead ofaervioe postage &tampa. 
were UIIed. No aooount was maintained for these stamps to record their receipts and diapoaal. 

Sanotion to the purohase of ordinary postage stamps should be furnished. Neoe88ary stamps 
acoount should also be opened showing their reoeipts and transfer to oIlImpa or final disposal. 

18. Imprue..-In some oases, the receipts ofimpreats 8S shown on the campa oaah books did 
DOt agree with the oorresponding is!lue shown in Nestor's oash book and requirereconoiliation. 

The present system of showing the grant of imprests as final oharges should be disoontinued • 
and replaoed by the P. W. D. system, wherein the impreat transactions are recorded in red ink 
without any entries being made in the money oolumn. This will simplify the recording of imprest 
aooounts and will also facilitate in watohing the a'mOunts of fmpreats lying with each of the camps. 

14. Advanou.-Apart frclm the advanoes on aooount of T. A. and pay on transfer, other 
advanoea were granted to the employees. Sanction of oompetent authority to the grant of suoh 
advances should be obtained in support of these payments. 

No register wall maintained to record the iaaues and recoveries of advanoea. This should be 
opened without further delay and should also inolude the tranaactioha relating to the advance 
granted to the labourers at Gorakhpur. 

As all these advanoes have not yet been duly recovered. steps should be taken for their 
recovery at a very early date. Regarding recovery of the advanoea from the abaoondittg labourerll 
aeoeMary action as laid down in sub- pam 2 of para .. i (b) (w) olthe .. Instruotions for recruit-
ment and employmoot of imported labour" issued by the G. I. with their No. L. R. 91 of 10th 

. A.pril 1944 should be taken without further delay. As regards recovery of advanoea from the de. 
oe.aed and diaoharged labourers these amounts may be deduoted from their arrear billa and the 
irrecoverable advances written off under order of oompetent authority. 

U. MiBcellansoua.-The ooat of oarriage oharges, typing oharges, bank oharges fo:" is8uing 
drafts etc. were booked under this head. Regarding carriage oharges of materials, details of 
materials and distanoes and whether these materials were duly taken into aooounts were not reo 
oorded on the vouohers. Full partioulars of the oharges and sanction of oompetent authority for 
inourring them where not detailed in many oases on other vouohel'll. 

1&. Financial Powllr8.-Detailed instruotions regarding delegation of finanoial powers to 
the local authorities do not appear to have been issued. Fines were imposed on the labourel'll etc. 
although there was no sanotion of Government of India in this respect. As the subordinates \ re 
required to handle heavy oash the desireaabiliy of obtaining aeourity from them may be oonsidered 

17. Stat6 of Accounts.-Fram the remark!', made above, it will be observed that the accounts 
recorda were not properly maintained. It is desirable that immediate steps should be taken to 
Hi them right. 

(S.d. B. N. CHAKRAVAR'ITY, 

A88istant Aooounts Offioer, Bihar. 

Memo. No. C·Labour.615. 
Ranchi, tM 27th July 1945. 

Copy forwarded to Direotor, Unskilled Labour Supply, Anderson House, Alipore, Caloutta, 
for information. 

(Sd.) Accountant General. 

B.pore on eM audit of the Accounts of tM Unskilled Labour organisalion (Ooal) DhGnbad. 

(1) Name and designation of the auditing Offioer.-Mr. B. N. Chekravarty Aaatt. Aooounts 
Offioer, Bihar. 

(ii) Date ofinspeotion.-218t November 1945 to 22nd December 1945. 
('ii) Name of administrative offioers. :-

(A) I. U. Alexander, Esq. I.C.S., Offioer on Special Duty, Lqb·)ur. 

(B) Mr. H. J. Walsh, Dy. Director of Unskilled Labour (00&1), Dhaubad. 

I. Scap. 0/ Audit.-This report embodies the result of audit of accounttl.fQr the period from 
September 1944 to March 1945. Apart from this report detailed audit objeiitlona were raised· 
locally during the ooure of audit and replies thereto are still awaited. 

. 8. Action tallen on last reporl.-Complete aotion has not yet been taken. Replies to detaile'd 
audit objections raised during the last occasion have not yet been given. 
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4. MeIJ8Uf'emen' Boou.-No register showing the details of the measurement book including 

the name ofllhe Surveyor to whom iuned aDd the date of its iuue and returB has beeD maintained· 
Pages of the boola have not been numbeJled. Oorrections in the entires made have not ·beeIl' at_· 
ted by dated jnitials or the oanoeIWion of measurement have not been .upp&rwd by (i) dat.ed 
initials of·the oftloer orderiDg the oanoellation and (ii) proper reallODll f\)r the oancellation. Pa.-
containing measurements have not been croaaed giving reference to the number and date of obalJa,n 
1Ib0wing oredit of the amount at the treasury by the respeotive colliery. 

6. OlGMijioUion and od~t oj "-"P" ond Marge8.-In aocordance with the instruction 
of the Deputy Director .oharges debitable purely to .. Advance e a a l~ e ial Advances .. 
have been allooated but there is a confusion regarding allocation of contingent expenditure all it ill 
not understood from the entries in the ca!lh book a8 to the portion whioh relates to expenditure of 
the Head Oftlce debitable to the head .. 25--General Administration" and what relates to .. Ad· 
vance Repayable". 

DMrilB oj reeetp" and cMrgu. Receipts are oompos3d of the following items:-
(1) Amount drawn from the Treasury. 
(2) Drawings £rom the personal aooount opened at the Imperial Benk of India. 
(3) Refund of Advances. 
(4) RefWld of unpaid wages. 
(5) Refund of unsptUJt amount lIf thll Imprest given to thA c9mps. 
(6) ~isation of fines. 
(7) Adju9tment (If iml rest mcney whi('h was taken as final expenditurJ at the time of 

rant~ imprest to the o~. 
, (8) Items (&). (4) (6) and(6) are treated as departmental receipts and should nc-t be utiliiMd 

towards departmental expenditure under Rule 7 of the Centr81 Government oompilation of .. 
TnMury Ruies Vol. I. 

Item (2 )The total expe:lditure cf ~. 6-1,460&7.3.1 to And of March 1945 was incurred on 
t.he fonowing items leaving a balance of Rs. 177,950.13·3. vit. Rs. 3479·12·3 c88h in hand a.nci 
Ra. 1.74.&76.1·0 with the Imperial Bank of India, as detailed below :-

Total drawo)s 
0;> Jning bl'a 1,,6 

LIl88 Refund 

Netdrawal 
EXI'enditure 

(a) a~ mont <:f wages. 
(b) Repatriation ('hlU'ges. 
(el Trsvelling expens8fI. 
(d) Purobaeee. 
(e) Postage. 
(f) Advances. 
(g) lmprest. 
(h) Transportation chargee 
(i) Recruiting expenses. 
(j) Miscellaneous. 

Total 

Total 

Ra. As. Ps. 
6,636.858 , 3 

73.168 7 4 

67,10.026 II 7 

86.0i!R 11 3 
-------

66,23.998 0 , 
64,46,047 3 1 

1,77.950 13 a 

The closing balanoo on 31·8·" now found is RI!. 73,168.7.', Viz. oash balanoe ill hand was: 
Re. 7,376·14·1 and the balance with the Imperial Bank of India is Re. 65,791.9·3 and not 
Rs 81,1I31.6·6 as shown in previous mport. 

e. OlUh Book.-A centralised oash book has been opened as instruoted previously but 
there is no record to show that J,>hysioal verjfioation of oash WQII evermade. This may be doDe 
immediately and record to this effect may be kept in the oalJh book. The entries have. not. 
been initialled by tho disbursing officer. The corrections in mil!takes have not also been at. 
tested. In lOme ~ full details c.f oharges have not b6en recorded. U oannt'tbe 8800rtained 
from the a~h book what is the real oash n:;:bn as the unpaid wagee recoveries of adva.noos fIDe. 
reelMed from the laboouren have been ut' in making petty payments instead of de--poaIting 
iboae embunts :to Treuury. It i. also seen 'that some amounts havtl been claesifled all IIUIrp8Ia 
pending adjustment. Those amo_ts should be olea.red oft' .nd the .cioounts with the pal'lJly 

coDe8l'DllCi should be settled. Items recorded in the cash book have DOt beeopIOpedy oJa.ifled 
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which makes it difficult to ascertain what relates to the expenditure of the Central Offioe aa d 
w_t io tbe advanoesrepayatne.proptU'. If-there is 110 lIufficieni space for recording clallirificatiorb 
~ abairaot. .of exp4llDditure !Qay be prepared in at the end of each month. As one cash book 
Aas been maintained, it is desirable tb&t i1hemajor head of account to which the expenditure 
ill debitMblo .hould be noted invariably 80 that any confU8ion may not arise. Further jt CIIIl-
not be asoertained from the entries in the cash book whether imprest holders lIubm·it their 
monthlyaocoWlts regularly. To wateh these it is suggested that some date may be fixed for sending 
monthly a o~tII with a oertificlloie tha.t·the balance in hand is Rs. . ............... by 
the namps and the camp trall88Ctions maybe reoorded after the tranll8Ctions of the central ofllce 
are noted. The balance should be drawn Up'&8 follows :-

RI. 
Cuh balance in hand 
Balanoe with the Imprest holders 

Total balanoe 

The cash balance in hand should be verified by actual coWlting of the money in the chest. 
7. VoucAerof.-The vouchers generally do not bear any pay order or certificate of disburse-

ment. In many cases abstract of expenditure has been prepared but no sub-vouohers in sup. 
port of the expenditure shown in the abstraot were a"ailable: . Nectlll8ary quittance of the 
payees (stamped where the amO\lDta of disbursement exceed as. 20) were not duly obtained in 
many caBell. It is also o~ed froJJ'\ the vouohers that neoesaary check was not e ero~ 
merely an abstract baa been pi'epared and entered in the oash book. It is suggested tlhat nee 
cessary oheck as presoribed in Art. 13 of C.A.C., Vol. I may be made befor.e they are~terediD 
the oa~h book. Full and detailed information was not always available from these "ouohers 
in moat cales. In BOme oaeee .pie payment in respeot of 1'. A. and establishment charges has 
been made whiob is in oontravention of Article lO-A of C. A C., Vol. I 

8. Payment oj wageo!l.-The rate fixed for the workers is Re. I per day t'iz. 0/12/0 for wages 
and 0/4./0 for bonus on aocoWlt of good work done by the workers. As the payment of bonus 
depends only on good work done it implies that bonus is admissible only for the good work 
dependent on the output for the days they work at the worksit,e and no for Sundays and Holi ... 
days during which they do not work. Such being the oase the payment of bonus for Swulays 
and Holidays aa made in many camps seems to 'be irregular. To regu1arise it special sanc-
tion of the oompetent authority may be obtained. It is foWld in many camps that in the pay-
ment aheets. showing details of disbursement of wages to labourers the group officer and. th& 
acoountant did not generally sign neoe8B8ry certificates to the effect that wages were paid in 
their Pfell(!DOO and quittance duly obtained thereof nor has any abstraot showing (1) wages pail! 
gang by gang. (2) wages remaining unpaid and action taken on the unpaid wages (3) wages 
due to the deceased and absoonding labourers after deduoting advanoeR, if a.ny due from them 
been prepared. Necef88ry instruotions on this point may be issued to the oamps. In many 
cases it is also found that amounts due to the absconders have been worked out up to the day 
the labourer left the station and not upto the date from whioh they are absent from the oa.mp. It 
it! seen from the Muater Rolls of some camps that workers have been allowed wages for holiday-. 
which thoy are not entitled under Item No. XIII of the instructions for the recruitment and em-
ployment in India of imported civil labour, etc. re ~i ed with G. I .• Deptt. of Labour No. L.A-91 
dated 10th April 1944 special sanction may be obtained io regularise the charge. 

9. Abacording Labotu-t!1rB.-A register showing the amoWlt due from the absoonders on 
acoount of advance paid to them at the time of their despatoh and the amount due to them for 
trhe days they worked at the workaite has been kept. It is suggested that tho outstanding a4-
",ance maybe set oft' against the wages due to them. The balance if any left after such ad. 
justment8 may be written off with the sanotion of thl' competent authority if it is found that. 
lluoh amounts are not .recoverable from them. Under iti-m No. IV of ·para. III of the IIIIIte< 
ruetions, oto., laid down in G.I. Deptt. of Labour No. 91 dated 10t.h April I 944:,if the advance is 
not fully recovered the employer should sond aocounts to the district officer of the district from 
which the person W88 ·recruited for making neoellBBl'Y recoveries. Necessary steps do not appear 
to .have boon taken_ it is therefore. Ruggeflted that prompt 6ttlpS may be taken to effeot 
recoveries as contemplated in the instructions etc. before the Competent authority is approclloh. 
eli for the write' oft'. 

10. Repatriation charges.-When the labour"rs are rppatriated either on mooica) 
Grounds or on completion of full term of 6ervice ac('ording to agreement!!, the following amoWlta 
are .paid to them:-

(0) Wages due to them before they leave thEt oamp. 

(b) Railway fare for journey to Gorakbpur. 
(0) Diet money for 2 days journey at the rate of Re. 1 p!lr day. 
A register showing the amounts paid has been kept. In may _ full details of the charges . 

and guittanoe of the labourers were 1lOt. available. It is &lso not.iOO4l.t.hat labourers have been paid 
w:.geebeyond the dIJote ofrepatTiation. Suoh paymellt maybe justified. It is laid down In the G.I. 
Department of Labour letter No. LR. 91 dated lC)t,h April19U ,that. ratione will be supplied 
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under Provinoial arrangement.. . Diet money fr.r 2 days journey paid tr.' the labourera ill in lieu 
of free rations. Aooordingly diet money should be regulariaed under Provinoial arrangement. 
Jt will be oblerved that ration money during tran_it by rail is at the rate of annaa ) 2. Tt 
·may 1>.: oc nsidered whether diet money in suob 0&P88 should be l't striated to the limit applied in 
the 0&88 of Provinoial Civil Labour Units. . 

11. Oompena.,ti<m.-Ra. 13,230 has been paid for 8 men, at the rate of B.. 1,300 tcr 'f 
mer. ard Re. 630 to ODe man under the Wor]qnen'. Oompenll8tion Aot with due approval oftha 
Commiationer during the period under audit. All tl-e oolumns in the register kept for this pur. 
pole have not been filled in. This may be done now. 

12. Travelling ~ eMu :-These were paid on simple biD forma inatead of obtaining 
full partioulara of the journeys performed in proper bill forml. There is no evidence to 
GOW that thOle bills were duly checked and endoraed by the oontrolling officer. Chargt'l for 
hiring of taxi&, ekklu and rickshaws tiffins were allowed raw higher than those admissible under 
the T. A. rulOl for mileage and daily aUowance8. Neceaary lanction to thOle chargel should 
either be obtained or these billa Ihould be checked and allowed only for the amounts per. 
millfble under rulE'S. The excess payment in this connection, should either be recovered from 
the persons oonoerned or written off under orders of competent authority. Daily allowance is 
-granted to Government servant. under ordinary rules to cover the expenses of the day. It may 
be oonaidered whether persons getting free rations will be entitled to both daily allowance 
and free rationa for the daya they remain abeent from headquarters. 

13. RatioM (Supply)-Acoording to the tenns of Contract the Deputy Director 
of Labour was to supply trucks to the Contractor for which the contractor was liable to pay hire 
chargee at the rate of -/12/- per mile. No recovery in this behalf hal yet been made 
from the Contractor. 

14 [" ..... --On examination of some of the ration oharts it appears that rationa were i88Ued 
weekly in advance on the balis of the attedance in last day of the week the labourera worked. 
This resulted in issue after the issue of the ration and not of the rations to the labourera 
who abaoonded and died. It is alao free from doubt that all the !liok labourera should get nor· 
mal rations during their illness,i.e. some of them should get the normal rations and lome hospital 
ration. Thus the labourers who got the hospital ration also took the normal rations. The 
better oourse was to curtail rations in the week t<> oome. The ratioll8 were supplied on the 
etrength of the last working day in the week in which aick and absent labourers were taken into 
aocount. The proper ooUl'110 waa to exclude sick labourers who are not entitled to nonnal ra. 
tions and labourera who are absent under item No. (f) of para. vn of the Instructions reoei~ed 
with Government orIndia, Department of Labour No. LR. 91 dated the 10 April 1944 in case of 
voluntary ablence a person shall be entitled to only halrthe rations otherwise admillible. It il 
_een fl'om the attendance rolls that there were many labourers who remained absent from the 
worklite. To allow full rations instead of half as contemplated in the Instruotions W8I the reo 
fore irregular. There is no provision for supply of sweetmeat with inatruotiona referred to aboTe. 
·The supply of sweetmeats should therefore, be ooverf'd by special sanction which may be ob-
tained. Under oircular No. LSC·60 dakd the 10 August 194' of the D.U.L.S. the distribution. 
of rations required the presenoe of these offioers, t>it. Group Offioer, Unit Commander and 
Ration Officer, but in many CaBel these instructions have not been followed. 

15. Eqtlipment.-Major portion of the equipment exoept oane baskets has been supplied 
by the equipment centre. It is SE'en from the vouchers and entries in the cash book that some 
~al purchases of orowbara and iron rods have been made from Jharia Market without any 
&l(l'eement and without any tende.rl! being in i~ as required under rule 2 of Appendix VI 
of C. A. C. Vol. I. Local purohase was irregular under rule 4. of Appendix 4. to C. A. C. Vol. I, 
whioh lays down that important plant machinery and iron and steel work shall be obtained only 

_from firms approved by the Chief Controller of Storel, Indian Supply Department and 
!Ip8Oitled in the lists issued by him from time to time. The procE'dure laid d(>wn in the rulH 
are, however, not being followed. 

16. Medi.eal Slor68. -From the vouohers it appears that purchalOl of medioine in al. 
most all the C8II08 have been made from the Jbaria Medioal Han inltead of through the Indian 
Medical Stores Department. No reoords could be produoed showing the inability of the I.M.S. 
Department to supply the medioinel! before making local purchasE'S. This Wal irregular. Me • 
.oeaB8ry I18Dction to suoh purchase may be obtained. There is no indication in the vouchera 
that articlea were received in good condition and counted and entered in the stock ~e i!lter. 

17. Stock Regi8ler.-Two stook registers have been maintained l'il, one for generalltorN 
and the other for medical storea. 

(a) General Btock e i.t~r .-It il found from the register that proper aocount. in relpeet 
-of receipt., iuuea of ltores have been maintained and balancOl struok out. But there is no eTi. 
-dence to IJbow that any physical veritlcation of atook W81 made by a responaible o8loer. Thil 
may be done immediately. Proper action may be taken for the artiolelJ found lurplut 0' ahort, 
al the oaae may be, after phywioal verification. With a view to maintain a colleoti". _unt 
1t is suggeated that artiolea received direct by the Ollmps may be brought into general Itook. 
Ulll8rViceable artioles still borne on the stock may be dispoaed of by 181" or-deatroyed if not 
.. aIeable after taking the nec8IB8JY orders of competent authority. 
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(b) Medicol Btoo" R-,uuf" .-Stores that are received from the Indian Medical Store Depart. 

ment or prooured by looal purohalle have been entered in the register after the start of the cen· 
tral office. Medical Storel purchaBed prior to the start of the office of the Directorate have not 
found plaoe in the register. Ihue of Medical Stores to oamps has been made generally from 
the oeniral skxllu, exoept in a few ill8tances in which medioailltores purchased locally have been 
iuued direct to the eampB without entry in the general IItock register. Theile _tores may 
be entered. It il notioed from the invoioes that lome articles have been received short and same 
broken. The invoioe does not indicate that any aotion haa been taken for shortage and break· 
age but full payment hall been made. This pOint may be settled with the Supplying Depart· 
ment. In lome OU!lB articles have not been entered and is!ues have been made in exoelB of reo 
oeipts. The invoioell do not bear the endol'\lement that article" were examined and received in 
good oondition. In lOme (lases balances have not been struok. The register does not indicate 
thai any physioal verification of the stock was made since the inoeption of the organiBBtion and 
thil may be done immediately. Neoell!ary steps may be taken for the adjustment of 
artioles found exoels or short. It il suggested that to have complete account of the orgSBisation 
medioalstoretl purohased direct by the camp before the ltart of the directorate may be brought 
to account of the Central Stores. 

18. Jllumilur.,.-Two separate registers have been maintained viz. one containing the 
artiol81 purchased prior to the start of the Directorate offioe and the other for the artioles pur· 
obued after 'he opening of the office of the Directo rate. Stocks maybe.verified imme· 
diately. Action may be taken for exce8. or shortagc 8B may be revealrd by physical verifioation. 

The following defects are notieed 1-

(a) Source from whioh received-not stated. 

(b) Vouoher number -not quoted. 

(0) AOknowledgment of iSluea·- not taken. 

(d) Anicles of equipment such as blankets, pick axel, eto. ha"'e found place in the regis· 
ter which may be removed and entered into the proper register. . 

19. S~ . he regillter for recording the artioles of stationery hu not been main· 
tained properly prior to October 1944 U the BOurce from which artioles were reoeived wu not 
atated, the voucher number wu not Quoted and issuell not acknowledged. Theile defects may 
be removed. There are a number of ca.8II, in which llta,tionery worth more than RII. 20 
have been locally purchased in oontra ... ention. Purchallell have been made by Group Officers 
who are not oompetent to do 10 without any power being delegated to them. 

10 . .A r~. -The following general ob.ervatiOll8 are made on the agreementll that 
h .... e b?en submitted :-

(1) All .he Director is not authori~ed to execute any deeds, contractl in eX08111 of 
Re.I,loo the contraots d.eed., etc>. in rellpect of lIupply of rations equipment etc., which exceeds 
RI. i.1I00 should be ell:eeuted by the Secretary to the o emm~t of India. 

(~) Rule (II) requirell that no contraot involving an uncertain or indefinite liability should 
be entered into. In 80me case!, i .•. , in calle of IUpply' of rations and cane baskets it is found 
that the terms or the oontract seems to be indefinite and not quite olear. 

(3) Under rule tenders IIhould be invited before contracts are placed. In lOme cases no 
tenders were called for. 

(') Rule (3) required tha' standard forma of contract should be adopted whenever possible 
and they are not used. 

(II) There ia no pro"ision in lome of the oontracts for s"feguarding Government proper. 
ty entrusted to oontractor as required under rule (9). 

(6) There is no pro ... ision for breagh or failure of the contraot in lome Ca1l8ll. 
(7) In lome CB8ell 'he deeds do not bear any dat!l from which they will run. Signa. 

ture of the party and witnellll has not been dated. In lIome caBes witn8118 has signed the 
deed long after the ell6cution of 'he deed. The deedll have not been properly regiatered. 

It. is therefore suggested tha' the deeds may be exeoutNi in accordanoe. with illtructioll8 
contained in Appendis 8.G and 8·H of C.A.C., Vol. I. 

A regillter showing the name and address of the o:>ntraotors, articles in r8llpect of which 
contracts ha ... e been placed, and amouni or lI!lOurity depollit ~  be maintained. 

21. Btamp".-It has been found from the vouohers that cuh purchases for postage lltam.pa 
have been made. As funda are obtaincd by drawing billB from the Treuury, there wall no 
jUitification lor suoh purchases. Even the Group Officers of oertain oamps have made such 
p1U'Ohases which they are not competent to do. Thesll har~s may be regulariBed by obtaining 
lpeoialll&nction of the competent authority. The ill8tructlon laid down in article 98·1 of the 
(J. A. C., Vol. I, read with rule 12 of Appendix 5 to ibid may be followed in future. The 
.tamp acoounts submitted for audit have not been properly maintained as there are so me 
mistakell in working out the balances. This may be reconciled. Receipts of lIervice stamps 
ttlay be entered in red ink and illllues in blaok ink. 
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. :4dvo1tCU.-Advanoea paid in the following oaees aeem to be irregular as they do not come 

~thlD the QIltegory gf these ·preacri\ledin .Artiole la9 of C. A. C.,VQl. :t. They may be regUlar-
iaed under special QI'der of .the om e~nt authority:-

(i) Advance granted to the lltaft' for purcha!le of warm clothing. 
(ii) Advanoe granted to a duflory at the time of going on leave. 
(iii) Advanoe granted to the staft' against their pay to meet peraonal expenaea. 
In lOme cases oredits or adjustments of advan088 are not traceable trom the vouchers or the 

entries ill the register maintained for the purpoee . 
. Further i~ is _n from the voucher that the recruiting agent haa allO been aUowed advan-

ces 1D -oonnectlon with recruitment. The instruotiona etc. ill8ued by the Government gf IndiA 
Department of Labour in their letter No. LR·91 (If 10th April 1944 do not proTide au ~ 
advanoea. These may be regularised under the order of the Government of India. . 

~ maintained Jor wat.ching recotIeNu oj advancu and ckarance oj .u8P'rw. 'raftltJOtton 
An I'xamination of the register reveala the following defeots :-

. (i) The oredit entries i.e. recovery or adjustment of advanoes made on the reoeipt of the 
dlB ~ment sheets from the campa have not bet"n noted againat the liebit entries. Only date 
of adjustment w.. been recQI'ded from which it cannot be ascertained whether the date relates 
to recovery or payment of the advanoes. The proper courae was to note the oredit entriel be. 
neath the debit entriee by drawing a line. 

!ii) Credits have been noted independently without entering them againllt oorrespondin, 
detalla. 

(iii) Balanoes have not been drawn. 
(iv) Entries have not been initialled. 
(v) Vouoher number not noted in IUpport of debit and oredit. 
(vi) No aotion has been taken for the adjustment of advances outatandini for a long time. 
The regiater was moat advantageous to watoh the outstanding and to watch whether 

advances have been recovered or not but it has been diaoontinued with effect from April 1946. 
As no authority for di8oontinuanoe of thia register . could be produced it is deBirable that the 
register should be renewed with retrospective «feot. 

!3. Imprue.-Impreat money ranging from Re. 150· aooording to nature of tranllaction 
in the camp baa been allowed out of the permanent advance aanotioned fgr the Dy. Director. 
The following defeote have been noticed in the imprest account in the oampa :-

1. The entries are not initialled. 
2. Balanoea not'atruck out at the end o1eaoh month. 
3. lmpreat money not being recouped regularly. 

It is suggested that in the oaae of transfer of ohargee and yearly on the lBt April each officer 
holding an imp1'6llt should II8lld an ackDQwledgment to the Dy. Direotor of the amount due and 
accountable for by himself. 

94. LecJIM.--80me leave acoounts were checked. The following defects have come to 
notice :-

(1) No formal order regarding the grant of leave. 
(2) Leave granted in many cases in exoess of amount of leave due. 
(3) Leave on medical groundl on full pay wal granted to temporary Government sen'ants 

of leu than one year'. service under Rule 144 of the Revised Leave Rules euoo leave is not 
admiIJIible. The period of medical leave may be converted to the extent of earned leave due 
and the rest as leave without pay. 

(4) Casual leave baa been oombined with other leave which is not permiaaible. Casual 
leave may be oonverted into leave due under rules. 

(6) From the oaloulation sheet it is observed that offioers took leave, but the nature, period 
of leave, the data of commencement of leave, the d,ate on whioh they returned from leave are 
not traceable. 

It is therefore auggeated that leave accounts may be re-examined with reference to the rules 
and leave salary paid in exceaa due to irregular grant. of leave recovered. There is no 
term as privilege leave in the Revised Leave Rules. The word earned leave may be Bubstituted 
for privilege leave. . 

25. Recruiting Ezpetl.tu.-Total expenditure in regard to the manBgeIllent of the Bureaux 
and debitable to the hQad "67 Miac, DepU" to end of March 1.9"1 is Re. ~ 4 7 7  against which 
Re. 604/4/. only has been recovered duing the year 19"·45 and deposited to the head "XXXv;! 
Misc. Deptt.Miacellanooua". It baa been decided that each oolliery to which labourers 
are supplied will pay Re. 1 per labourer and only portion of the expenditure on the Bureaux 
which is not covered by the recoveries from the Collieryownera. will be recoUJl6d from the CoeJ 
Administrative Ceaa FUJld. Billa for recoveries are prepared in the en~a1 office and furnished 
to the ownel'll. of the respective colliery. A register baa been maintained to watch t.ba 
recovery. It traupires (ro~ the re~te  that the amount due from the colliery is in cOUlOBe 
of recovery. The date of recovery baa been noted but Without challan l!io. whioh may ..... 
be noted. . 



SHORT .NOTICB QUBSTIONS· ANt> A.NSWUS 4277 
H. I'ramporlaticmehMgu.--Purpoaa of journey bas not beel'!.' fIIIJtj detailed. The 

places from which the truoks took start and the places where these tPOoks weat- ha'Y9 not been 
mentioned for want of which no useful check can be e ero~. It i.e su ~ted that. the places 
where the trucks run should .be mentioned in she Dia ~. ·Ift the eue of trucks U8ed by 
the Labour Food 8u l~ o. neceaeary certificate of going to the camp i~ the food at&ft'should 
be 1'8OOrded iii the regiater duly signed with date and tim.e. In oAlle or trucks Plaolld at the 

·disposal of offioet'l. it may be oonaidered if the limit of mileage a.1l an~ Ihould not be 
aud·.and the mileage allowllA08 should be charged for ,oing beyond jurisdiction withous the 
·special order of the Dy. Director. 

27. MiBceUaneoua.-
- (a) Printing works of f(lrma, etc., in excesa ofBs. 160 have beeadone M' tU' private preu 
instead of at Government Press. NeOesaary aaiiction of the oompnens authority as required 
under Rule 26 of Appendbr; li So ,C. A. C., Vo). :c Di&y' be obtai.nec:l. 

(b) It is laid down in lWIe X of AppendUt & t6 c. A.· C., Vol. I that an payments of amoubtl 
due by one Pyblic DepaPtmeBt \0 another 'mould be made by ,hook tran.aftnoB. Cash payment 
. tor articles supplied to Government Departments ~ to be irregular. This practice may be 
stopped. 

(c) Undisbursed amount of wages have not been refunded promptly in BOrne cases. Camps 
m&7 be instructed to reftmd without delay. . 

(d) DispcJsal of guIUly b&gll8UppliM with ~ and empty tins of kerosine oil, mus· 
tard oil and Ghee are not traceable. Their diBposal may be m:plained. 

lIS. F_ncial o er .~DeMilled i!natruction regarding delegation of financial powers to 
the local authorities are still awaited. 

29. Ueneral.-It is suggested thai registers maintJained. for several purposes particularly 
those mentioned for watching recoveries and adjustment should once a JIlon$h be submitted to 
the Dy. Director or any Gazetted Officer subordinate to him for proper IICrutiny. 

30. StGU of Accou7lU.-The accounts records maintained are in order. 
Sd. B. N. Chaltravarty, 

Assistant Accounts Omoer, nihar. 

In or~Wri promi8ed in reply to part (e) of 8tarred quutWri No. 1522, cu/ad by Pandit 
Bal r~hna Sharma, on the 3rd April, 1946. 

OPERATION OF WAR RISK INSURANCE ORDINANOE OF 1940 
(c) The number of appeals pending in the Provinces of Madras, Bengal and BOmbay have 

already been furnished. As regards the remaining Provinces, the position is &8 follows :-
Central Provinces and Berar 10 
United ProvIDces . 24 

No appeals are pending in any other Province. 

Information promi6erJ in reply to 6tarrecl qUfJ6tion No. 1686 cuked by Sjt. Seth Damodar 
. Saroop, on the 9th April, 1946. 

CLASSIFICATION OF PERSONS CONVICTED IN CONNEC'l'ION WITH DISTURBANOES ON 
MARcH 7, 1946 

(a) 163 persons 'Were arrested in connecttion with the disturbances on the 7th March 1945 
of these fourteen only are believed to have had politioal connections: 

(b) The jail authorities treat the under trial prisoners according to the classification 
ordered by the trial coyrt. So far only II of the under trials have been classified as "better class". 

(c) Khurshed Ahmed Kazmi is on bail. Jagat Singh although a small darzi by profes-
aion has been temporarily clllSllified for "better class treatment". Shive Deo Vashist is a low 
paid employee in the office of the Mazdur' 8ew'1ik Sang.. He has not been given .. better cl88l! ". 

;Is Is . 

SHORT NOTICE QUESTIONS AND ANSWERS 
BROADCASTS IN KANNADA AND M.il.AYALAM 

Sbri D.P.·:Karmarkar: Will the Honourable Member for Information and Arts be 
pleased to state : 

(a) whether Government have onsid~red the question of allotmg mqre time to 
Kannada and Malayale6 broadcasts on the Madras and Bombay Stations of the 
All-India Radio; and 

(b) if so, what the deeision is,. 
The Honourable Sii Akbar H1dari: As· 8.. token of o~rnment's intention 

to establish Stations for Malayalam and Kannada listeners as . soon &8 possible 
a.rrangements are in hand for wee1l:ly talks in Kannooa and Malayalam for the 
Madra.s and/or Bombay stations of All· India Radio, 
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Shrimati Ammo Swamjnadhan : May I ask whether the Honourable Member 

will arrange for programmes of MaJa.yaJa.m a.nd Ka.nnada every day for a few minut.. 
inatead of onoe a week , 

The Honourable Sir Akbar JIriari : I will consider that. 
Prot. B. G. 1taDga: Is there any sepa.rate broadcasting station in Mysore or 

B&ngalore ; if 80, will the GQvernment of India give it a.ny encour&gement in order 
that the aame broadoa.sting station may serve the Kannada area outside Myaore,. 
better' 

The Honourable Sir Akbar IIydari : I am advised that the best station for Ma.laya. 
lam is from Madras and for Kannada it ma.y be from Madras or from Bombay. 

Bali AbdUl &attar Haji IabaQ Seth: Is my HonQUrable friend aware that for 
Tamil there are two stations, namely Madras a.nd Triohinopoly and that both the 
ste.tions are completely occupied for Tamil and Telegu with the result that Malaya-
lam gets no ohance. Will the Honourable Member order them to give at least a. few 
minutes for MaJaya.1am , 

The Honourable Sir Akbar JIJdari: I have already expressed our readine1!18 
w help these two langua.ges. I do not think I can at the present moment do any-
thing more than consider the further suggestion made by the Honourable Lady 
opposite, namely, that instead of a.n hour once in a. week it may be a few minutes 
every day. 

DBLHI POLYTECHNIC 
Sri IIoban Lal Sabena: Will the Education Secretary be pleased to state : 

(a) what progress ha.s been made rega.rding ihe recognition of the Diploma. 
a.nd Certifiea.tes of the Delhi Polytechnic; 

(b) whether a.ny students of the Delhi Polytechnic had a.pplied for selection for 
studies in foreign countries; if 80, how many and whethep My of them has been 
selected ; 

(c) what other efforts, if a.ny, have been made to secure employment to the 
students passed from the Delhi Polytechnic ; and 

(d) what efforts, if any, have been made to recruit suitable staff for the Delhi 
Polyteehnic and to remOVe oth&r shortcomings thereon 1 

Sir .John Sargent : (a) The thairmen of the five All-India Boards have been 
personally addressed on the subject of expediting general recognition of the All-
India Diploma.s and Certificates awarded by them. Satisfactory replies have been 
received and action is now being taken. A statement giving details of recent den-' 
lopments in regard to each Board of Studies is laid on the table of the House. 

(b) It is not possible at Buch short notice to give the total number of all Poly-
technic students who applied for Overseas Scholarships this year. As far however 
sa it ha.s been possible to ascertain, there were among the applicants five students 
of the Delhi Polyteehnic who have taken an All-India Diploma and one who has taken 
a Delhi Polytechnic Diploma. 

The Seleetion Board have not yet submitted their recommendations. 
(c) Employmant and Training of paued students of the Polytechnic 

Commerce Students 
The following firms have agreed to 'take- 'Students from the Commerce Depart-

ment in Polytechnic for practical training : 

( I) The Central Bank of India, Delhi 
(S) S. Vaidyanath Aiyer " Co. . . . . . . 
(3) Hindu.tan Co-operative InllUJ"Ulee Society Ltd., New Delhi. 
(4) Bimla Banking and IndWltrial Co., Ltd., Simla. . . 
(II) Federation of Indian Chamben of Commerce lind Indu.try, 

:Hew Delhi ...... . . 
(8) Comilla Banking Corporation Ltd., Delhi 
(7) Calcutta National Bank Ltd., Delhi' 
(8) Modi Sugsr Milia 

Number of. 
Students 

2 
2 
2 
2 

2 
1 
I 

3 or 4 
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(i) Employment has been seoured for three studentswith the Central PublioWorks 
Department at New Delhi and Calcutta-and in the ·Agra Eleotrio Co. Other indus. 
trial concerns have been approaohed and their replies are awaited. 

(ii) The Delhi Cloth Mills have taken on four students from the Engineering 
Department as paid apprentices on Re. 75 ·p.m. to begin with, on three month's: 
probation. 

(iii) Arrangements have been made with the Ceiltral Public Works Depart-
ment to aoeept students as unpaid apprenuOO&. 

It has to be pointed out that with one or two exceptions no students have yet 
completed the course which entitleethem to receive the Diploma and 80 to become' 
qualified for employment. . 

(d) The D. G. of Be-settlement bas been asked to recommend any ex-army 
personnel with suitable technical qualifications for post in the Polytechnio. -Adver-
tisements for posts bve not yielded. many recruits 80 far and the posts not filled are 
being advertised again. 

Sikar House has been secured for temporary use·as a hostel and a second hostel 
is expected to be secured in the very near future. 

Orders have been' and are being placed for many of'the nece BBary items of equip-
ment and expect to receive Bome of these within next two or three Inon~h.s. 

SI/J'emen' giving details oj recm' dewlopmenN in regard '0 Boards oj SltUJiu 

The following are among the concrete results to date : 
(1) Board oj Oommercial S,udiu-

(i) A number of Commercial firms have taken on or agreed to take on polytechnio .tu. 
dentB for practical training and appear to be Batil!lfied 110 far. ' 

(ii) EXMnption from the fire' part of the Regi.tered Aecotmtant. Examination hu been 
granted to diploma students taking certain specific subjecte. 

(,:ii) It iB understood that the Accountants General have agreed to recognil!le' thl' All-
'India Diploma for the purposes of recruitment and the formal recognition w 
expected in the-very near future. 

(2) Textil, SWd't8-
Chairman of the All·lndia Board of Technical Studies hu agreed to have the Poly-

technic Textile Department inspected as soon aB it ' is ready. He has been asked 
to arrange for students to be tried out in mills. He baa expressed the opinion 
that industrialists will a('cept Polytechnic products in re e~noe to others only 
where they are lIatiBfied after trying out a few of them. 

(3) Engineering Boa,.d-
The Bengal Government have recognised diplomllB and certifioates for employment 

in certain categories. 

Board of Architecture-
An inspection Committee has visited the Delhi Polytechnic. Pending consideration 

of the Inspection Committee's Report the Chairman of the All.India Board has. 
suggested that the ol t~hni  should hold provisional examinations under a 
local committee. This will be done. 

Boa,.d oj Ohemieal Engineering S'udie3-
Sir Padampat Singhania. Chairman of the Board, is taking up the question of recognition_ 

Recogn.tion by the Federal ~ li  Service OommiB.ion-
The Chairman of F. p. S. C. has suggested that the ~ll.India Di ~omoB in Engil!-eering Ihould 

be recognised by the Institution of Engmeers lIB eqUIvalent to ordinary degree. 
Leading members of the Institution of Enguwers, who have been approllChed 
in the matter are sympathetic and satisfactory results may be expected in the 
near future. 'In order to secure general recognition of the diplomas and oerti. 
ficates by Public Service ComlD;issicns as well as ?y Industry and Commerce. ar· 
rangements are being made to hnk.';IP the All.I;ndla B?ards as closely e.a l ~e 
with the All.India Council for TechnIcal EducatIon, whloh meets at the end of thiIJ 
month. 
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Shri Mohan Lal Sabena : Is the Honourable Member aware that the students 

ef the Delhi Polytechnic when they applied to the Delhi Cloth Mills ~ o~ered only 
Be. 75 while students fram other Universities with the same quahficatlODs were 
offered Rs. 150? 

Sir ~o Il BArIr-: With regard to theBe students it must be remembered that 
they are doing their ye&I" of praotioal ·training. It.is part of the oourse. I under-
stand that with one exception students of other Teohnical Institution when under-
going their year of practica.l training do not reoeive any remuneration at all. 

8hri JIohan Lal 8akBena : Is the Hontmrable Member not aware that because 
of ihe want of a. University Degree the Delhi Oloth Mills and other mills are not 
giving the same remuneration to these boys &8 they are giving to others 1 

Sir lohn Sargent: I did not follow the question .. Will the Honourable Member 
kindly repeat his ~tion 1 

Ibri MobaD La1 SabeDa :. Will the Honourable Member say whether the Delhi 
Uaiftl'Bity is prepared to make arrangements for the recognition of this institute 
within a short time, if the Government desire ? 

Iir 101m 8uleDt : As I explained to the House on previous occasions, it is the 
d88ire of the Government that the institution should be reoogm.ed &8 the Technolo-
gioa.l Department of the Delhi University. We have a big scheme whioh I am glad 
to say is now developing and at a reasonable stage recognition will be applied for. 

Dr. Sir Zia UdIIiD Ahmad: Under the new scheme of reorganization of education, 
I would like to know whether the Polyteohnic will be a Technical High School oor-
responding to other High Schools or whether it will be like an Engineering Colleg e 
affilia.ted to the Delhi University? 

Sir lohn Sargent : The Technical High School is one part of the organization 
of the Polytechnic providing technical courses of training for boys of the High School 
.. ge. But in addition to. that there are the senior Departments for students beyond 
that stage to which the terms of admission in many cases are the same &8 in 
Universities. 

: Sbri Mohan La! Iabena: In order to give a good prospect for the students 
quatilyiDg from this Polytechnic, will the Honourable Member comrider the advis-
ability of applying to the Delhi University for recognizing the Diploma as a Degree f 

Sir lohn Sargent : I do not think that with the present standard the Delhi 
University is likely to receive an application favourably at the present moment. But 
&8 soon &8 we begin to implement the big plant seriously, from the conversations I 
have had with the Vice Chancellor, I think it will be sympathetically considered. 

Dr. Sir Zia Uddin Ahmad : Do the Government contemplate to have a Poly-
technic such that a part of the institution prepa,res for the Diploma course and part 
of the institution prepares for the University Degree! 

Sir lohn Sargent : At the moment the Polytechnic is providing courses on very 
similar lines to those possible in Polytechnics in Gt. Britain that is courses based 
on the Diploma system. In England tht"se are regarded and recognized as equi-
valent to a Degree. Provision in the Polyteohnio will in due course be for recog-
nition by the University. 

MOTION FOR ADJOURNMENT 
FAILURE OJ' NEW DELHI POLICE TO EXERCISE VIGILANCE AND TAKE ADEQUATE STEPS 

TO INVESTIGATE CRIMES 

Ill. Pnlident : I have received notice of an adjournment Motion for discussing *' definite matter of urgent public importance, namely : 
. "To Celll!ure the Qovemmnt oflnq.ia, for the failure on the part of the New Delhi Police 

autboritiell to exeroise adequate vigilance in respect of crimes against· property and further 
failure to take adequate Step8 to inve8tigate such crimes recently committed". 

I do not see how it is a de6nite matter at aU .. And then t·do not leG how i' is a ma'*er of urgenoy. ' 
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Sbri D. P. Karmarkar (Bomba.y Southern Division: Non-Moha.mmadan Rura.l): 
Sir, the area. in whioh these orimes have been oommitted is near the qu8l'ters of the 
onoura. l ~ Members of the House. In a. pla.oe like New D3lhi oontinuous crimes 
have been committed by daylight. In one case a lady has been attacked. Yet 
none of these offences that have occurred in the last six months has been investi-
gated. If these had occurred in an out of the way place that will be a different matter. 

But in a metropolis" like New Delhi where the inspector lives in the midst ofthe8& 
houses, it goes to the very root of the matter: it is not 80S if the police are awa.y living 
at long distances away from these crimes: but if these crimes oommitted right under 
the nose of the police are left uninvestigated and neglected there is a possiblity that 
the thieve3 concerne:l wHl take grea.ter courage and bring matters to such a 
pitch that every member of this House will have to defend himself and to make ar-
rangements for doing so. I will quote one iostance-I will not tire the House by reading 
this long list which I have prepared of the Honourable Home Member as soon as1 
came here-these are specific instances on specific information. 

An attempt was made to commit a theft on the 8th April, 1946, at about 9-15 
in the morning in 13, Central Lane; the upper pane of the front door was broken 
but the timely arrival of the servant prevented the thief from succeeding. He made. 
good his escape. 

On 9th afternoon about 3 p.m. ;.l man was seen in the rear court by the lady ~ 
the house of 20, Babar Lane. She challenged him about his identity. He hit her 
with a stone and she received minor injuries. Before she could gather help he made 
good his escape by throwing another stone at her. To intimidate her further he ~ ain 
turned up from the front door but finding the servant in, he fled away. Next day 
in the ILorning another stone was thrown in the court yard. When the police sum~ 

moned all the servants of the neighbouring houses the lady identified one of them &8 
the culprit but nothing has been done so far. 

Mr. President: I want to know as to whether anything very grave or serious 
has happened immediately, so as to justify such a motion. 

Shri D. P. Karmarkar : Yes, the last instance, I have, took place only two da ~ 
ago and it was published in the press also and it also was not in esti ated. ~ 
cases seem to remain uninvestigated; and if these things recur in the systematio 
manner in which they seem to be happening - without making any reflection at all 
on the police-I say it is worth while inquiring whether these police officers are active 
at all. It does not look as if they are active and I have got instances "of about 2() 
cases during the last five months. 

Mr. President: I think the Honourable Member's case has already been heard 
by the Honourable Home Member and he will take such steps as may be necesSary. 
In any case this does not seem to me a motion fit to be admitted as an adjournment 
motion in this House. 

Shri D. P. Karmarkar : Do I Qnderstand that the Honourable Home Member 
agrees with the Chair ? 

Mr. President: It is for the Honourable Member to inquire and for the Honour-
able Home Member to make a note. 

SUMMARY OF PROCEEDINGS OF EIGHTH MEETING OF STANDING 
LABOUR COMMITTEE 

Mr. S. C.loahi: (Government of India: Nominated Official( Sir, I beg to· Jay 
on the table a Summary· of Proceedings of the Eighth Mse~in  of the Standing 
Labour Committee held at New Delhi on the 15th and 16th March, 1946. 

• Not printed in these Debatea. Copies plaoed in t.ll) Library. Ed oj Deb. 



INSURANCE (SECOND AMENDMENT) BILL 

The IIonoarable Dr. Sir .. AIinl BUQue (Commerce Member) : Sir, I move: 
I 

.. That Mr. L. S. Vaidyanathan be appointed to th\' Select Committee on the Bill further .. 
amend the Insuranoe Act, 1938 (Second Ametidmenl). , 

Mr. President: The question is: 
.. That Mr. L. S. Vaidyanathan be appointed to the Select Com,m;ttee on the Bill further 

to 8D\6nd the lnsul'lUlCe Act, 1938 (Second Am8ndmem). 
The motion was adopted. 

MESSAGE FROM THE COUNCIL OF STATE 

8ecretarJ of the Aaaembly : Sir, the following message has been received from 
the Council of State : 

.. The Council of State at its meeting held on the 17th April, 1946, agreed without any amend', 
ment to the Bill to give Hindu Married \Vomen a right to separate resid"nce and maintenanoe 
under Ctlrtain circum'itanCtlS, which was pa"t!tld by the Legislative A88('mbly at itll mN'ting helcil 
on the 2nd April, 1946". 

DEMAND FOR SUPPLEMENTARY GRANT FOR 1946.47-contd. 
DEMAND No. M S A S~. 

Mr. President: Further discussion of the motion moved by Sir Archibald 
Rowlands yesterday-

.. Th!lt 0. supplementary sum not exceeding Rs. 4,00,00,000 btl grunted to the Govel'llo r 
General in Council to defray the charges which will ('orne in ('onr!IC of payment during the yt"ar 
ending on the 31st day of Mareh, 1947, in respect. of'Misctl\lanElOus'." 

I have received new notices of three amendments. Of course they ca.nnot 
now be said to be last minute amendments and they may be moved by the Honourable 
Members concerned. 

1Ir. Blanu Subedar (Indian Merchants' Chamber and Bureau: Indian Com. 
merce)l May I inquire from the Honourable Leader ofthe House whether Government 
ha.ve not considered this subject and whether they would not now agree to have this 
matter postponed in order to enable us to go through the other items of the agenda? 

The Honourable Dewan Bahadur Sir A. Ramaswami lIIudaliar (leader of the 
House): I shall be making a statement on this motion later. 

Mr. President: Let the postponement motions be moved. 
Sri .. AnantbaBayanam AJ'J'angar (Madras cedHd Districts and Chittoor : Non· 

Muhammadan Rural) : Sir, I move : 
.. That the considoration of thn mo~ion rognrding Domfmd for Supplomontary Grant in 

respect of 'Miscelltmoou!!' bo P:>RtPO,l!l<i till the next Se.ision of thiH AHRembly." 
My Honourable friend, Mr. Gadgil, was on his legs: if you will give me an op-

portunity I shall speak after him. 
Mr. President : What I would suggest is that this motion be first disposed of 

and in case it is accepted there is nothing to be talked over; in case it is rejected, 
Mr. Gadgil will resume his speech. 

llaji Abdus Sattar Haii Ishaq Seth (West ooast and Nilgiris: Muhammadan): 
What happens to the other amendments 1 

111'. President : In case this amendment is aocepted the others fall through. 
If not, the other amendments will be given a chance of being moved. 

Sri lII. Ananthasuanam Ayyangar : I have already moved the amendmen 
This amount of Re. four crores is intended for payment to the UNRRA. Wo 
have already given them eight crores ........... . 
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Diwan Ohaman Lal (West Punjab: Non-Muhamma.da.n): On a point of order, 

Sir, would it not be more convenient to the House that we should discuss the amend-
ments and the Resolution together, because if my Honourable friend's amendment 
ia lost, let us say, even then the arguments that will be advanced by him or by the 
other speakers in respect of the original motion will not be any different. I submit 
it will be duplicating the discussion on the subject. 

1Ir. President: The discussion on this amendment will be restricted onlv to 
stating in short the reltsons ItS to why it should be postponed, and not on the merits 
of the question at all. This is a separate motion. 

Diwan Chaman La! : With due respect, may I make my point 1 The arguments 
for the postponement are relevant to the main resolutio~ also. Whatever arguments 
we advance now are arguments which, as my Honourable friend on my left in his 
.peach advanced them yesterday sO eloquently-namely those arguments and others 
of a similltr nature will apply equally to the Itmendment as well as to the main resolu-
tion. Merely saying" I want to postpone" will not be sufficient: he will ha';'e to go 
over the whole range of the subject and I would submit, if you will consider it, that 
it would be merely duplicating the discussion and it would be better to take the whole 
thing together. 

Sri II. Ananthasayanam Ayyangar: I also agree that it is not p08Bibie for me 
to restriot myself only to one or two points but I will have to go over the whole 
course of events and carry the lls~ with me as to why it will not be desirable to 
have it votpd immediately but that it should be postponed till the next Session. My 
Honourable friends mig ht have said that that 'motion was not be-fore the House 
before; but there is no hard and fast practice on this matter and my Honourable 
friend Mr. Gadgil also started off by saying that this is a matter fit to be postponed 
to the next Session and I am only embodying by way of an amendment what has 
already been suggested and started by my Honourable friends on my right. There-
fore I would like that all these amendments may be taken together and the discussion 
should go on generally. 

Mr. President: I do not know anything of the merits-I am not supposed to 
know it; b It if th~ discussion is going to bc practically the same, then of course 
I have no objection to the amendments being moved. The other amendments 
may be moved. 

'Sir Cowasiee lehangir (Nominated Non-Official): May I point out that this 
is a postponement amendment and usually, so far as I can recollect, when an amend-
ment is moved that this matter be taken to such and such a date, thltt has to be taken 
out of the way befvre any other amendment is moved or the matter is considered 
on its merits. That is the usual ruling-you must get it out of the wlty-unless you 
change it to suit the convenience o(Members. 

Mr. President: I do not propose to change anything; but if the . argument 
to be advanced on the main motion are identical to those on the postpo:"nement 
motion, then we shall be wasting the time of the House if we take up only this motion. In 
the beginning I stated that I would prefer to dispose of this on the assumption that the 
arguments will be shorter, but I am told by members who wish to discuss this .matter 
that the arguments for both are the same. 

Sri M. Ananthasayanam Ayyangar : They will overlap. 
Mr. President: They will substantially overlap, and therefore I am taking this 

course. Then I shall put this am:mdment before the Hou3e and then the other 
amendments will be moved. 

Amendment moved: 
"That the consideration of the motion regarding Demand for Supplementary Grant in 

nepeot of ' Miscellaneous' be postponed till the next S"BBion of this Assembly." 
Syed Ghulam Bhik Nairang (East Punjab: Muhammadan) : Sir, I move: 
"That the demand for a supplementary grant of a sum not exceediDg Rs. 4,00,00,000 in 

respect of 'Miscellaneous' be reduced to Rs. 2,00,00,000". 
111'. President : Amendment moved : 

" That thEl dElm:md for a 8upplemantary grant of a Bum not exoeeding R8. 4,00,00,000 ill 
.... peot of 'Misoellaneous' be reduced to R8. 2,00,00,000,". 
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not moving my amendment. ": 
Sri .. Anantbuayauam .Ayyangar : Mr. Gadgil is in possession of the House. 

After he has spoken an opportunity may be given to me. 
Sii. N. V. GadIil: Before I begin my speech on the motion that has been moved. 

I want to take a few minutes of this House in paying a tribute to the RightlHonour-
able Srinivasa Sastri the news of whose death we read this morning. Mr. Sastri 
was & member of this Assembly and he was also a member of the Imperial Counoil 
before 1921. 

Ill. Pnaiclent : I ma.y point out to the Honourable Member that in pursuance 
of the convention accepted by this House it is not permissible to have obituary 
notioee except in the case of sitting members. The Chair yields to none in its respf'ot 
for the Right Honourable SriniV8.S& Ba.stri. It is enough that the Honourable Member 
has made a reference and he may immediately ('ome to the subject matter of 
the motion. 

Sri •• Anantbuayauam Ayyangar: May I give you the instance of Mustafa 
Kemal Pasha. On his death there was a motion. We had nothing to do with him. 
He was a great man, a leader of a great nation and therefore reference was made· 
So far as Mr. Ba.stri is concerned, whether he is a sitting member or not, it is only 
proper that we should make a referencr to his death in this House. I am sure an 
members of the House will agree to this. 

Ill. President : I was referring to a convention. 
Sri .. Anantbuayauam Ayyangar : This convention was there and yet refer-

enoe was made to Kemal Pasha's death. If any pxception is taken by any Govern· 
ment Member, that is another matter but having regard to the personality of Mr. 
SriniV8& Sastri, I am sure all Members of the House will agree to pay their tribute 
to this revered man who was one of the greatest men. 

lIIr. President: Without creating a precedent, the Honourable Member can 
make a reference in as short a time as possible. 
. Sii. N. V. GadIil: I said that I would only take a few minutes of this HoWle 
in paying tribute to the Right Honourabl{' Srinivas!t Rastri. I am quite a.ware 
of the rules and I do not want tu go agaim;t the rules. I will only say t,hat the Right 
Honourable Srinivasa Sastri was a great statt'srnan, It great patriot, a critic frank 
but without bitterness, a scholar, deep and brilliant, y<"t without arrogance, a states· 
man with vision but without vagueness. In him we lose a man who carried the tradi· 
tions of his Guru, the Honourable G. K. Gokhale, a tradition of service and sacrifice 
and when I say that he leaves behind a void which it woald bc very difficult to fill. 
I will be only echoing the sentiments of this House. 

When the House rose yesterday, I was referring to the possibility that if we reject 
this grant it might have unfavourable reactions in the United States of America.. I 
read from the speech of Mr. Hendrickson, showing how America is well posted with 
the sitution in this country. The same thing has been said by no less a pertlonality 
than the great American author, Miss Pearl Buck. She says: 

.. Even though India does not teclulically filII undor tht, jurisdiction of tht' U.R.N.R.A. 
could she not be IICrviced br t;.N.R.R.A. in view of her desperate need and her generoufl contri· 
butions to the organisation s work." 

She added that the situation may end in the death of from ten million to twenty 
million lives in the next few months. 

We have further proof that America is well aware of the situation in this country. 
Mr. Herbert Lehman, the recently retired Director General of the U.N.R.R.A. dec. 
lared last night ; 

.. }o'ood conditiolUl in India. Burma IUld Ceylon appeal me ............ It is deplora.ble that 
Govenunent is still trying 'to get the facts'. They have got the facts-bushels of factH to prove 
their point-if you need any facts other than faces of starving women a.nd children." 

The Honourable the Commerce Member wanted to make the point that suoh & 
reduction will have bad reaction in America. I submit that when the Council passed 
the ResoI?tion asking for further. ont~i ution  the . ou~ il kI.Icw that there. m ~ht 
orop up Cll"cumstanocs and cases In which full contribution might not be paid and 
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I invite the attention of this House to the memorandum submitted by the 
Depa.rtment to the Standing Finance Committee. It. says: 

.. The Counoil, however reoognised that there were cases in which this ,recommendation 
might oonfliot with partioular demands arising from the oontinuance of the war or might be 
e ~'l'I i el  burdensome beoauso of psouliar situations (e.g. famines, oyolones, etc.) and that 
thet'6fore tho amount and character of the further oontributions reoommended must be subject 
to SllOh oonditions. India is one of such oasos becuase of its low per capita income and also 
bootluae it is faced with an aoute food crisis". 

What we are urging today is not something which was not contemplated but 
something whioh has been expressly provided for. This 'line of a.rgument was ac. 
e t~d by the Standing Finance Committee and a recommendation was recorded 

which was read out to the House yesterday. In view of the poverty of this country 
which is such a patent fact known to every living creature'iunder the Sun, if India 
does not pay these four crores, I am sure that this refusal is not likely to be mis· 
understood. To pay because payment means some international status, some 
doubtful advant.age, is not the oonsideration that ought to weigh with us in the pre. 
s:mt peculiar circumstances. If things improve in the next three or four months, 
808 tile amendment of my Honourable friend Mr. Ayyangar suggests, nothing can pre. 
vent us from reviewing the sutuation. Not only we may contribute these four crores 
but if our funds permit we may contribute more but today if we were to contribute 
even the two crores 80S suggested by the amendment of myoid friend Mr. Nairang, 
we will be doing injustice to our own people, especially those who' are next door 
to Heaven. This international business has been a. great obsession with us. Unless 
one it:! a goof nationalist, one cannot be a good internationalist. 

Charity must begin at home. As I said yesterday, we do appreciate the ideo· 
logy and the principles that are behind this great international organisation, but 
a.t the same time, let me point out what does this organisation really mean. Is it a 
tribute to western oulture? What hall the west cc,ntributed towards the solution 
of this world problem of peace? Atom bombll. We have contributed something 
higher, nobler and constructive. The west has contributed U·boats, we have con. 
tributed the Upanishads. Th(' wellt stands for death and diversity, India stands 
for life and unity. Therefore to say that India has not been doing anything in the 
international field is wrong, it is wide of the mark. We have contributed more 
spiritually and culturally than any other country in the COUl'!le of the la.st many 
cent·urias. To btl associated with such an international organisation is good to a 
<lertain limit but if we are asked continually to pay for this, that and the other,it 
means a great luxury beyond our financial means and therefore we must cry ha.lt. 
Famine now ill not a mere unl)lLsy contingency. It is a cruel fact today. It is not a 
spectn;, it has arrived. In many part!:! of the country, as I stated a few weeks ago 
parent!:! are abandoning children. Destitutes are dying in the streets of Calcutta.. 
That only indicates how things am going to devalop. If circumstances ofthi>! charac· 
ter Ilubsist, may I know will it be prudence to part with four cre'res from our financfS 
which are not as happy as they ought t.o be. I submit, Sir, that the House will be 
perfectly justified in rejetting' thill Demand. 

Now, Sir. how have this Government handl('d the situation in 1943? It is 
possible that they may repea t thoRe very mistakes again. It is said in law that every 
dog has immunity for its first bite but if it is done a second time, the law l ftort is that 
worBe on~ llen e~ await the door. T may explain and apply that doctri.1e to the 
Government. Government consists of human beings although occasionally they do 
not act consistently with that character. They are perfectly entitled to commit 
milltakes here andth~re  but ifthey commit the same mistake twice, they are not 
entitled to remain a moment over thera. I submit this Government has very badly 
handled the l1ituation and I am afraid that this Government is not looking upon 
experience as a guide. It seemll to di!:!card it. It see me. to have a different 
political philosopbyit, thinks blindn{l8S to be light, indifference to be wisdom and 
inertia to be action. I submit, Sir, such a Government is not competent tc remain 
and before this Government leaves, let it not do such things as will add more diffi. 
Qulties to -its successors. Sir, the Government which in utter disregard of the 
needs of the nation hankers after international status, is an enemy of the people 
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A Finance Member who instead of catering to the needs of the people of the country 
spends finanO!'s on things of doubtful utility is hardly a financial genius, if genius 
a.t all. Legislators know that the country is in the throes of a famine. It is like 
an eclipse, Ralau grasping the sun and moon, both. because famine and death make 
no distinction between Hindus and Muslims, or ovon between man and man. 

Sir, in t,his situation I submit that some thing more than comdderations of ex-
pediency or party advantage should weigh with us. A 8um of tW(J croros is not a 
small sum compared witb our appalling poverty, compared with our pressing needs 
and eVf\n compared with our unhappy financial po,ition as dis lo~ed in the hudllet. 
Sir, as I sa.id. famino is e.lready on. The country is fighting on one front and the 
second front, namely, civil war, is a'4~iduou'il  fomented. KniveR lind lathia are a.t. 
a. premium now. We do not know what is in store for us, It is timf" that every 
earneRt man and the Government of the day act Wt 11 and wist'ly and not make the 
oountry fight on two fronts the result of which nobody (an foresee. It is not given 
to man to look much ahead, and therefore we mU6t act in the living present, for-
getting the past, howsoever bitter and bungled it may be. Lt-,t us thert'fore reserve 
every ounce of our energy, every copper of our currency, and every grain from our 
grainary we can get hold of for the teeming millions who look up to us. We are to 
disperse today. This is the last day of the Session. We do not know whf'n wo shan 
meet again. 

.f When we three shall meet again 

In thunder. lightning or in rain. 
'Vhan {'very hurly.burly is done 
Live8' battle ~ lo~t or won." 

These are very critical times. I want to rf'pcat that this GoVel'llDwnt by its action 
should not subject t,he country to fight on two fronts. I say this in all sniouKmt'Sfl a~d 
I hope and pray that the best in us, the wisest in UR, the most prartirlll in U!I Wll1 
awake, assert and achieve so that when we meet again we shall meet as free men and 
W(lm ~n. 

The Honourable Dewan Bahadur Sir A. Ramaswami lIrIudaliar: Sir, I have 
heard the spe<chfs of Honourable l\Iembprs about this Resolution Rnd if] intervtne 
now, it is still in the hope that the propo!-'ition t,hat has been plac('d bt>fon' this HOUf. 
by Government will be under6tood in its prop('r perspective and that mi~tmdel'l!tand
ings and suspici<.uns that have been exprellsed liO freely by Kome of the Honourable 
Members my be J"t'moved even at this late stage. I wRnt to assure Honourable 
Members at the very outHet that this proJX sition has been pla(',(Id by tht, (hvernment 
for their comideration not with a vit w to seeure any phyrrhic vidory (Jver the 
opposition, that certainly it< not the motive and has never been dreamt of. not with a 
view as it wat> alleged to give Honourable Members o osi~ a taste (,f dlfec.t in the 
division lobby. That certainly if! not our motive but because I pprsonally Rnd most 
of my Honourable colleague8 aro rondnrcrl that this is an iSHue on which the House 
should express itself a'3 far as fo,;rsible unanimously and in the way that Government 
wants the House to express itstU in the best intert sts of the country. 

Sir, before I explain the proposit,ion as I see it, I ~ hould like to give thp history ur 
how this requetlt for a further grant has been made by UNRRA on the mtlmber 
States. It is pt\rfcotly true that at the fir.-.t occasion the UNRRA thoujlht tha.t a 
certain a.mount would be sufficient, and on the baf!is of that estimate t·he member-
States who were members of this Administration were rcquesud to makf\ contrbu-
tions, generally of one per cent of their national income, and in any caBf', taking into 
view the considerations that were advanrRd by some of the representatiwtl and not-
ably by the representative of the Indian Government, whatever was possible for any 
State G<lvernment to contribute to this most desirable purpose. It was on that 
understanding that the estimates were made and on the last occasion when Govern-
ment presented this proposition to the House Government came to the conclusion 
that the one per cent request that was made by the UNRRA was too heavy a burden 
on this country, that it would involve about 40 crores to be contribute<l, that-in 
the economic condition of this country that was not possible, and therefore Gov£m-
In ent placed a proposition that eight crores was the amount t-hat could be oontri-
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buted and this House agreed to that ctlntribution. I shall later refer to the proviso 
which was added to that, Resolution at the instance of some of my colleagues and 
how that proviso does not arise on the present occasion. 

Now, Sir, it was the hope of every one, including those who met at Atlantic City 
to consider the amount that was required, that the amount would be sufficient; 
but unfortunately coditions in Europe and in the far east disproved that assumption. 
And in August last year when UNRRA met again, when this Council of 41 nations 
met again, they found that they had to continue this rt'lief for sometime longer, and 
further funds were necessary. In August last year, theref('n", they adopted a Re!lOJu-
t~on thai a further one peroent should be requested from every State which had ad-
hered to this organisation, and the appeal went forth from the organisation, the Rt--
solution having boom adopted by the majority that was required, that a further one 
per cent should be paid by each of the State Governments who were parties to this 
Administration. Several of these Governments paid that one per cent and several 
of them have promised it. 

Mr. Manu Subedar : Is it not a fact that only seven States have given the second 
subscription 1 There were 24 States who contributed the first subscription who have 
not yet given the second subsoription; and India is being pulled offioially among 
those who are in a hurry to pay. 

The Honourable Dewan Bahadur Sir A. Ramaswami lIudaliar: If the Honour-
able Member will ask me a question I will furnish the information myself. It is 
not seven States; it is much mOTEl than seven. 

Mr. Manu Subedar : I have got a definit(' press statement to the effect that out 
of a total of 47 States which were members 31 made the first contribution and seven 
alone have paid the ~e ond contribution. May I read it with your permission, Sir 1 

The Honourable Dewan Bahadur Sir A. Ramaswami lIudaliar: What is the 
date of that 1 

Mr. Manu Subedar : It is the 3rd April. It runs thus: 
.. l.:NRRA helldqullrterll hllve a.nJl()unoed tha.t contributions pledged to UNRRA by its 

47 llwmbel' nutionll us on February 28 thiN year totaJlt>d nearly 3,660 millIon doJlurs of which 
npproximlLt(lly 300 million or 80 per cent had beeJl paid or mu,de available. Thirty of the 31 
non-inV/u{f,d membt>r-governm{·nts of UNRRA have paid or pledged paymt>nts on their fiTl.t 
contribution. SlivtlIl of those eountrieF---Australia, Canada, the Domini(n Rfpublic, Iceland. 
New Zealtmd. United Kingciom Iilld the United States-huve al80 made or pledged their second 
oontributionB. Everyone of UNRRA's membor governments whose territory was invaded bY' 
the em'my hus pnid its udministrutivo contributions in full. In uddition it was uIlIloUIlced during 
the month that Denmark wall plaIlIling to make a contribution of 10,000 horsAs and approxi-
matt>ly one million dollarfl worth of fish, and Yugoslavia has offered II.!I a gift 2,000 tons of cement 
whi('h will btl d"livered immediu,tely to Albania." 

In other words, the second contribution which thill country is called upon to 
maktl in addition to the eight CI'ores which we gave last year is one which only seven 
out of 31 memlx'rs have made; and we fcel that wc ought not to be in a hurry to 
fix lip this itltlue this yoar at all eVfmts until the four months of famine before us have 
gOllP. 

Mr. Abdur Rahman Siddiqi (Calcutta and Suburbs: Muhammadan Urban): Sir, 
I rise to a point of order, and seek your guidanoe again. The seoond speech that the 
Honourable Member made was neither a point of order nor allowed by any other 
rule of debate. This sort of interference and interruption is not I think allowed by 
the rules of debate. 

Mr. President: It is not allowed by the rules or by the Chair. 
The Honourable Dewan Bahadur Sir A. Bamaswami lIudaliar: Sir, I wa.s 

referring to the second Resolution adopted at Atlantic City by the United Nations 
whereby they requcsted a second one per cent contribution from all the mpmber 
States. But some caution or proviso was adopted then and that il'l that if member 
State!! were not in a position to make the one per oent oontribution they couLl make 
whatever contribut,ion they can. The posit.ion was carried a stage further and this 
is what I should like Honourable Members to understand. I do not know whether 
these aot.~ have been put before the ~tandin  Finance Committee. At the time 
when the General Assembly of the United Nations Organisation met a Resolution 
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was mov<,d by the Unitoo Kingdom delegation that in pursuance of the Resolution 
that was adopted at Atlantic City by the United Nations Relief and Rehabilitation 
Conferenco It special appeal should be made to all those States which had not )'et 
made a further second instalment contribution and to other States which had not 
yet joinoo the UNRRA that in view of the e e~i el  swere (onditions that were 
prevailing both in the east and in the west in countries which have been liberated 
from the enemies thit! contribution was ur~entl  required. 

When this Resolution was taken up the American delegates intervened and want. 
ed to makt' it more precise and practical. A representative of the United States 
at the General AS8E\Dlbly was Congressmen Mr.Sol Bloom, a gentleman OVer 75 yea.rs 
'old. H<, had a special interest and a special right to intervene in this discussion 
because Mr. Sol Bloom was thf' originator of the idea in 1943 itself oe having this 
United Nations RPlief and Rehabilitation. He had drawn on his experience of the 
last war; he had been associated with Mr. Hoover in that relief and rehabilitation 
at that t.ime; he had aeen how at that time large amounts Wt re given 8S loans for 
this purpose, and therefore he felt that conditions were not merely similar to those 
that existed at the end of the last war but conditions were far more acute, far more 
difficult, far worse from the humanitarian point (,f view in the years at the end of 
this dev8.'1tating war. And he was one of those who fore saw at that very early stage 
that this conribution was necessary. By his per&uasiv( ness, by his most moving 
speeches in the Congress of the United StatE's he was able to gt:t every GovernILent 
to subscribe, as my Honourable colleague the Commerce Member said, as tht' first 
instalment at that time 375 million pounds; and he was able to get a st'cond instal· 
ment after the August Resolution of the same amount of375 million pounds promised. 
And I hPlieve the whole of that has been paid by the American administrat,ion. Mr. 
&1 Bloom both in the C'..ommittec of the General A88embly and at the Gf>neral Assemb· 
ly plenary session itself made a very strenuous appeal to all nations to contribut(>l 
what they could towards this prurpose, and went further and suggested that every 
State should make as much cotribution as it was able to make, and a Committe{' 
of State Governments compo!'ed of eleven State Governments should be appointed 
an that these Governments should meet as early as possiblp to devise ways and 
means by which this matter can be brought to the notil'e of those Governments 
whioh had not made the second contribution to make what th<,y considered WaR 
proper from their economic resources for the rplief of those people. That Resolution 
was adopted and as a result of that a C',ommittce of eleven State Governmpnts was 
appointed by the Gf>neral Assembly. India was not one of thoso State Governments 
that went into that Committee. And for this simple reason that India WIIS not in 
a po,ition to commit itself to a grant of the second instalment, that it knew that it 
had to consult its legisla.ture as far as possible, and the Indian delf:'gate ~ t a dis. 
creet Rilence over the whole i'lsue though almost every other delegate got up at the 
time and said on behalf of their Governments that they would ask thf-ir Govt"rnments 
to do what they can by way of a second instalment. This Committee of 11 State 
Governments met in London on the 8th of April this month and I e"pect very shortly 
appeal", and most urgent appeals, will be made to every state Government that has 
not made the second instalment and to such State Governments as have not come 
into the picture at all. I may say out of th08) GOVfr'lments which were invited 
there are very few indeed which have not come into the picture and paid tht'ir first 
inonalment. I believe, Saudi Arabia is only one of the Middle East countries which 
ha'l not come in and, I believe, Saudi Arabia delegation said at the Confu.:mce that 
they were prepared to come in and make their contribution. That is the position 
which has aris~n today and this appeal is going to come to this Government. In 
accordance with th", usual practice of placing such demands before the Legislature 
aud getting its acceptance, ihe Government of India had also said at the ne;x:t con· 
ference, which was held in Atlantic City about the middle of March that this propo i· 
tion will be placed before its Legislature which is now in Session and the opinion of 
the Legislature will be obtained. Sir Girja Shankar Bajpai, who appeared on hP. 
half of India as a delegate at this oonference, made this statement in view of the fact 
that again an appeal was made at this oonference that the proposition will be placed 
before the Legislature which is now in Ses!lion and its verdict takt-n. That, Sir, is 
the hiitori als~ttin . ' 
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Now, let me speak about the merits ofthis ro o~tion itself. A great deal has 

been sa.id about famine oonditions. I trust that this House will give me the oredit 
at least of feeling as aoutely as anybody else in this House on the question of famine 
for more than one reason: first, because in common with other Members we had the 
horrible experience of the Bengal famine: s:lcond, because it is my home lands, if I 
niight say so, which are now threatened with famine I have felt it week after week this 
situation which is arising in Mysore, in Madras, in parts of Bombay, and I know how 
grave the situation is and I hope and I am certain that every Member in this Assembly 
at least whatever province he comes from, will realize the acuteness of the situation 
in Southern India, that distance will not make any difference, that the fact that 
people of Southern India. rarely come in contact with people of other parts of the 
country will make no difference at all and that sacrifices of every kind will be made 
within thiR country and that every Member of this House will use all the weight and 
influence that he can to see that those sacrifices are made and we do everything possi-
ble to avoid that famine. I echo the sentiments of my Honourable friend who said 
that we oannot possibly face another situation such as we faced-we were taken 
unaware, both the peopl{\ and the Government-at the last Bengal famine. It is 
because of that anxiety of mine that I evme with all the more earnestness before this 
House to plead that matters like this should be discussed on their merits. 

No, Sir, let me say this: Has the famine situation a.ny direot bearing so far as 
our loss of aesets which will be released as a. contribution? There is a great deal of 
a.ttempt made that somehow or other if we make this contribution we will be de-
priving ourselves and we will be depriving people in the famine striken areas of things 
that they should require and that therefore the Government is guilty of taking away 
from the poor starving millions something so that they may help starving millions 
elsewhere. Even from the speech of my Honourable fl it-r.d wlo }; a s jm,t f.at GO" n 
I saw that suggestion made indirectly. I want to assure any Honourable Member 
who has got any misunderstanding on thi~ subject, if an assurance is really required 
and if there is any Honourable Member who is suffering from that misunderstand-
ing,that nothing that, we shall give away by way of these two crores will in any way 
prejudice seriously or otherwise the famine situation in any part of the country. 
\Vhat is it that we are givjng away if we do agree to four crores, or, I shall come later 
to the I'luggostion, thl' two crores which my Honourable friendl'l on the other side have 
made? 

Shri Mohan Lal Sabena (Lucknow Division: Non-Muhammadan Rural): Post-
pone it. 

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: What is it 
that we are giving away, Sir? The things that we are going to give away are those 
things which will not directly or indirectly affect the famine situation-articles like 
gunny bags, which are required for the purpose of carrying t.he foods.tuffs flOm el.se-
where which UNRRA haH got to send to places whero they a.re reqUired. By havmg 
more gunny bags in your country, you are not going to help the famine situation, 
anI th'l gunny bags which are going to be spared and the hes'iian that is going to be 
spared will be that which the country iH in a pOl'lition to export and not a.ny which 
wo require. 

Mr. M. Asaf Ali (Delhi General): We will sell it. 
The Honourable Dewan Babadur Sir A. Ramaswami Mudaliar: Let me go a 

stage further. I know I am treading now on a very delicate matter on which I am 
not naturally and normally qua.lifiu:l. to speak. These exports will go on in any case. 
There will ~ a certain amount of exports of gunny bagil, of hessian, of Burlop. No-
body suggests that th.ere will be a~ embargo l~ (d on t~e expo;t of these things 

because the industry will suffer, the Jute growers WIll suffer lfthere IS such an embar-
SO. Therefore, it comes to this: Are you going to export for value received or are you 
going to export without value being received? Because in the case of an export for 
the purposes of UNRRA it is for value not received, in the other casb it is for value 
received. If you are going to e::cport for a~ue received-I trus~ my ono~r l blp 
riend Mr. Manu Subedar, who IS an expert 10 these matters, wIll pay partIcular 
ttention to this-does it not merely mean that in the books of the Bank of England 
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two more million pounds stelling is credited to us, and that in case if you export 
without value being received that entry dot's not find a place in the books of the Bank 
of England? Let us really ................... . 

Mr. llanu Subedar: Will my Honourable friend give me a minute to explain'! 

The Honourable Dewan Bahadur Sir A. Ramuwami Mudaliar: Let us see the 
practical side of this question instead of being carried away by mere sentiments or 
emotions. 

Mr. llanu Subedar: What about dollars which you get from the United Stat. 
of America. if you Bell these articles to that country 1 

The Honourable Dewan Bahadur Sir A. RamalWami Muclaliar: We will get 
the dollars, but it is not going to be America alone to whom we are going to sell it ; 
sterling countries are there also. And, therefore, I venture to suggest that it is not 
really to going to be su('h terrible sacrifice as it is made cut. 

8hri Mohan Lal Saki ena: Nothing is tel;J'ible. 

The Honourable Dewan Bahadur Sir A. Ramuwami Muclaliar: And in any 
case it has no direct bearing on the famine situation or how the famine situation is 
going to be affected by making this contribution. 

Now, Sir, let me put allflther point before the How!c and that rai~( s the whole 
question of how UNRRA is with refcrpnce to ourselves and with reference to the 
demand that we made. Thl're has been a suggcstion that l'NRRA i~ a rival to us 
and 'UNRRA somehow or other it! going to deny to UR what we hop(l to reee:ve from 
the allotments so far madf'. I am glad to find that within the laRt few days responsi-
ble officials of UNRRA, the vBry herds of t.lw Organi'lat,ion-the prtJ8Cllt head of the 
r lini~ation  Mayor La Guardia aud tht" previom; lwad of the Organisation, :Mr. 
Herbert 1. hmua-havc in clear, categorical and unmistakable t 'rm~ denied any 
such suggestion. On the other hand ~hi!  House should bc glad, should b(, gratified, 
should be grateful that both tht'S(' gelltlem n of suet.  high tlminene{' in Am(,rican pub-
lic opinion have come forward to support the demands of India anri othor eountries. 
They have by ni~ mann('r of mpans, by no :;ui!gcstioH direct or in<iiwet, .. tood in the 
way of our getting th(,se suppliEl;!. I should like to complpte the picture by stating 
this: There have been suggestions that whf"n we went to Washington we found 
ourselves against UNI{RA's requirements, that there was IL ct'rtain amount of 
competition and rivalry. Wpll, that is bound tr. ('xist in this sCIl'!e. An official 
of U.KRRA's executive ('om('s before the Com bind Food Board. He ill to plead for 
his calle, that it> to say for the amount required to carry out th' ir responsihility in the 
areas in which they have made themllelvt's responsiblf'. Wc plead for our case. In 
that Bense there may be rivalry, but no suggt'stion was made, v·n by that official-
and it wa>l a lower rank official-that what he !'equired should be at tho {'Xpt'llIIe of 
India or any other country. In that Rense there has boon rivalry  hetween ut! and 
Ceylon, between us and SOlliP other countries which wanted thiH rt'li(·f-France. 
for instance, or Belgium. As a matter of fact the calle for Belgium waR struek out 
by the combined Food board and what was intended for B~l ium hl1ll e'.~  divated 
for us. It does not mean that we sugest that some people must starve while others 
may live. Each of us put forward our case in the best manner possible and after 

1 valuation of these cases the Combined Food Board comes to & decision. 
P.lI. Where we cannot come to an agreement oursolv(ls, the Combined Food 

Board comes to a. decision. Therefor .. , let us keep out of the picture altogther, the 
notion that there is Rome serious rivalry between ourselves and UNRRA. 

l..et me take another point. I was somewhat surprised to hear from my friend 
this morning, Mr. Gadgil, that he did not care for all these international organisa.-
tions and that'we were pJB.ying with this orgnisation. 

Sjt If. V. Gadgil: Beyond So certain limit. 
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The Honourable Dewan Bahadar Sir A. Bamalwami MudaIiar: I am glad that. 

, & proviso has been adopted. I do feel that the time has come-whatever part we JIl8.y 
have been playing in the past and that part may not be as good as we might have 
played, whatever that may be-and I say it with sincere conviction that we must play 
our part in most of these international organizations, that it will be to our benefit 
if we play that part, that we cannot isolate ourselves from the world as it is today, 
that we will be dragged in whether we like it or not, and let us play our part honour-
ably and decently and in keeping with the dignity of this country and the"prestige-
of a great nation. Others will come, I understand, who will play their part even 
better than anyone of us has been able to, but let there be no mistake that the time-

. has come when India has to play its part in all th(or;<l international organizations and 
that the world is willing to wait for India. to play her part, and that part will he-
no mean part at all. 

Now, Sir, the contribution that we have to make, it has been suggested may be-
postponed. My friend, Mr. Ayyangar, has suggested that it might be postponed. 
My friend, Mr. Gadgil on the other hand suggested that at present it is not necessary 
at all to consider this payment. Later if we find it necessary we might think of it. 

There is a difference between these two attitudes because the first implies that 
there is a recognition of our duty to make this contribution. The second implies. 
that at present that duty is not recugniRe<i, butthat in some future time that duty may 
come to be recognised, or that obligation may arise. I want to say that here and now 
the obligation has arisen, that we have to make up our minds and that we should d() 
what we can towards fulfilling that obligation. 

Let me incidentally refer to the Standing Finance Committee and to the unani-
mous decision of the Standing Finance Committee. It has been suggested that like-
the laws of the Medes and Persians, like the Draconian Code, the decision of the 
Standing Finance Committee must stand and it wiIl be the unholy hands of anyone 
who tries to change tl:at decision. I venture to suggest that if facts are put before· 
the House, no decisions previously arrived at, except within the terms of the Stand-
ing Orders, should be beyond reconsideration by Members of this House, and I ven-
ture t,o think that I have placed those facts before the House which require reconsi-
deration of thiH matter, and that merely for the sake of sticking to that decision 
there ought not to be any gentleman who can say" I have voted one way before the-
Standing Finance Committee and I do not see how I can vote in another; way". 
A great statesman, a great leader, the greatest leader of the opposition that this 
House in its reform days has (lV(lr had-my friend Mr. Chaman Lall will realize whom 
I am referring to-onee said that consistency is a virtue of an animal for which we 
have very little reRpeet. 

Diwan Chaman Lall: Great respect, I assure you! Looking in front of me ! 
The Honourable Dewan Bahadur Sir A. Ramaawami Mudaliar: I trust that 

this Standing Finance Committee by having voted one way or a member of the Com-
m ittee having voted in favour· of a certain proposition cannot for one morren t say 
that ho cannot reconsider that vote and vote in a way in which ........... . 

Sjt. N. V. Gadgil: Where is the justifiable consideration? 

The Honourable Dewan Bahadur Sir A. Kamaswami Mudaliar: ........ the-
circumstances require he should vote. I do not see how it can stand as an excuse-
or reason for sticking to that decision. 

I said the reason for reconsidering the matter is this. This is an urgent matter .. 
We go before the Combined Food Board. We go before the United Nations. We 
say our people are going to starve and we want so much of this food. This is an urgent 
matter: the next 75 days are important: the next 90 days are urgent: if relief does 
not come within those days, there is no use of sending relief later. Does not the same 
argument apply to that which the UNRRA is:trying to do, that if they do not have 
these reserve allocations at their disposal within the next few days the situation win 
be so critical that relief next year will be no good. A timely grant, a grant made 
when it is required most when the relief organisation wants to spend it here and now .. 
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that is the thing that is required. I And, Sir, may I add that the resolution which was 
adopted by the General Assembly was this that the UNRRA should be wound up 
80 far as Europe is concerned by the 31st December, 1946, and 80 far as the Far East 
is concerned by the 1st Aprii, 1947. The relief is required before the 31st December, 
1946, for Europe, and before the 1st April, 1947, for other contries, and the sooner 
that relief comes, the sooner that amount is placed at their disposal, the sooner they 
can get what they ant oom~nt from one, tea from another, administrative expenses 
for carrying out the administration of UNRRA in some other country; these are -:;hat 
are required apart from actual food, from wheat, l>arley and rice. Either we give 
them or we do not. Either we give them in time or our gift has practically no value 

.and that would be my answer to those who have suggested that it should be adjourned. 
I prefer even an adjournment of the question to completely turning it down because 
that would be the most unfair thing that this House can do in the light of these cir. 
cumstances. But I prefer far more than that that we may give even two crores. 
·That we should give now and we might further consider the matter later, and as I 
have tried to assure the House on the only argument that it has been based on that 
somehow or other our famine conditions will be worse affected, by no stretch of im· 
agination can those conditions be worse affected by making this gift. I venture to 
hope that this House which wants to play its part in all these matters and the ad· 
ministrations which want to play their part in international affairs will take seriomdy 
into consideration the real reason why this demand is put before the House and take 
that view which is in the best interests of the country and in the largest interests of the 
cou ntry and will be to the advantage and the prestige of the countr.v all a whole. I do 
venture again to urge on all my friends on all sides of the HouMe that I would not 
have taken up this question so seriously myself were I not convinced absolutely 
that our attitude in this matter would be a very great factor when anybody goes to 
an international organisation to plead for relief to us in any manner. The world 
is one, the people who are affected in one rart have that reacted in other parts. We 
(lannot isolate ourselves in these matters. We want a great deal of the sympathy 
and the consideration of other parts of the world and today we are in that position 
that we want that consideration. If we want that consideration from other parts 
of the world, shall we not equally be responnsive in giving the same consideration in 
matters in which we can give and to the extent that we can give to others who are 
similarly situated ? 

Sir, four crores may be too much. If two crores is what the House thinks it 
can give now, and I venture to state perfectly frankly that it can do that, the Govern· 
ment will not stand in the way. They will accept the decision of the House and tell 
the administration that this is what we can give. Perhaps other:l who will come 
after UR, or the same House in another mood later may increR.8e it. That is another 
matter. But I want from this House, wh&tever the decision may be,-and I hope 
the speakers who follow me will make that quite clear-an assurance that they are 
in symp&thy with the objects for which the UNRRA stands and that by no way will 
they put & doubt on that issue : nor will they by &ny &rgument put a doubt on tb(l 
issue that we do not feel for those people as others are feeling for them because if 
we w&nt others to feel for us we must also extend our sympathies to othera and beo&use 
there has been some doubt cast on that that I venture to make that further appeal that 
anyone who follows me will make it quite clear that the same feeling to whioh my 
friend, Mr. Ayyangar in another conneotion so eloquently gave expression to,-feel. 
ings of comrpon huma.nity, feelings of brotherly regard of others-would be given. 
Charit.y hegins at home but it is a very trite saying to say that it should not end there 
and when we are so much in danger some of us hav{J boon suggesting that charity 
should begin at home and should also end at home. I trust that the note will be that 
while charity must beign at home, while the Government of India must take every 
care to ROO that its own people are properly provided for if there is anything that 
(lan be given to others who are in similar circumstances or perhaps in a worse plight 
no Government should stand in the way of doing tha t and the legisl&ture should 
.give that authority to the Government to do what it can to relieve other p£ople, 
provided it is satisfied, provided theGovernment is satisfied that relief will be forth· 
~omin . And in the hope that a.t leMt two crores of rupees in the terms in which 
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I have pointed out in regard to the commodities that I have made refence to we can 
easily pay, I venture to commend this whole proposition to the attention u.nd to the 
support of this House. 

Di_an Ch&man LaIl: Mr. President, I must congratulate my Honourable-
friend, t he Leader of the House on his performance and on having made a brilliant 
speech on a subject which. is very near to his heart. Not only was it a brilliant per-
formanoe but I venture to say and I hope he will not misunderstand me, when I say 
it--it was worthy of a better occasion, & more distant occasion perhaps, a speech 
which would have convinoed other countries assembled at a meeting of the UNRRA 
probably in America, those countries which had so far not participated in the pay-
ments tha.t uth'3t countries have contributed to this organisation and other ccuntries 
which so far have not provided the second instalment. I have no doubt that his. 
eloquenCJe would have carried them oft'their feet, as it has oertainly carried hiB coll-
eagues over there oft' their feet but I am afraid my Honourable friend has complete-
ly misjudged th(> entire situation arising from the amendment tabled by my Honour. 
able friend Mr. Ayyangar. What is it that he wants 1 He wants an assurance 
that we are not going to turn down a proposition of this nature. He has had the 
as'lurance. on~ of us is willing to turn down the proposition that ifthere is a coun· 
try which needs the aHsistance of India in its dire need, India will stand by it. My 
Honourable friend talked about chlU'ity beginning a.t home. Charity as far as India 
is concerned has begun not at hODle but in other countries. My Honourable friend 
knows that we have at least 1,700 million pounds lying in st':lrling balances with Great 
Britain. That was not charity beginning at home. We 801\; a most charitable 
nation. We f.j(\l for the distress of other countries. We feel for those countrio8 
as much as anybody else in this world, because we know that we are an impoverished 
country ~ursel es subject to all kinds of sufferings which are imposed upon us not 
only by thc systt'm of Government but by the economic structure and the calamities. 
of nature and therefore it is but meet. and natural that we should also feel for tho.:le 
other countries suffering equally as we have been buffering. But that is not tLe 
question. The question r"ally at thf:' present moment is: Is there any urgency for 
this particular grant to be brought before us practically on the 18.Ht two days of this 
ses~ ion? Is there any urgency for us to make thill grant 1 Is there any necessity 
that this grant should be demanded of us 'lOr has any danger b£en pointed out t() 
us that if this grant is nut given there would be irreparable damage done to the in. 
ternational situation or to any country that wants aSllistance from the UNRRA 1 
I !;ubmit that my Honourable" friend h"as not met that proposition nor has he met 
that situation. We arc not refusing this grant. We have no intention of refusing 
thit! grant. All that we say it! this: This is not the time to come before this House 
and demand a single pcnny today when we ourselvell are faced with a famine which 
may det!tro,Y the lives of 15 million people. It is hardly proper on the Iart of any 
man to suggest that this is an opportune moment for this purpose. This is the very 
moment, if my Honourable friend would look into the situation cartfully, when 
instead of our paying out. t.o any other organisation, we should be demanding iIollsis-
tance of the UNRRA for our own particular needs '/ Is that not correct? 

The ABtlembly t.hen adjourned· for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch ilt Half Past Two of the Clock,. 
I\Ir. President (The Honourable l\Ir. G. V. Mavnlanknr) in the Chair. 

Diwan Ohaman Lall: Sir, I am sorry my Honourable friend who made such 
an eloquent speech 011 this question is not herlol in order to enable me to deal 
with his arguments. But he hilS passed the baby on to bis coITeagues on the 
Treasurv Benehes and they will no doubt in due course deal with my arguments 
when r~ l. in  to me. One of the arguments used by my Honourable friend was 
that we should not disturb the amity of natiolls, that we should take the view 
from an international point and certainly not take up the Rttitude that in such 
internatiomll mRtters of relief and rehabilitation of devastated areas or of areas 
where people are suffering India has no part. My Honourable friend should know 



LEGISLATIVE ASSBMBLY [18TH APRIL 1946 
[Diwan Chaman Lall]-

that that argument, cannot be addressed to us. We have already, by virtue of ~ 
the action taken by the Government of India after the passing of toe resolution 
{)ll the tioor uf 1 his HOllse on the 5th April, 1944, exercised our discretion and 
given as much as was demanded of us, namel,\" a sum of eight crores to this ' 
UNllRA orgauizatioll. Today let it not be suid that we are trying to refuse this ~ 
grant. We are doing nothing of the kind. What we are doing is merely this: 
we are asking our Honourable friend over there to postpone the making of this· 
grant during this critical period that faces us in the next few months It is 
possible to urgue that the needs and requirements of UNHRA may be of such 
.an urgent nature that this paltry i"um of four crores of rupees is absolutely 
essential. It is possible to argue thllt. But it is certainly not possible to 
'Convince anybody that this big organization in which seven countries have either 
already paid or have promised to pay their second contribution, is dependent; 
llpon a a~tr  sum of Rupees fo\ll' crores being paid from our exchequer, anti' 
thot. they Cllllnot wuit for u period of fOllr months, J>artieulllrly as the needs lire to 
be met towards the end of this year or in the beginning of ntUt yent'o Why is it 
that I am asking my frit'I\(1 to take n lurger -"iew, 8 view of his own country and. 
of his own countrymen, lind to keep the needs of his own couutry lind his own 
'Countrymen ill the forefront !'lither thnn make n gesture, fol' it is merely a 
gesture, and ask this House to give hiIll the money now instead of waiting for a 
e~ months? Why is it I am saying that? I am saying it for this reason that 

th., next period of fI few munths is going to be n period of great. disuster for us 
unlei"s e er~ thin  is done to avoid that disflster. The next period for us i ~ 
fateful according to the Director of the UNRHA, Mr. Hendrickson. himsdf Wh~l 
said the other day: 

. .. Today the situation in India ill eytln more tragic. Unless India elln obtain four miIIioD 
tons of cereals which she mU8t have, from five to fifteen million pl'ople will lose their livell in the 
monthB lyi.qg ahead. It is a mathematical certainty that without grains from the \\'08tern 
Hemisphore more people will perish in 1946 than died in the Bengal famine." 

Why can we not wait to utilise every inch of shipping to send out the goods 
in exchange for food and other commodities that are needed in tLis dil'e situation? 
Why should we be asked to utiliile shipping space for a free gift made to the 
UNRllA at this JUllcture:' Why CUlIllOt Ill." Honourable frielld wait for a few 
months? I get llO reply from llIy Honourable friend. ~o argument has been 
advanced by my Honourable fri.;nd ill refutation of the arguments advanced 
from this side of the House regarding the necessity of waiting for II period of 
few mOQths. Let this matter come up a few months hence. What is my 
Honourable friend going to lose by that? I take it that my Honourable friend 
and his colleagues have made no commitment whatsoever in regard to this parti-
oular payment. I am glad to find ·that my Honourable friena the Commeree 
Member agrees with me that no commitments have been made. Then why this 
particular -hurry? . 

My Honourable friend referred to the pro('eeoings of the Rtanoing Finance 
Committee. He knows perfectly well thnt in the Standing Finam'e Committee 
there was an unanimolls verdict, and it i!' to Iw founel in the proc{1('(lingR of the 
Committee. It is to the effect that this grant should not be made at the 
present juncture. In the Standing Finance C..ornmittep we conRidered not only 
the question of this grant but we eCJllRlJ.v con"idered the financial Rituation of 
the country, and the needs of the country at the present jllnr·ture, and we 
came to the final conclusion after" full consideration of the matter with m\' 
Honourable friend the Finance Member in the ('hair. . . . . 

'!'he Bonourable Sir Archibald ltOwlaDda (Finance Member): T Wlls not " 
party to that recommendation. I will explain that. 

Dlwan Ohaman Lall: My memor.v does not fail me in these matter!'. 
'!'he Honourable Sir Archibald Bowlandl: I have got a full note of what 

happened at that time. 
Dawan Oh&JDan Lall: So have I got my note of what took place. 
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The JlOIlourable Sir Archibald Rowlands: 'fhe note was taken by the Secre-

tary. I will explain that. 

Diwan Ohama.n LaU: I daresay my Honourable friend will give an explana-
tion. But let me give my explanation. He will have his time. Let him bide 
hls time. The Committee recommended t"hat t,he additional grant asked for 
should not be made in view of the present state of India's finances and the 
nature of her shortage of essential supplies. Do I take it that my Honourable 
friend was not in agreement with this? The reason was no't only shortage of 
supplies but the present condition of India's finances. This pa'rticular report 
of the Standing Finance Committee was circulated to Members of the Com-
mittee with the r~ uest that if thf.,Y d1d not agree with the precision with which 
t.he report was Lal<en dowll they had an opportunity to amend it. I do not 
find in the proceedings circulated that my Honourable friend the Finance 
Member objected to it. M,v own note taken at that very moment says that 
we objected, and we objeC'ted very shongl,v to this grant. 

The' Honourable Sir Archibald Rowlands: That was the view of YOU and your 
colleagues. . , 

Diwan Ohaman Lall: It was the view of every member there, Sir. I as~ert 
that if mv Honourable friend had any other views he would not have abstained 
from stating his views. He had the ~ther opportunity to correct that statement. 
If it was not done, what the note sent out bv my Honourable friend's own 
Department said, wiII be taken as correct. "" 

The Honourable Sir Archibald Rowlands: :\1::;' function as Chairman of that 
Committee is not necessarily to assoeiate myself with the view of the Members. 
I will explain thnt later. . • 

Diwan OhalDAll. Lall: I see. That may be mv friend's reading of the 
membership of the Standing Finance Committee. . 

The Honourable Sir Archibald Rowlands: As Chairman. 
Diwan Ohaman Lall: I do not kilow whether it is membership of the 

Standing Finance Comiliittee, pure and simple, or whether it 'is in the capacity 
of Chainnan. 

The Honourable Sir ArChibald Rowlands: Pure and simple. 
Diwan Chaman La1l: Alld simple, considering the views that have been 

expressed by him today. 
Kr. Preatdent: Order, order. That issue is really -Immaterial. 
Diwan Chaman Lall: I entirely agree with you, Sir, that it is quite imma-

terial. I referred to it because mv Honourable friend the Leader ot the House 
talked of the laws of the Medes arid the Persians. These were written on iltone 
at' on iron. But unfortunately the laws of these Welshmen and Madrasis are 
written not on stone but in wind and water. 

Sri II . .Ananthasayanam Ayyangar: Wh .... do you accuse all Madrasis? 

Mr. PreSident: Let us go 011 with the discussion. 

Diwan Ohaman La11: Mv Honourable friend will realize that this mattp,r 
was discussed at length in the Standing Finance Committee and we turned it 
down. Why did we turn it down? We turned it down .because we !"ere fully 
aware of the situation in the country, because each member had hiS respon-
sibility to his own country and having di~ ussed it, ~ade up his own mind. 
The Committee itself came to the conclUSlOn that thiS was not an opportune 
moment to make this particular grant. That is the situation that faces us today. 
r can object to this grant on technical grounds. 
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I can object to this grant on several grounds. You will notice that in the nott:! 
that was prepared for the Standing Finance Committee it was stated: 

.. The COWldil however recognised-(Ihal ill, the COUncil qf the UNRRA which met in AugU8 
1945)-that there were 0_ in which this recommendation might coni:tlct with particular 
demands arising from the continuance of war or might be excesaively burdensome because of 
peouliar situationa, fI.g., famine, cyclones, etc., and that therflfore the aJllount and character af 
further contributions recommended must be lIubject to lIuch oonditions." 

The Council itself has recognised this particular fact, that if there are certain 
conditions, namely. of famine or )f cyclone or economic conditions of any natur~ 
whioh ar~ adverse to that country, then these conditions may be taken into 
eonsideration to discover not only the amount but the character of the grant 
that has to be given. I now lay emphasis on the word 'charaoter', because we 
are not refusing the grant of two crores, we 8r0 not even refusing the grant of 
four crores; but we say, subject to the character of the grant. The character 
of the grant must be, not now, no grant now, wait for four months; come to us 
after this dreadful period of famine is over lind we have dealt with it in a proper 
manner. That wal> the position. But I go a step further. Not only that, but 
1 am in a position, in view of this, to demand from the PNRRA relief, instead 
of paying money to the UNRRA now: in the .situatioll that fuces India now it is 
up to the UNRRA to bring us relief. 

My Honourable friend who has tabled thi" particular awendment, S,)ed 
Ghulam Bhik Nairang, who has asked this ous~ to give the UNRRA a sum of 
Rs. two crores, tabled an amendment on the last occasion on the 5th April. 
1944. What was that amendment? It is very relevant to this particular issue, 
the issue that I have just now raistd demanding relief from the CNRRA rather 
than making a payment to the UNHHA, It was in pursuance of an amend-
ment which was moved in the House of Representatives and in the Senate in 
America on the 25th January. b expressing its Ilpproval of the joint resolu-
tion-it js the recommendation of the Congress. (the House of Hepresentatives 
and the Senate) the amendment said that in so far as funds und facilities permit, 
any area important to military operations of the United Nations which is 
stricken bv famine or disease ma\' be included ill the benefits to be made avail-
able by the UNRRA. That was the amendment. The words are 'mlly be'; but 
those words er~ altered here in 0Ui' Assembly when the resolution came up and 
was tabled by my Honourable friend,ihe Commerce Member: it was altered by 
my Honourable friend Syed Ghulam Bhik Nairang into "should be". Not only 
that we may be in a position to get this relief, but that we should be entitled to 
this relief; and the example of Ben~al was given by Iny Honourable friend at 
that time. l ~' friend, the Deputy Leader of the Muslim League Party, speaking 
on thil> particular amendment on that occasion said, "When my Honourable 
friend the Commerce Member asked whether it ",iII be consistent. with our Rtatus 
in the international world to pass this particular amendment demanding relief 
from the UNRRA" my Honourable friend the Deputy Leader of the Muslim 
League Party said, "Yes, absolutely." The Commerce Memher said that we 
should not plead for a partic1llAr case of charity abroaa ...... and the Nawabzada 
said "We are not pleading for charit,\'; we are demanding it as a matter of 
right'·, My Honourable friend the Commerce Member completed his sentence 
by adding, "apart from the general enunciation of the principle" and the 
Nawabzadn Raid "It is a definite recommendation, namely, that we should be 
entitled as a matter of right to demand relief from the UNRRA in these 
circumstnn('es, " and hp quite ri~htl  cited the example of Beng'al and in citing 
the example of Bengal. he said no country under occupation had suffered as 
Bengal had suffered, where three million people had died of starvation. We are 
faced with a bigger disaster than that today, when. even according to the 
estimates of the Director General of the tTNRRA himself we rnay be faced with, 
a famine and a death rate of between five Rnd 15 million peop1e. This is not 
therefore ~e occasion when this grant Ihould be demanded of us at the present 
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moment. I ask my friends on the left ~ stick to their guns which they mount. 
oed in 1944 here in this chamber. 

Now, S~  m~ lIonourable friend has again stated in his speech that ther@ 
was no serIOUs rivalry between the UNRRA and ourselves in the demand that 
we put forward before the Combined Food Board. I take it that that was t.ha 
statement made by my Honourable friend. I took down his words-"No 
serious rivalry between us and the UNRRA in regard to the demands we made." 
~t on~  c?uld I raise this objection on technical grounds, not only could I raiN 

thIs obJectlOn because the Standing Finance Committee has turned it down, not 
?nly could I, raise this objection on the basis that our needs are so great that thi, 
IS ,not, the tIme to o~e to us to make this grant; but I could raise a serious 
.obJectlOn an~ I am gOlDg to ask l!!y Honourable friend a very serious question. 
At the meetmgs of the Cereals Committee, is it 8 fact--and it is a fact-that our 
re ~esentation consisted of Sir Sonti Ramamurthi and Mr. Nanavati-and I 
ehe~e that Dr. Row was our technical expert--and that when India wal 
lead~n  for more cereals in tnis committee, UNRRA at the same time wal 

,pleadmg for more for Europe and that is obviously at the expense of India? 
My Honourable friend says there was no serious rivalry . . . . . . 

'l'heBOnoarable D.... Bahadur air A. B.alllAlWami Kuclaliar: If I maT. 
~ lam  l!NRRA was pleading for its charge, both in Europe and in Asia and 1. 
was pleadmg f?r what it considered was necessary to discharge its responsibility, 
We were pleadIng for what we considered was the minimum necessary for us. Ia 
that sense there was rivalry. I said so in my speech. 

J),lwu Ou.a.n LaU: My Honourable friend therefore knows that every 
,demand made by UNRRA'in this respect had to reduce the demand made by 
India. Although!l-S he said there was no serious rivalry, this rivalry hat 
resulted in my Honourable friend not being able to get the demand that he pu. 
forward before the Combined Food Board: he has got le~s than he aske,d for, 
although he pleaded eloquently, with his usual eloquence, ana with a good deal 
.of authority; but he a~ not able to get away with it--why? because of UNRRA ~ 
and if I were to object to this grant, I would be within my rights in sayinr 
that in these circumstances "Not a penny can go to UNRRA any more", I 
would be within my rights in saying that far from giving money to UNRRA, 
UNRRA should come and rehabilitate these stricken areas in India where famine 
is stalking and will be stalking throughout the land. But I do not go as far al 
that. My charity does not begin at home. I go beyond that. I say that in 
-the interests of humanity at large I am prepared to agree to a grant but not at 
this present juncture; and nothing that my Honourable friend has said will 
-convince me that there is any great urgency at the present moment compelling 
us to make this grant and not allowing us to wait for a period of four months. 
What is the difficulty that my Honourable friend is faced with? . There is no 
-difficulty at all. My Honourable friends o.ver here who actually wanted relief 
'from UNRRA, today are wanting to give this sum of Rs. two crores to UNRRA 
in spite of the fact that they t,hemselves moved this amendment which brought 
it within the competence of this House, to demand relief from UNRRA at 8 
-critical moment in our history. That critical moment is much more critical 
today in view of the situation throughout the country; and I would ask my 
Honourable friends therefore not to be a party to the passing of this amend. 
ment, asking that Rs. two orores may be handed over to UNRRA when the 
situation demands that far from giving a grant at the presenti moment we 
should demand something from UNRRA for our relief. I would remind my 
Honourable friends of what they themselves have stated on the floor of this 
House when they moved that particular amendment to the resolution tabled by 
my Honourable friend the Commerce Member. At that time they demanded 
'Snd they got from the Government the assuran ~e that in this particular situa. 
tion Iridia would be entitled, should be entit1ed; to relief from UNRRA; aDd 
this is the occasi!?n when we must implement that promise given to us, imple., 
'ttlent the ,terms of that8~endment moved J1l~ 'HOlll)Urable friend' on the 6tb 
Aprfl, 1944, on the flOOr of' t11is HOUle. ' 
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1 submit, Mr. Pl'esident, that the time has come when we should not indulge 

in Iiny arguments in regard to this lIlatter, whether it is necessary or not neces-
Bary to make a ~ant to UNHHA; that matter is settled once for all; we have 
already llIade the grunt; we are not objeetillg to the grant; what we object to, 
is the expediency of making another grant at the pret:!ent juncture, and my' 
Honourable friends mUt:!t reulise thut. in this matter, even if one mouth less is 
fed as Q result of this grant, th,;) responsibility will lie upon' their shoulders. 
It is U lIlost serious thing, even if u single Indiun should die of starvation, as a 
result of shipping space not being lJIude uvailable for bringing food to the hungry 
and cloth to clothe the Illlked, If, as I gll,V, u single deuth should take place, the 
responsibility will lie IIpOIl Ill} HOllourable friends. -. 

Therefore 1 submit that III \ friends shuuld acc'ede t.o the denlllnd we are 
making. Postpone thi:,; artil'~l I' grunt, You lm;e nothing. If this grant it:! 
taken to Ii Votl', there will be But oul,\' lIutional but world wide reperoussions. 
I do not wunt to di\'ide this House, My friend is rfol'cing me to divide this 
House 011 this plu·tieu:ul' iSSUl', E\'l'r,dlOd,\ ill this House is united that this 
relief ha" to be given hut ut the propel' tillie, \\"h)" is my Honourable friend 
insistent wbell evtH'ybuu,' ill tue :::;tulldiug FiLHlIlce Committee has agreed that 
the anJoulIt should not be ginHl now ~ :\ly f1'iend has no arguments with which 
to compel and persuade us to give him this grant in this manner. My Honour-
able friend will therefore be well advised at this juncture to listen to my appeal 
and postpone this grant for a period of four months, Inh'rnlltionull,Y we stand 
by every stricken countr,Y in the world, W(' !<hulJ do our level best t~) help 
stricken countries wherever they lIlay be, We ure ready to open our cupboards 
bare as they are to feed the hungr,\' populations of the world but we cannot ",ee 
our own hungry countrymen dip .)[ starvation. 1f my friend WUllts to take this 
to a vote, he is taking llpon himRelf II vcr,\' heavy reRponsibility, I make this 
fervent IAppeal in the interests of amity, ill the interests of the cause which 
he has at heart, that thiR grant should be postponed for II period of four months 
un~il the dark all(l !'>illi!'>ter elourls of famine aud disaster hove lifted and hunger 
stalks the land no more, 

Sri •• ADanthasaY&DaIIl Ayyangar: A word of explanation is necessary from 
me as to why I have tabled this amendment, I assure the House, the Leader 
of the House and the Commerce )lember that it is not in the nature of a dilatory 
motion at all. Let not the impresRion go out from this countr,v that those who 
have objected to make this grant now are against helping the needy and the 
poor, As far as I understand the principles of the Hindu faith, we do not 
believe in the principle of • eharit.v begins at home'. If one clothes himself and 
his wife and children there is no charity involved in it. It is onlv the instinct 
of protection. Charity comes in only' whel'! another man is' needy. Our 
ancestors have done it even at the cost of their own convenience, even existence. 
I am not going back even by a hair's breadth from the principle so ably laid 
down. This country has always worshipped the guest as a divine being. I 
therefore reiterate the principles which we hold and cherish and we do not want 
t.o deviate from it, 

When my Honourable friends refer to the Resolution of the Standing Com-
mittee, they are not sticking to any formality. They do not sa,v that it is not 
open to any me.\ ber to change his views on account of the changed circu,m-
stances. Mv Honourable friend Mr. Cham an LalI referred to the ResolutIon 
only to state that at that time both the Government member and the Chairman 
were of the opinion 

The BODOIIl'able Sir .lrch1b&ld BowtaDdI: No, Sir. 
Sri •• ADaIltbUapaam An'ID,ar: I accept your statement. The majority 

in any case were of the opinion that this was not the proper time and we e~ 
: not in a fit position to contribute four orores of rupees. After my friend the-
Leader of the House returned from the International Conference, it is certainly 
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open to my friend the Finance Member to change his ~W i an? sa~ that i~ view 
of the a1.tered circumstances it is necessary -to make thIs contrIbutIOn. WIth all 
respect I am not able to see how the circumstances have changed now. So far 
as our own position is concerned, there has been absolutely no change. . The 
internal economy of this country at this moment requires that not a pie should te 
given away in this manner. The C?mmerce Member, he~ he ~as put a ue~
tion the other day as to why suffiCIent cloth was not available 10 Bengal, 881~ 
that there was sufficient stock of cloth but if people still went about naked It 
WitS btlcliuJiitl the~ do not have funds to purchase the cloth. Again during the 
adjournment motion moved by my friend Mr. Sanyal, it was pointed out that 
people were dying on the streets of Calcuttli. After some time the ono~rll le 
Member for Government said it iii not for want of food that people dIe but 
because people have no money to buy food with. 

Kr. SI8&I1ka Sekhar Sanyal (Presidency Division: Non-Muhammadan 
Rural): The deaths have increased sinee then. 

Srt II. banthaaayan&ID Ayy'angar: Therefore if people die of starvation,. 
it is not because there 'is no food but people f.re unable to purchase. We are' 
prepared to contribute this four ron~s by wa." of charit'y. Is it not the duty of 
the (J-overuruellt to feed Uengal and other needy province!>? Open lang"'" 
khanas, start feedillg houses instead of leaving it to Dr. Mookerjee and other' 
philanthropic gentlemen to even to members of the Muslim League. Don't 
start this when it is too lute. Start it immediately. During the war we have 
learnt the lesson of lend le8se. Feed and clothe these people. At the end of 

l! two years, if they are not able to repay, write it off. I ask my friend who is iIi the air to come down to this mundane world. I see mv friend Sir Gurunath 
~ Bewoor Illu.dJing. Why does he laugh? Is it such an ~ surd proposition that 
~ I am putting forward, that you should feed the hungry and clothe the naked? 
Dse this money first of all in thil' ('Olmt-rv before YOU think of other countries. 
In Madras the 'position il' a seriom; one. When India, IlS one of the 31 countrieN 

.~ which contributed, made the original contribution, we were better off than now_ 
'; Even in the COUl1..tries \\Yhieh \\·ere engaged in the war, reports have sho,\\,Pn that 
their health has improved und thev have been fed and clothed better. But our 
position is peeuliar. Here we have to fllCf' famine .and e~t len e. 

My friend Mr. 111lllu Hubedar has been asked to reaa out in extenso a report 
from Commerce and Industry whieh is a very popular journlll. He relld out 8 
list of countries whi(,h were not affected directlv bv the war and which contri-
buted for the first time or which promised o~ pledged to contribute. Jt is yet 

" to be known how mueh these eountries, England, America, Australia and 
, Canada and others have.really poid. Even the.Y are taking time to pay. Is it 
., not therefore right that we should also ask for time. We are not la in~ behind 
i in our sympathy to the devastated eountrief;. Let us wait and see how our 

~ i 

conditions progress. The monsoon has failed in the southern parts of the Presi-
dency. The months that are ahead are fraught with serious situat.ion and they 
may develop jnto enormous difficulties. 

.~ The Honourable the Leader of the House said, you give money and it will be 
.~ converted into gunny bags and other things. So far as purchase of external 
~ 3 commodities are concerned, it may be that we have to sell our 
'~ P.II. commodities and in return for them get the articles we want. The 
~  articles which are surplw;; for this rountry have to be sold outside and in that 
i way a!one, we call ~t. goods from foreign ountrie~. In ~his. way alone, ~e. can 
:If replelllsh our neceSSIties. Let us not he hasty m readJustmg our conditIOns. 
We want only some time to see hoW' our condition will be in the next few 
. monthR. After all the need of U.N.R.R.A. may be exaggerated .. It may he 
that b.v Slst December 1946, the D.N.R.n.A. mav be "losed so far .as European 
countries are concerned. The inRtitution may be wound up with respect to 
eastem countries from 1st April 1947. Within that period, still there is time 
. for us to consider whether we 8hould C'ontrihute anything. In these circum-
silmces, it is not as if all thiR Amount is being spent on one day. It wiU be 
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spent only gradually. Lei UII wait and see. Whether thelle four crom are 
neoessary will be known ,wilen ;we meet next. That is all t6e appeal I am 
making. 

Let it not be said that Government was anxious to provide for other countrie& 
~hereas the Assembly threw it overboard or deteated the proposal thereby brinS-
m~ ~lW n  on the heads of 400 millions of people of this country. I am sure, 
Sll', 1~  ms.tead. of. my Honourable friend the Leader of the House going to 
Amenca With hiS Ironed pant and lace turban, he had gone there inragl, U 
would have shown to America the real condition ot the people of this countly 
and he would have been hailed bv Indfa as our true representative. That waif 
the attire in which he should hll'V~ gone. People who are well clQ£hed and well 
fed do nQtcarry a correct impression of the conditions of this country. If only 
my Honourable friend had showed to the outlide world the real condition of 'the 
country, he would have evoked much s ll1 ath~' towards us. It is better that 
we do not go to foreign countries with false ideas of our own position. 

It was said that America was uot fulh' aware of the real conditions of famine 
in Bengal. Yet, three million- men died in Bengal. The world does not take 
note of this appalling state of affairs. It is because the 80 .caUed representatives 
who go abroad in the name of India are not depicting a true picture of the 
conditions in India. These re r~entati es do the bidding of the Government 

"and commit this Government to all financial umlertakings which we cannot 
Ifotiill in view of the famine oonditions in this country. Is it not proper for our 
ftpregentatives to say : we are not able to spare anything from India, we cannot 
get any help from any oorner of the world. On the other hand we Deed all the 
help from other canmes in the world until we readjust our oonditions, until 
we rehabilitate ourselv8s,until 'then we ('an .io nothing to belp d .. ~ .. tated 
countries in Europe byway of monetary contribution. I am afraid the Honour-
able the Leader of the 'House would not have put before America our real condi-
tions. But foriunately there are other friends in America who proclaim from 
bousetopsthat this oountry needs all the help from others. This is the laRt 
country from which any help could be expected during the difficult times ahead. 

In these circumstances, Sir, we are not deceiving the world, the world knOWlt 
too well our preeent position. Therefore, by our postponing the grant of tois 
oiemand for three or-four months. we are not going down in the estimation of 
the public, we will not be calumniated by the world by being not internationally 
minded. We are not isolationists. We are certainly prepared to help. No 
pel'BOn who is alive to the circumstances prevailing in India will level such 
~ ar es against us. I once more appeal to the Honourable Mover of this motion 
to pMtpone it for a few months, at least till the next Session. We are all agr1Mld 
on principle, it is only a question of postponement for a few months. Sir, I 
commend my amendment for the acceptance of the House. 

The HOIlOW'&ble Dewan BabadUl' Sir A.. ltamuwaml Kudallar: Sir, may I 
make a suggestion. We are all most anxious that there should be a unanimous 
vote of this House on a matter of this kind and we are equally anxious not to 
divide the House on such an issu'l, because it has got a great bearing outside 
our own country. I understand from the speeches that there is no Honourable 
Member in this House who is rF,ainst an.\' grant to U.N.R.R.A.! provided the 
circumstances of this country permit. Therefore, I suggest that the House 
may agree that a sum of two crores may be granted, if circumstances permit and 
that the Government on their part will watch the situation and make no expendi-
ture out of this amount till the end of September when we would have known 
what the position of the country is. If that is agreeable to all parts of the House, 
it can go out 8S the unanimous ~8 1ution that the House sympathises with the 
U.N.R.R.A". 's request and is prepared to expend up to two crores, but that the 
Government should not expend any panion of this amount till Ute" end of 
,September when the internal positioD of the country will be better realiiled. 
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I say that the Honourable the Leader of the Ilouse has given expression to the 
feelings on this side of the House as well? Though an aBJictednaiionourselvel, 
weare· quite prepared, nay, we are anxious to give help to other· affiicted nations. 
In between the diseu8t!ion~ tbfttha ve been going()n in the' House, we··oarrjed on 
talks to evolve an agreed formula and it has now been put before the House by 
the Honourable the Leader of the House. I hope it will find B e ~an~e from 
all sides of the House. So far 811 we of .e Congreu Party are concerned i. 
finds acceptance from us. 

8yed GlmJam BbilI: .&lran,: Sir, after the statement made ~ the Honour-
able the Leader of the House Rnd the Leader of the OppositIon, it is not 
necessary for me to say anything in favour of my amendment as such. On 
behalf of my Party, I accept the formula which has been put forward by the 
Honourable the Leader of the House . 

... P. I. GrUDtba (ABsam: European): On behalf of .this Group, I also 
submit that we are prepared to accept the formula. 

a. PrMdeDi : The only thing that remains tn be considered is as regards tbe 
prooedure. 

fte 1I0110Ul'ab1e Dr. Sir II. AItn1 Bttq11. (Commerce Member). The amend-
ment of Syed Ghulam Bhik Nainmg mav be put to the House. 

III. ~ The fonnula will remain part, of the, assurance .. 
ft.· JroGoaraIfe DtwUl Babadur Sir •. ltamUWam! 111UlIUar: It will go on 

record .. 
Sri II. ,Apanlb'.,.azL1011l An'augar: Does 1st Se ~ er synchron.i4e with the 

summoning of the Assembly? 
ft. BOIlO1U'&ble Dewan Bahadur Sir A. :a&DlUW&DU. JlDdIJJv:-!fo, I Baid 

end of September in the formula I proRosed. . 
Sri II. Anmt.buqaDam A.J1aIlIU': I beg leave to withdraw my 8Dle~eDt. 
The amendment was by leave of ~he Assembly withdrawn. 
10' .. PreltdeDt.: The question is: 
.. That tbe· demand. for a supplement." grant of a WIll not es~ina' Re. 4,00,00,000 in 

reapect of 'Mi_llawJns' bereduoed to Re. 2.00.00,000 ". 

The motion was ado t~d. 

~ PreIIidIllt •. The question is: 
.. That a reduoed supplementary sum not exceeding Rs. ~  be granted to the Gov-

ernor General in Council to defray the char .. · which will come in .cOUJ'llll of ~t duriDg the 
.,..1IIIdiIag on the 31at da.yof March, 1947, in respect of 'M~'.  

The motion was adopted. 

MOTION RE SECOND INTERIM REPORT OF THE. COMMITTEE ON 
THE BRETTON WOODS CONFERENCE AGREEMENTS 

fte ~ Sir AIo i ld~ ( ina.n e M~m er)  Sir, I move: 
.. That this .Assembly do approve the course of action proposed in paragraph 4 of ~he Sect)od 

Interim RllIpOrt of the Committee on the Bretton Woods on e~ Agreements pNII8Ilted to the 
UNtIe .oJl Wednesd&y. the I7th ApriJ., l~!' 

The House will remember that the first report of the Committee was to- the 
effect tha.t:, beyond agr.eeing to the appointmeDt ofa Governor and an alternate 
and Executive' Directol'8 ,and alternate8 to the Fund and the .Bank, no further 
action should be taken by GOllernment withoutfu.r-tber· ons~lta.tion with the 
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committee aud, , through the Committee, with the .aoulle. We had hoped 
that by the tirue the Uo\"el'Uor, who hilS been to II. sort of pre;tminary mE:leting 
()of Governors in Savannah, would be back, we should be a. little clearer 8S to 
what the position would be in l'eliltion to such things as the settlement of 
sterling balances, and so on. In point of fact, the l'elevant point the Governor 
has brought back with him is to the effect that there is likelihood that the FUlld 
and the Bank will COllie into being as effective institutions in the ne.'.t few 
months. That would involve, if India remained as I!o member of the Fund 
and the Bank, that she would have to pay the subscriptions. But the provi-
-sions of the Articles do make it possible to postpone the payment of the 
sU,bscriptions. for a period after three months of the date of the notification that 
the institutions are in a position to start operations. And, therefore, we will 
have four months' grace for payment under these Articles, which we propose 
to take. Quite apart from that, it is possible, through our representatives on 
the Fund, to explain that, owing to the changes in our constitutional position 
and uncertainty as to the sterling balances, we would like a little longer time 
to make up our minds finally whether to withdraw from, or to stay in, these 
institutions. It ma.y be that the institutions will accept the reasonableness 
of that plea, in which case no further difficulty at:ises. But if they feel that 
it would be inconsistent with their constitution to accept such a plea, the 
proposal ~  the Committee is that Government, before deciding what further 
action they should take, should summon a special meeting of the Committee 
of this House which waR set, up for the purpose .and take a decision only .hr 
consulting them. I think it is a reasonable and practical way out of what is a 
real difficulty, and I commend the proposal to the House for acceptance. 

Sir, I. move. 
JIr. Prelidea\: Motion moved. 
" That this Aasembly do approve the OOU1'lle of action propolltld in paragraph 4 of the Second 

InMrim -eport of the Committee on the Bretton Woods Conference Agreements pl'6ll6llted to the 
HoU8l' on Wedntlllday, the 17th April, 11146." 

111'. lI&D.u Subeclar (Indian Merchants' Chamber and Bureau: Indian 
Commerce): Sir, I should like to explain the outlook of the Committee on 
the subject whij:h is now before the House. In the first instance we were aU 
of the opinion that as constitutional changes of II. major character migbt be 
brought about in the next few months, it was only proper that the final decision 
wh"!ther India should stay in the Bretton Woods Fund aud Bank or whet3er 
India should go out sho"uld be taken by a Government responsible to the 
Assembly and not by this Government. We also felt that this is a new inter-
uational experiment, and while expressing sympathy for everything large in 
~he international field which is set up for a good and permanent beneficial 
object, we did feel that it is an experiment. It is an experiment which like 
the Hague Tribunal and like the League of Nations might end without fructify. 
ing; and in that case the question is whether it would be right and wise to 
make this country liable for a final contribution of something like 266 crorea 
of rupees. This, Sir, is a major decision which only a responsible Govem-
ment should take; and we also feel that this is an amount of such a r ~ 
magnitude with regard to India thBt no decision on this subject could be taken 
unt~l we were quite clear with regard to the sterling balances. And on this 
flub)ect I want to say 8 few words, because when we are going to incur further 
liahi1ities We cannot separate the other question of how and when we ~ll 
collect our asseti which are outside. 

N?w, Sir, the House will no~ .h ~ both in the previoul Interim' Repori 
and 10 this report there are Tanous things stated with regard to this Te" 
important Question which ought not to be forgotten. Tn this report we la ~ 
and it should be noted with great re~
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.. We note th~t no olarification has been made by His Majesty's Government on the i88ue 

4Jf aterlins balances, and we reiterate what we said on thi.subjeot in the last report dated the 26tb 
Ji'ebraury, 1946." 

This 'is what we said then: 
.. In our view the final decision whether it would be to India's advantage to remain 8 memo 

ber of the Bretton Woods institutions may be determined to a very COnsid6l'able extent by the 
outcome of the negotiatllons which His Majesty's Government are committed to undertake witb 
the Goverrunent of India on the subject of liquidation of starling credits. If these negotiatioDi 
are unduly delayed" (and I want ehe HQtule eo note thiB)-

" it m~  be nece88ary for India to withdraw before these negotiations take place, becaUil 
it ~  happen that India will be called upon under the Agreement. (,0 undertake commitmentll 
which she may feel unable to shoulder in the absence of a satisfactory solution of the starlina 
credits". 

Sir, these are very clear words; these words were put down unanimously 
in the report of the Brettou Woods Committee on the 26th February last. 
We are now approaching the 26th April; and 1 am sorry that during these two 
months no progress has beeu made of any kind. Let me point out why this 
matter is very urgent and very acute. '],he House will remember that some 
of Uil at the eud of the last Bretton Woods Report appended a short note. in 
which we pointecl out the desirability of making structural changes in the law 
in such a mallner that His Mnjesty's Government may not be able to makq 
use of and abuse the provisions of section 41 of the Reserve Bank of India Act, 
by which they pay sterling and receive rupees here to an unlimited extent. 
This is somethin~  which is rankling in our mind. It has been the unanimoul 
demand of all sections of public opinion in this country, of all shades of tho 
press, of every class of that economic press in the name of which my Honour. 
~ le friend swore during the last debate ·on this subject . . . . . . . 

The Honourable Sir Archib&ld Rowlands: I never !:'wearl 
Mr. Kanu Subedar: I beg pardon. My Honourable friend respects tbe. 

wishes of· those sages in the ecollomic press so much that he pointed out how 
they difiered from me. 1 am llOW taking the opportunity to point out how 
they differ from my Honourable frieud in this particular respect, namely, 
that it is the uuanimous desire of every section of this country that not one 
pound should be added to the sterling balances. We have pressed it over and 
over again. This is not a question of quantity either. My Honourable friend 
tried to pass this off ill his finance speech by saying that we shall have only 
about 40 crores. Well, 40 crores is 40 crores; and besides, it is a:. matter of 
principle. I will illustrate how when we get used to a wrong idea and an 
evil we go wrong in some other direction. Today my Honourable friend the 
Ledder of the House said, "Why don't you let jute go unpaid? If you are 
paid for it, it will only add to your "terling." But two wrongs do not make 
one right. It is wrong in the first instance that anytbing which is the produo' 
of this country's activity and toil, anything in which our man-power has gone 
to the making of it should be taken away from here and paid for either by " 
eredit in the sterling balances or by worthless pieces of paper" It was wrdng 
'for this Government to acquieSce in this system for the last four years. And 
mv Honourable friend got so used to this wrong idea that he thought he would 
b;]ster up wrong opinion on this on the strength of this particular wrong which 
we have been protesting against. And he says, "What does it matter now? 
Why don't you let some of the jute go without payment? Because if you let 
it go for payment you only get sterling; you let it go free." Tn other words we 
have come to this that produce resulting from the toil and sweat of this country 
is free to be robbed and taken away in every possible. way, in every possible 
manner, and to every possible extent. The argument is baeed actuany by 
the .Leader of the House on this wrong system which they have built up. Sir, 
T protest: I protest in the name of the people of India against this wrong 
notion which they have got and I say that it is extremely necessary for thi. 
Oovemment to put an end ilothe ",stem bv which miHtary or anv otl-ter kind 
of e ~enditure on behalf of rna Majesty's Govemment can be lnan~ed by th, 
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iaaue ot e¥tr&. uotelll· by ibti COU1)try &l)d boX d4i~ oil to the sterling balancelll 
~ n are Were, 1 aID sorry t.o say that tJle tionourable the 1'inance Membet' 

When 1 asked him 8 saort notice questIon on tJ:ns IIlOO certain othtlr isluelll 
refused to aocept the short notice question. When 1 put in a long notice 
Question and WJlen the question came up be said that pethaps the lionourable 
Member would lIke to wait till he has seen the report of Sir Chiutaman Desh-
mukh. We waited. I allow Sir <.;'hintl&m&ll" Report. It does not give me 
the information which I am seeking and for whioh I am taking this oppor(unity 
of speaking. It does n?t give me the information when and how 10Dg are we 
ioing io have this agony of real value being taken from this country by His 
Majesty's Government against paymtlnts whioh they are not making and 
8gaiDSt merely 'i sterling credit at the other end? Wily will not this Govern-
ment .~  it? Whtlt effort has my Honourable friend made since he baa 
,uumed office, what effort be has made since the first interim re o~ of the 
Bretton Woods Committee, what communications have taken place on this 
lubject, what art! the difficulties, if any, and why has he not taken the instruc-
tions of this House, because in the normal course this House should meet 
lOme time in October although as a result of some political settlement the 
House may meet earlier-and I win my bet of hundred rupees against him~. 
in what manDer my Honourable friend has armed himself with any instructions. 
~ith re a~ to the policy which he will follow in the interval with regard to 
the inOTease of this sterling debt, with regard to the change in the Relerve' 
Bank sections? On a previous occasion my Honourable friend resenting the 
Dame London controlled Government, laid that he never takes instructions 
from London! He deddea himself. As he does not t.ake instructions from 
UI, and as he does not take instructions from London I must say that my 
Honourable friend is in the character of a greater Hitler than Hitler himself. 
The theorv on 'which we are working is t'his: -if I s.m wrong the Law' Member 
and the Honourable the Leader of the House are free to correct me-I want 4.0 
know if these gentlemen on the Treasur:v Benches are not J"e!l!poDsible to us 
and if thev SAV that they are not takinl'l any inRtn)('tions from or giving any 
report to the Secretary of State, who are they responsible to? 

fte BaIlO1Ift1IIe str ArcIltbild. :aowlaDdl: Slight exaggeration. Go on. 
Ill. IIaDD SQbedar: The theory is that it is Bdish Parliament which is 

governing this country and these gentlemen are responsible to their master the 
Secretary of State who has come here, and not to anybody else-not to us. 'Mlere-
lore, when he turns round and says 'I do not care for your instructions' I can 
understand, and that is the sort of Government which we are here to pun down. 
We wRnt a Government which will take instructions from the House and wbicl-r 
"'ill respect the wishes of the House. But when he said reganling the imposition 
~  duty on bullion that he is not taking any instructions from London. 

'IIae IIGBoarable Sir ArchJ.baId BowIaad8: Nor from Bombay. 

Mr. KaIlu Subedar: • . . nor is he reporting to anybody in London (Interrup· 
tion) nor is he even informing his masters in London .... 

.. Jlonoarable Sir Archlblld Bowlanda: I certainly did not inform Bombay. 
Mr. KUla Sube4&r: . . . . I cannot understand what he means by that. 

Any wily I do not want to take up the time of the House in discu8sing constitu-
tional matters which ore being discussed at higher level ond we all trust that the 
outcome of those discussions will be aatisfactory. 

The other point I wish to refer to is that the HoiJourable the Finance Member 
has not secured' us the assurance which we were seeking, which' we urged, 
DAm ely that His Majesty's Governmen't will riot plead with us Se tionl (1 ~ ) 
of the Anglo-American Loan Agreement when they come to diileuss this matt.. 

• ,.. • I ••••. •. • 
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Further there is no recent statement from His Majesty's Government or from 
any statesman connected high up or from the Chancellor of the Exchequer of 
the United Kingdom indicating what are Britain's 1nf..entions with regard ~.J 

sterling balances. Wekitow nothing. We are constantly hearing unofficial 
British press comments on this subject. We are expressing an anxiety of thi3 
House, which is a proper place  where anxiety should be expressed, and it is the 
duty of my Honourable friend to have sent down all these expressions of appre-
heusion and anxiety and to elicit from His Majesty's GovernmeJlt a clear 
announcement Oil the subject whico would allay these anxieties in India, and 
I say that it is very necessary in the interest of good relations and goodwill 
between the two countries that a proper assurance should be forthcoming, and 
I regret very much that my Honourable friend has not been able to secure thi~ 
ri~ht up to the last dey of the Session, and I take this opportunity of reminding 
hIm that before the threatj!ned departure, which he is coo!ltantly mentioning to 
us, I trust he will again press for this anura nee and get it from His Ma est '~ 
Government. 

With regard to the proposal for negotiations, there is a very clear anxiety O!"l 
the part of all of us in the Committee unanimously that early' negotiations should 
take place. My Honourable friend must have written to His Majesty's Govern· 
ment but I am sorry he did not take the opportunity to tell us what has happened, 
and I hope he will tell us when he begins to reply what has happened to the~ 
negotiations. Are these negotiations taking place at all? Why has not 
my Honourable friend come to this Honse for some instructions with regard 
to these negotiations? Who is going to do the negotiations and on what 
basis will these negotiations take place? Has my Honourable friend pressed 
on His Majesty's Government that early negotiations should take 
place? Has any date been indicated? Is the delegation coming here or is 
the delegation gGing from here to England? What will be the personnel ot 
suoh Ii delegation, and what will be the terms of reference of such e. delflgation? 
May I know: why my Honourable friend has not sought to take this House into 
confidence, and why he has not tried to ascertain the wishes of all the parties in 
this House? Why he has not armed himseH with something which will indicate-
the intentions an-i desires of Members of this House which he may follow during 
the intervs.1 of three or four months when this Assembly will not be in Session? 
With regard to sections 40 and 41, my Honourable friend mentioned in hh 

last speech on Bretton Woods that he will take an early oppOrtunity Of informing 
this House in what form and when such changes 88 are required in sections 40-
ami .1 of Reserve Bank Act will be made. 
Th. Bcmomali. Sir Archlb&14 B.ow1andB: I think not . 
.. ~ 1bAu. Sllbedar: He has not informed this House. I asked him again, 

but he was not willing to inform. I do not want to embarrass my Honourable· 
friend but I trust he will appreciate t.he spirit in whICh I am asking. I feel, 
Sir that these sections which permit the abuse of the currency machinery 
of this· country cannot be permitted to go on very much longer in this manner. 
Weare an ~us to put this matter right, and it is the du~  of my ~nour
able friend if he claims as he has frequently done t.hat he IS .the custodIan of 
Indian int~rests in this respect, to try ana put this matter right. I think it 
was his dutv to come to this House for instructions on this subject_and not to 
have the last day of the Session pass without some reasonable recognition ~' him 
as to what are the desires of the principal parties in this House in this very 
important mRtter both of the sterlinp: balances and the ne~otiati~ns pertaining-
there to and also with regard to the necessary amendment of sections 40 and 41 
which i~ necessary to put rij;!"ht further accumulationt;. It iA necessary slso, if 
snd when it is decided that this country will stay in the Bretton Woods Fund. 
If we stay in the fund. we have to fix the j;!"old par of e:xchanlre. We shall have 
to fix it .. Fortunatelv for us and fortunately for me Personally. Thll" aiffioulties 
of the IntematiOllal 'Fund and Bank autJroritieIJ in the other country prevented' 
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them from st;arting the operatiollS of this Institution on the lilt Mayas they 
were threatening to do. They have t..hemselves shifted it to the 1st t:)eptember. 

The JloDourable Sir Mchib&ld Bo ~  N.o fixed date. 
Mr. llanu Subedar: I was told in a press telegram which came frolU the 

.U. ::). A. thlit no operations will start at least belore the 1st I::)eptember. 
'!'he Honourable Sir Archibald Bowl&lu:la: At least not before the 1st 

.t:)el'1iember . 
Mr. Manu Subedar: Very fortunattlly for us, a certain a~ount of breath:ng 

time hu.1S been secured by us without liny effort, 8nu 1 8m glad because ~he 
task of fixing the gold par of exchange and the task of settling all t,he issues 
attendan~ thereto, Iilld the task of financial sterling, balances negotiations aro 
all hanging upon us. These are all 8crioua tasks on the head of thia country 
which will have to be attended to with assiduity and these are not matters of 
complacency of the kind which my Honourable friend seems unfortunately ~o 
.disclose. Any way, we have all these heavy tasks before us, 8oQ,d I was very glad 
that Wt got some time. I still trust that we shall get another three months 
before that, because what with the international issues, the trade balance and 
the other issues, it may not be possible for anyone in this country finally and 
very confidently to fix the gold pin of exchange. Anyway, when that occasion 
comes, you will Lave to suspend the operations of those two sectiolls and substi-
tute therefor a suitable law which will give clear directions to the Reserve Bank 
authorities in their day to day operations. 

Sir, in conclusion 1 would sliy that it is a grt:llt pity that the whole issu~ 
is left hanging. Here wt: have a delt:gation of this supreme status and inBuence. 
May I know, Sir, why this delegation has not been seized of this issue which 
is gJving us troublt:? This issut: of the sterling alaD(~es which I mentioned 
before is equal to 18 yt:ars of net income of the Centre of India. It is equal to 
25 years of the trade balance of India. Sir, these are not small sums. It is 
something of such a magnitude that it overshadows all our thoughts on the 
financial issue of India. May I know, Sir, why this delegation wss not seized 
about it? If they have been, it will be for my Honourable friend to tell us. If 
not, may I suggest that after the first political and large issues have been dealt 
wiih, will not these august persons from the United Kingdom say something, 
give us the assurance which we have been seeking, allay the apprehensions which 
have been aroused in this country, and in doing this, tliey would be doing not 
only a fair and proper and just thing by themselves, and by India, but they will 
help very seriously the caUSe of mutual goodwill between this country and 
England which Ii assiduously being sought by all sections and parties and ill 
which search I myself am joining my friends here. May I say, Sir, that nothins 
will create a fund of goodwill like a declaration Or an assurance that in financial 
maiters, justice will be done to India, that the apprehensions need not be felt. 
that there need not be any unnecessary anxiety of this subject. Sir, let me 
with all humility point out that any perverse wrong or grasping attitude in the 
matter M the sterling balances and the redemptions thereof, will on the contrary 
create a spirit of ill-will, will destroy a fund of good-will which it will not be 
proper in the interests of both the countries. Therefore, Sir, let me end with 
8 nota of appeal to my European friends here-British friends may I call them. 
To my British friends and to the Honourable the inan~e Member, whose far-
reaching influence I am fully aware of, let me make aD appeal. Here is a 
situation which is worrying our minds. Will you not help us in the intereste 
both of your country and our country to allay apprehensions and set them right, 
particularly now that those who decide these iSSues, ,hose who )lave the final 
word, they are bere, on our land, ona great mission. Will you not help UII 
And yourself to that common and mutual understanding of a just foundation 
lIetween the two countries, between England and the United Kingdom? . 
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report of the Bretton Woods Committee Second Interim Report just ,before the 
House, I do so with a clear conscience. '.£'his matter has been before the House 
~lmost the whole of this long and rather exhausting session, and I would like 
to say along with Mr. Manu Subedar that one of the reasons why the Committee 
has been able, after many sittings to produee two reports which have found 
acceptance of the House is because of the patience and tact and the skill which 
the Finance Member has shown in presiding over its deliberationf'. I say that 
bsC'ause it is possibly the last occasion in this House when we will be able to 
say how much one has appreciated the wise counsel and guidance that Sir 
Archibald has been able to give this Committee in particular and the House in 
general. 

When Honourable Members read the third interim report, they will realise 
that once again in this matter, as well as in other matters. a matter which we 
discussed a few moments ago, India has succeeded in obtaining the best of both 
worlds. We managed to adopt, thanks I think to the skilful presentation of his 
case by Mr. Manu Subedar, an extremely en iou~ stand. which I feel some of the 
other nations would be envious if not jealous. 

We have had the bellefit of meeting the Governor of the Reserve Bank since 
he returned from Savannah and he has presented a long and interesting report 
t<.J the Bretton Woods Committee. I do not think that any of us are in two 
minds at all about the question that we got in the person of Sir Chintaman 
Deshmukh the best possible Governor which India could send to this Inter-
national Institution. When this Embject was first introduced into this House, 
now nearly three months ago. I said on behalf of the European group that what 
we wanted was that India should exercise full responsibility as a member of the 
Fund and that it should be exercised on behalf of India bv an Indian and in the 
interest of India. I would like to say that I repeat what was then said and 
I am quite sure that the report which Sir C. D. Deshmukh has presented to 
the Bretton Woods Committee endorses the ven considerable confidence which 
the legislature, the banking community and the country at large has reposed 
in this distinguished officer of the Government. 

My Honourable friend Mr. Ma!1U Subedar once again introduced the question 
of sterling balances and the settlement of the outstanding debts between Britain 
and India. At the end of what must be a very brief o ser ation~ would merely 
~a  that we on these benches who are interested overwhehriingfy in the field of 
trade and commerce realise that the nature of that settlement which is made 
between the two countries will affect our fortunes very considerrHy in the 
future. My friends on the other side of the House may therefore rest assured 
that we are interested in a just and realistic Bettlement of the debt. We are 
as much interested as they are, may be from a slightly different point of view. 
The delay in getting down to negotiating a settlement has not- been under the 
oontrol of the Government of India. n has not been within the oapacity of the 
Finance Member either to indicate the lines of the settlement or to indicate how 
soon negotiations ean be begun. Clearly they cannot commence until the ·final 
outcome of the Anglo-American loan negotiations and the agreement which ia 
110W before the Congress are known. But I feel sure that Ol1ce that position has 
been cleared and negotiations ha"e been taken up many of the apprehensions 
whieh my Honourable friends on the other side of the House feel about the 
sterling debts will dissolve. in. the certain knowledge that practical steps are being 
taken to see that India receives a fair and honourable seftlement. Lord Keynes' 
words in this connection have been frequently quoted and I do not think I can do 
better than repeat them in bringing to a olose my very brief observations on' the 
report that is now before the House. Lord Keynes said at the Original Bretton 
Woods meeting: "It is honourably lent and would be honourably repaid." My 
Honourable frien.lSl on the other side of the House can disperse with that 
assurance firmly fixed in their minds. Sir, I support the interim report which 
is now before the House. 



6308 LBOISLATIVIi ASSUBLl' [lSTB . APRIL 1946 

Sri .~ .b&IlUaUAJ'UlUIL ApItlJl,N (Madraa Cedecl, DilWetaawl Chit&oor: 
Non-Muhlittmladiill Rural): Sir', I will take' just. a few minu~. Sir I want 
that serious coosiderariob to this resoultion that has been brought forward has to· 
be bestowed by' the House. The first resolution that we palled already waa 
that the Committee do consider and report to the House whether it is prope .. 
or in the interests of the country to continue its membership in the International 
MOlletary Fund 81ld' in the lDtem&tional Balik. Wit ~~t .• he CODleDt of tl~e 

Assembly legally we are members of the fund and the bank now because t1:ie 
Govemor General and the Government of India entered into the membership 
81ld signed on behalf of the country. The .only question now is whether it ill 
proper and desirable for the country to continue its membership or not and 
pending decision with regard to that matter, the third clause of the resolution 
that was passed says, that no further steps ought to be taken in the direction of 
either sending a GovernOl' or contributing financially by way of subscription to 
the fund. After the original resolution was patted, thiJ Committee reported 
to the House and the ()Qvemment to appoint a Governor and a Director was 
an inroad to that extent. Clause 8 of the original resolution ssid that pending 
final report as to whether we ought to continue to be member Or not urt~r 

action ought to be suspended but the previous resolution gfvmg power to the 
Govemment to appoint a Governor and send a Director is an· inroad. So far no 
financial commitments have been made by the time both the Governor and the 
Director went. The Governor has returned and he has not brought us any 
greater enlightenment than we originally had regaroing our status and position. 
After he has come back our position has become somewhat dubious. Russia 
"'as not an original member. Five places were reserved for permaoent member-
ship and we got somehow in an interim manner a permanent membership on 
the directorate. But now the position has been challenged. If Russia comes 
in at any time we will have to vacate in favour of RWl8ia, We will then be 
relegated to ordinary membership which expires in about 2 or 8 years. Wben-
ever Russia ma,V come in we will be assailed and we will be relegated to a 
subordinate position. The matter is ein~ considered by the Governing Body 
but I am sure the interpretation lies  in their hands and they are going to say 
that we are not entitled to a permanent Director there. For a couple of years 
we may continue but after that we must take our chance along with others 
whether we are to oontinue on the Directorate or not, That is the position. 
We have not gained a ~r the 'Goftrnor and Director have been sent. 'rhe:v 
have onh-raised doubts in us and confirmed the doubts we have alread" had 
and further doubts have come in. The activities of the Fund are proceeding. 
They may at 'any time call upon us to nx Our par vaiue and intimate to them 
the pAr ~alue and if we contest ani' if we ask to be given time, we are given 90 
days within which the matter must be sett}ed. Utmost we will have three 
monthS. At the end we shall have to subscribe both to the Monetary Fund and 
the Bank to the tune of 266 croree, The money may not go away from the 
country. A la.rgepomon will remain in the Reserve Bank. not as belonging 
to the o e~ent of India but 68 a contribution to the Fund of the bank. If 
the Bank ..... . 
'rbI. JIOIlOara1:te Sir AreJdbaJd ltOwt&DdI: It is credit rather than contribu-

tion. 
8rI K; .AIlaIIu.-ylll&m An'&IlKu: I suppose you are not contesting m~ 

~ tion. He may not ~e with me full"\" , If the Bank tltal'tll opeJ'8tion!'l 
and e~s to lend money to other countries thp-entire sum mav have to be 
paid. 'nteft!fore we will have to think a hundred times before we unde!'take t ~ 
responsibility of giving our subecri"tion to the tune of 266crores. That is the 
1'eAporlsibility of the Assemblv. Thie re(l.olution empowen. the Committee to 
send " report as to wbether it is open, to the Assemblv to take B dec;sion re~ard  

ing i_ cootmllim<le as a member. If we are to continue to be 8 member that 
inrolves 266 erote&". Now fJCcording to the interim report the Govemment will 
ma1re . itB best «t.tempt to gain time to pav off the subscription. Uwe art'i 
unati~ to: lJueceedyou must· ~ power to tire Committee to adville the Gdvent-
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ment and if the Committee advises the Government 'may proceed with paying 
the subscription. You are now clothing this Committee to make a final 
decision if perchance the decision has to be taken before the next session of the 
Assembly. Therefore being aware of all the consequences I would request 
Honourable Members to vote for this. If they do not agree they may give a 
direction that until the next session of the Assembly we shall not subscribe 
whatever might be the consequence, In the committee I said that the conse-
quences would not be too severe and I am reiterating the same position here. 
II we do not pay we can represent to the Directorate of the :Fund and the Bank 
that owing to the impending constitutional changes we are lIot in a position to 
mllke up our mind and pay the subscription. They may refuse. Even if they 
refuse the articles both of the Monetary Fund and the Bank prescribe that they 
must give notice to us and ask us to withdraw from the Fund or the Bank. That 
will take a long time. In the meanwhile we may settle the question. There-
fore even if the Assembly agrees to this proposition, viz., the resolution that 
has been moved, it must be on the understanding that the Government will take 
.every possible step and write for gutting time until the next session Il,leets. Till 
then no financial commitments ought to be made. If perchance it .had to be 
done we can intimate to them our withdrawal. Withdrawing after paying 
subscription is one thing but withdrawing even before paying subsoription in 
case our sterling balances are not negotiated is 8 different mKtter . . . Therefore 
unless the Honourable the Finance Member and the Government give an 
assurance that they would protract even if there be a call, they will put off 
contributing till the next session of the Assembly I would not advise that we 
should accept this. The Honourable the Finance Member gave an assurance 
of that kind . . . . 

The JI.onour&ble Sir ArcIalbald BowlaJlda: Sir. the Honourable Member is 
trying to make an amendment to a report which he has signed, without 
moving a formal amendment, 

Sri II. ~'A JaBaar  I am not. 
The 1I0000llrable Sir Archlb&ld. BoIr.laDda: Yes, you are. You Bre suggesting 

that no further steps shall be taken by WBY oj subscription or otherwise till the 
next session of the Assembly take., place. The idea is by giving an ~8suranoe 
that you will take advantage of every provision of the. Articles. We will write 
to the Bank for time and then we will re-enter after consulting the Committee. 
I am talking about the Government of the t.ime-not myself. The decision 
ma,v be taken by the Assembly. I do not see the Honourable Member is in 
order in trying, in effect, to introduce a new decision in the Report which is 
before the House. 

Sri ][. Ananthal&yUWD Ayy&Ilgar: I do not want to go behind the Report I 
signed, All that I am submitting is this and I want to emphasize this point 
once again. It is possible for the Honourable Member and the Government to 
put it off till the next session of the Assembly. There are two ways in which 
the matter can be approached, One is with the confidence that we will have 
time, Another is that we cannot get time and then drop down both hands and 
feel helples!'!, I want the Government not to become helpless but to take 
courBge and write to the Director to say that it must be put off for 11 period of 
five or six months. - If in spite of all this we do not succeed we shall try to see 
in the Committee what the Assembly should do. I do not want to go back on 
what has been resolved. So far as sterling balances are concerned, my Honour-
able friend has been stating again and again, but my Honourable friend under-
took to give us facts and figures regarding the manner in which the sterling 
balances could be adjusted. We are yet waiting for some such declaration in 
the House, 

'1"he KOllo1ll'able Sir Archtbald ~ 1aD l8  I don't know what you are talking 
about. 
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Sri II. ADaDtbaIa)'ADIm AT!&JJI,&l: The Honourable Member said he know .. 

the assets, the various European assets, in the country and. he said he would give 
an idea of them. ' 

l At this stage :'Ilr. Presidtmt vacated the Chair which was then occupied b, 
Mr. Deputy President (Sir Mohammad Yamin Khan)]. 

'!'be JlOl101U'able Sir Arch.tbald ltowlaDdl: I would like the I'eference to that 
speech. I will try to find out. 

Sri II. ADanthua),uam Ay)'angar: So long us the Honourable member is in 
this Goverument he represents Us lind he must be interested in seeing that our 
sterling ballUlces are Hot liquidatetl in a munuel' detrimental to our interests 
and in seeing that our claims ure realized t{) the last pie. 1 am sure that so ionS 
as he continues to be in the Government here he will take every step and 
place the interests of thi" eountn over and 'lbove the interet)ts of his mother-
country. ' 

1Ir. AbdUl Rahman Siddiqi (Calcutta and Suburbs: Muhammadan Urban): 
Mr. Deputy President, Sir. Three MellJbers of the Committee on the Bretton 
'Woods Agreement proposnls have beeu telling tales outside the school. I do 
not understand their putting their hand and signature to this Report and then 
coming and karillg it to pieces iJ~ a thousand and one ways in this House. 
More than that, they have sold awny the privilt'ge of this House by recom-
mending that they be granted the power to have the final say on the subjeot 
without consulting it at all, in (,lise that pel'ulillrly dangerous moment for 
dtlcisioll, comes between two sessions of this ou~e  Their consciences have 
perhaps, been disturbed otherwise I CIUllIot unoerstand how aud why our repre-
selltatiws could put tilt'ir signatures to this paper and then ('orne anll try to 
re-establish themselves in our e~'e8 as the 'lpholders of the rights of this House 
and the upholder.. of the rights of the Indian people. 

Sri II. ADaDthasa)'anam Anangar: We do lIOt see any othf'I' way. 
1Ir. Abdur B.ahmu Siddiqi: The,\' t'onfess to their inability. All the argu-

ments used in the speeches that we have heard to-day should have got into the 
'Report. We have been passing through hours and hours of debllte and d:s-
cussion on this subje!'t. Evidently we have two winds on every problem and 
we try to be tactical and yet in a most obvious manner it a ellr~ as if we have 
no mind at all ~nd we have no opinions, The Honourable the FinllnC'e Member 
pulled his colleagues of thp, Committee one way while their conscien('es pulled 
them the other way. As we collapsed ahout th~ deeision on t be fleabite of two 
crores--we did on this also, the whole future nnanl'iul position of India so fill' 
as regards not only this wretched Bank and Jntpmlltional Fund hut also that 
aggravating malady, financially speaking, of sterling balances which are 
increasing from day t{) day. Whether the Honourable the Finanee Member 
will now, under the instructions of this Committ.ee when speciaIl.v summoned, 
give them an assurance as to the amendment of the Heserve Bank Act, or 
whether he will induce the Secretary of 8tate, during his remaining days of 
grace in India to tell us something about how the British Cabinet is going to 
deal with our money, are argument,s which do not carr,\' an.v weight or substsnee 
in my view, We have not got the courage nor, it appears, the ronfidence to 
declare our wilL Making argument in this House in a debating way is one 
thing and standing by our constitutional and our nnaneial rights is another, 
This is not a shopkeeper's business nor a matter of banya politics, I hope it is 
not the intention of the critics to walk over tomorrow to the other side and get 
kudos for bringing back millions and millions of !;terling pounds into tbis 
oountr.v I It is so ridiculous on the face of it. I know there will bea scaling 
down. I do not know in what shape. whether in raRh or in kind Or in service, 
our money will come back. If the experience of the last war is any indicatioo. 
we should wash our hands off the t 'r1in~ balances. If I had my way. Sir, I 
would not touch the in.temationRl Fund and Bank with the longest possible 
barge pole. As ~ said. on the First Interim Report-I hope there will not be 
half a dozen Interim Reports-I think we could come to a settlement on thia 
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problem easily. Let us. forget the thing altogether. India, with its raw 
material, is an important item in world economy. 1£ we do not go into the 
International Fund and .Bank, the International :Fund and Bank and their" 
supporters will come to this country t,o buy things from us, and-pay as we 
demand. This country has been played with in regard to sterling balances and' 
dollar pools. So long as we do not possess power we cannot control even our 
own destiny. What will actually happen 1 do know. The bet of an earlier dat& 
was repeated by the Honourable Member who has signed this report and 
criticised it. It will be difficult b find another instance of self-condemnation 
than this; but whether we go aheltd with this, (,I' we do not, I have always been 
of the opinion that in internation!tl affairs India will always have to play second 
fiddle. I have been forced to the conc:Jusion t~ da  and I express the fear .to 
~ou  Sir, freely, that even when there is a change-owr in case the Secretary 
of State is rltally generous and kind, then too, with this double-mindedness and 
bonia menta;ity, we shull not be abl.e to play our proper role, so far as the rightS' 
of the poor man, whose money hus built the srerling credits, are (·on(·erned. I 
am d()ubtful if we shall get anything back. Every representative of every part.y 

has signed this report. Therefore, under party etiquetre and rules, 
4 p. II. the Heport will go through; but if these gentlemen had not developed 
the psychology of fear, I feel certain that the Honourable the Finance Minister 
will not have played with them liS puppets in his hand. They dare not utter 
courageously their views in the committee; but here to make the reporters in 
the gallery corne out in str~amline headings that X the great nationalists stood 
lip for thl! tiuuncial right!> of India but only after they had sold them away under 
the towering frightening personality, persuasiveness and influence of the Finance 
Member. 1 am It hit surprised because it is difficult to place confidence in 
members of this committee who signed this report and who demand, against 
every principle for which we have been fighting for the last thirty or forty 
years-and of which they want to rob this  House to take final aecision: the] 
wHnt to be left Illone and they want to be played with by a powerful finance 
minister to sign away every possible chance of getting back our money. If we 
cannot get that, then saving ourselves 266 crores, which statistically were 
declared equal to 18 years of our income at the centre and 25 years of the trade 
balances of this eountr~ all this thev want to hand over to him, and he savs 
"I am going away; on'e of your own' brothers will come and sit over the ~o
hlem "-alld then liS we say in Urdu, Garib ka pet kat kaT ufter starving tho 
poor man, the funds accumulated will be thrown away. We shall not be able to 
rectify the blunder committed in this Report; and may I suggest that we too 
as members of this House would have preferred to read the words of-what the 
Governor of the Reserve Bank of India told them in ('ommittee, and whether 
bis other fellow members and dire('tors, were prepared to look upon this country 
with some consideration or were \\'e going to be used by British ministers and 
their economjc udvisers to help them build up their own plaus and economies 
and we were to be left iu the lurch in our o\"n country, to fight for a Bea-bite. 
as I said, of a mere 2 crores, and to hand over 266 crores. To find reasons t() 
get out of this Repott, now is something which is neither dignified nor worthy 
of our representatives on the committee. The Report will go through; but may 
I warn them that in case that special meeting is called in between this session 
and the next, they will have to behave a bit better than they have done so far. 
I hope the Report then will not be an interim affair; and I hope whatever 
decision thev take, it will be not in a manner as if their brains were empty and 
their hearts . full of fear. Let them go ahead; even if they make mistakes I shall 
be prepared to forgive them; but let them make those mistakes with courage and 
confidence and not with fear in their hearts. 
Dr. Sir Zia 11dd1D Abmld (United Provinces Southern Division: Muham-

madan RUl'sl): Sir, as soon as I go out from this House at the fag end of the 
Session, the gentlemen on the top it.! the press gallery will ask me, ha~ has 
been the bogey of this particular ses sio~  . Is i~ the I:N.A. or UNRRA, Food, or 
Bretton Woods? I Will have no heSitatIon m lIaYIng. that the bogey of the 
present session has been Bretton Woods. We discussed it in the beginning; we 
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ve discussing it in the end. and we discussed it-I do not ~o  bow ~an  
time.--in the middle of the session; and today we are in the same position a8 
·we were in on the first day. My friend Mr. Siddiqi pointed out that we did 
not know our minds when we • signed the report; but the real question, a8 I 
.pointed out on the very first day when this Bretton Woods Report was presented 
before the House, has been that we have been discussing the side issues and not 
the main report itself. We have all the time been using this international 
monetary fund and the international bank as the fulcrum for some subsidiary 
questions; and we did not take the problem &S it should be, and it.. is on account 
of these subsidiary problems which we have been discussing all ,the time that 
the main issues were subdued by these subsidiary issues; and the conclusion 
waa what my Honourable friend has just pointed out. Instead of thinking 
about the Bretton Woods Report, we were thinking of the subsidiary problems-
we have been discussing quite a lot about our sterling balanoes. We all share 
the views expressed by my friend Mr. Manu Subedar that Ind.ia is a poor 
country. We O&Dnot write off the sterling balances amounting now over 1200 
·Cl'Qres. We caunot Rettle this thing immediately and thia, is a question for 
~ei' ation. ~land ia not in a position to pay. . Even if England paid 'the 
amount, it cannot be in the shape of gold. It will have to be in the shape of 
tU'f,icles and commodities but when this course is suggested, the representatives 
-of industry say 'No'. They say that these things should not be 'imported from 
oQutside and that these things ought to be mallufactured in the country itself. 
When I suggest tha,t a. large number of wagons and carriages and locomotives 
should be imported from outside, I was told by my friends . ~We should 
manufacture these things inside the country. We must have our own work· 
sbops for this purpose'. So that when we suggest that. these sterling balanoes 
ahould be repaid in the form of goods, the cry comes from the industries-
please don't allow it. Otherwise our industries will suffer. ~  has yet 
:suggested the form in which these sterling balances wm be paid. 'U is evident 
it cannot be in the form of .i"eeious metals, gold or silver because gola and 
-ailvE:r &re not available in the world. They have all been locked up by America. 
In tha old days it used to be shut up by France. Now, the whole of the 
French gold has gone to Amt!rica. As our saying goes: Barai nihada.n ehe sa.ng. 
-eke zar. (This gold to us is no be.tter than stone.) 

When a thing is locked up, it may be stone or precious metal. So long &8 
~he gold is not in cirCUlation, and is not available, these sterling debts cannot 
.be paid in terms of the previous metals but only in terms of commodities. If 
it is not to be paid in terms of commodities, then the question will arise in what 
,commodities it is to be paid. 

No country can possibly manufacture goods worth 1200 crores and no country 
-can possibly absorb them. It is. II, question of negotiation as to in what way 
it can be paid and this will extend over a long period of years. It cannot be 
done in a day or two. You cannot make a payment to order. You cannot flsk 
the f'inanae Minister of the United Kingdom to write a cheque for 1200 crores 
in favour of the Finance Member of India, because that cheque cannot be 
cashed. Paper morry from the United KingdQm will have no value in India. 
The only way in which we can deal with this is by means of negot!ation. The 
Finance Member has, convinced us, at least I was eonvinced, that he will take 
·the earliest opportunity to have the question of sterling balanoes settled,.. 
Either he will send a deputation from this country to England or he will ask 
'for a deputation from England to visit India. I see no other alternative. It 
cannot be paid by a cheque. The method of payment has to be discussed. 

Then we have to e~ a part of our sterling balances changed into dollars 
'and other eunen ies.~  we wish to get the articles, we must get them not 
~nl  from the t1nite~ Kingdom but also from other countries and the exohange 
of other countries should be available to us. This is 8 matter for consideration 
ud negotiation. None of my colleagues say that there should be nooe8Miation 
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~u~ t ~i~ should be illlmediute PIl,YUH:'llt. \\'tl ure not ShylocklS and we do not 
llliJS~ un our. puund of flesh. Hut Indill is a poor country I:Lnd it clinuot afford to 
los~ Itt! sterllllg balanctls uuo the dliu ~r III our mmds that it may be ultimately 
wrItten off should be rt:lUloved. This is the only thing 011 which we wanted to 
be I:Lssured, us some members had the upprebenslOu that the entire amoun. 
mil.} be written off. As 1 hu ~ sud, the uegotiutions will take time. The thing 
C'III11lot btl doue ull ut Ollce. 
.  I shali deul with the bogey of ISterlillg lHilauces later Oil but in thtl meantime 
1 ba ~ got II corollary. How have these sterling balanoes uccuruulated. My 
irieud ~lr. l::!iddiqi Said uud 1 repelit that it has been accumulated owing to the 
tllilier,Y aud tmfferings und privutiolis of the poorer people. There cannot be any 
t,wo opinions about it. 
Then, Sir, we have beell talking of sterling balances but nobody is thinkmg 

of the ru e~ bulunces. Now, a large number of people have aecwnulated rupee 
balunces by the lSame process, namely, the suffel'ings and privations of the 
poor people. Wh~n we consider the ~Stioll of th~ sterling lllan ~s outsidtl 
lndia, we shall also a ~ to tUI,,· into l ousid~rat!on the (!Uestioll of the rupee 
alau ~s illSid~ india. Though 1 ,k, nut wunt to rais~ this at the fag end of the 
beslSioll, I give notice that 1 will take care to J'uise it in the n~ t sessIon. 
Ilr. Deputy President: Too Illut.:h talkil1g is guing 011 in th~ House and that 

makes it impot;sible for the Chuir to follow t h~ debate. I hope Honourable 
~le l er8 will not speak loudly. 
Dr. Sir Zla Uddin Ahmad: Sir, about rupee alun ~s  this is a questio.l 

whIch ill agitatiug the minds of leaders of the country ut present. By the 
lll:cUllluiutioll of rupee bnlulH:es who ure the .o l~ whu suffered? It is really 
the poor peuple who hnvI' s l el'~d IIIO!'t. I give Jlot ( ~ to the Government now 
that 1 will tuke up this (!uestioll dUl'ing the next sessioll and will demand a 
tatelll~nt frum th~ (ioverllllJent as to how lIluch rupee baitmces have accumu-
lat.t'd 011 accoullt of the privations and miseries ·)f the poor people in this country 
tImillg the gl'eat war. What tire th~ lJI~thods \\ e al'~ going to adopt in order to 
recuver these alulll (~S. .\Iy HOllollrable frielld might say that death duty is one 
uf tLl' methuds ~ whil'h he proposes to ret'over the I'upee balances. But 1 say 
this method of r~ o er  is very I~n th  more leugthy t~an the negotiations for 
l'eeovel'Y of our sterling balunces. In our negotiations for recovery of 
stel'iing balallces, ll~ POlllt has l.eelJ overlooh·d. \Ve should not utilise our 
sterling balallcelS ill order to bring whut are called capital goods. Capital goods 
will ~ advuntageous to those lJ~1 !;On8 who ilre the custodians of our rupeE> 
bllilillces and r~all  they are trying to ('onvert the sterling balances into rupee 
balunees. The poorer people are 1I0t belJentte(1 by this ('on version of sterling 
alull ~s into rupee balances in the mllnner in which it is demanded by some 
~l'sons. They propose to purchase capital goods from England, America and 
other countries wherever they can get cherlp. The problem thereby remains as 
it was. It has not been solved. I would like to utilise these t;terling balanoes 
in order to lower the price level. in order to raise the purchusing power of the 
rtIpee. If the sterlillg bu\anees are to bellefit the pOOl' people of India, it ought 
to be utilised in a manner that the purchasing power of the rupee may increase, 
that, we really get full value to the rupee. I raised this question in 1931 and 
I said then that great ar~ should be exer('ised by the Finance Member in 
.. t.aiJili;;ing the internal price of the country. I raised this question on the floor of 
the House in 1931. 1 referred to the M Ilcmu\Ian report and to the speeches of 
Lord Kemes on this particular question. I thought that probably the 
l'iu el'isor~ of Sir George Schuster will take up this problem. But no attention 
was  paid. I trust that this International Jfonetary Fund Rnd the International 
Rank will help U8 to solve this partiC'ular problem which is realI.\' a problem of 
aU problem8. The Finance Member is now tackling Rubsidiary questions like 
t.be dearness Allows:nce, war R.llowRnC'e, this allowanre and that allowance. 
But he hItS overlooked the main problem of which all this problems are 
corolllU'ies. . 
Diwaa 0l1am&n L&11: I rise to a point of order. Is there no time limit for 

f!peeches on Re801uuons? 
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Kr. Dt u~1 PrIIi4IIlt: There is no time limit for tWt>. 
only in the case of I!.esolutions. 

l18TH APRIL 19413 
There is time limit 

Dr. Sir Zia Uddin Abm'd: Then, Sir Jel'elll:i Hllismull cllme as the Finance 
Member. Htl concentrllted hit> Ilttootion on the stabilisation of bank ra.te of 
interest. As I said vtlry ttlW people are intere8ted lU the stabilisatIon of bank 
raw of inte~est  How lllaoy ptlOple have got ballk account? How many people 
really deal III bank shares, The averuge lUUll is lllterested only in the purchasing 
power of the rupee, Now wheu the Bretton Wood rtlport it; undtll' considera.-
tion, this is the occasion for me to emphasise 011 this quel:ltioll 8.ud w'ge tha.t the 
GoVtlrllment should immediutely tuke steps to stabilise the purchasing power 
of the rupee, There are two parallel issues before us, Olle the sterling balanoes 
and the ~ther stabilit>atioll of riee~. 1 SU.\ WhOl1l does the sterliug' balance 
benefit?r:t}llt will only benefit thl' lUultillliliiollllll'e, They will only transftlr th~ 
sterl~ ' alan es into rupee bulllul'es. The poor people will relllain where they 
art:. These sterling bahillces ought to be utilist'd to reduce the price level which 
elone will benefit the pOOl' people. Therefore lli,V proposition is thut this Bretton 
\Voods Agreement ought to be utilised ill order to stlibilise the pUl'chal:ling power 
of the rupee. Theil, people 11111,\ uFk what Bretton Wood!:> agreement has got to 
do with the stabilisation of the wpee, 'l'hn t is tI pertinent question, I say this 
is the onl,) way by mean" 01 \\hil'll prices CUll be .,;tabilised. I have discussed 
thi.,; thing ou the door of the Howse rel'eatedl,\, bllt 1 Ulll 1:l0l'l',\ that the Finauce 
l\1emberl:l paid no II ttclltioll to it. Tilel'\: are t hl'ee important probieml:' which 1 
have been pressing. Probabl." I aUl ill the llIinol'it,\ of oue, but 1 alU ot 
1~ theories. 1 alII Sllre SUUller 01' Iatl'1' the Fillallee Member Hud the House will 

accept my three propositions The tirst proposition is the Railway Rt'sel've, 
the second is to muke labour bllSBleS!' partner III tilt' firms and the third is the 
method of the stabilization of intt'rIIal pril'cs 111 paper rupee, The only method 
by which you eUIl stabilise t hl' price of thp rupee is to fix the value of the 
paper rupee in terlll~ of gold Blltl Eiiln"r. Unless the value of the paper rupee is 
fixed in tenus of gold, it is illlpos"ihip t.o stu ili~e the value 01 the paper rupee 
in this countr.Y. You must fix and determine tlHlt when the present world 
priCt: of gold is abo\lt l~s. 40 II tola. '\\'e ought to keep it withill the lilllit of 
:l to 3 per eeut., and not llIore. At thi .. rate we ought to be able to purchllse 
gold in this countr:·. If we ut'lJit'\'(, thi", oujed. we CUll fix the price of silver 
rupee in terms of gold at 1 ~. 45 .. tola. Theil aud then alone you Clill make Ii 

beginuing for stabili::;ation of Pl'il'l' of uther COIl IIlloditi!:'8 , wheat, (·Ioth and other 
things. 111 f;\(·t it .VOll \\'allt til l'l'adieatp hluek 1Illll'kd, the fundamental thin;:!' 
is the fixution of priee. You ('IHlnot tix the prictl of wheat or cloth or liny other 
article in tenus of the paper rll ~'t' Ilnlc",s you j'egiu with gold first and fix the 
price of your paper rupee in terms of gold, And that price a(' or~!n  to the 
present value ought to be not l1Iore than Its. 45 1>I:'r tola, But lf you allow 
gold to be sold at H". 100 II tola I,y the l:esl'rn. Ballk and sold t.o the highe",! 
hidder YOIl eannot. stuhili!'e the I'l'i('p of tlw silver rupPe, lind tlw sdler 0' whellt 
also will claim the right to sell to the highest l,iddpr and they will say you have 
no right to control them. Th(, mOlllPllt ,\'ou fix it the customers will not get it 
because it goes to the black IlInJ'kpt. Ro unless you fix the price of the paper 
rupee in terms of gold yOll ('11111101 "tRbilist, ri('e~ in this countr.". And the 
Bretton 'Woods Agreemeut givl's you an opportunity to achieve it. In this 
particular Bill they have fixed the plII'(,hase prict. of gold by the BRonk, but no~ 
the selling price, the lucuna is therE'. I Hf;kecl the (-}o\,prnor of the. Heserve Bank 
to raise this question in the genernl meeting, which he unfortunately could not 
do, thut in fixino the purchase pricp thf',v f;hollld fix the Rale price of gold also. 
Unless that if; i~ed in terms of the paper rupee b." the International Bank it j ... 
impossible for an;v countr." to stnbilifle the internal prices; and the difficult." 
will arise not only in India but in ever.v other countr.\'. And if for nothing else, 
onlv for 'this reaB<)o I will support the International Bank and Fund if they 
.ucceed. in stabilising ,the value of gold. Gold hilI' unfortunately got two poai-
tioos,-aa a oommodit;v and as a measure of comparing different currencies 
As a student of mathematics the first. lesson my Honourable friend must have 
leRmt about 8 unit of meMurement is that -if must be fixed and definite, 80 
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if you are to compllre different currencitl!! the price of gold muat be fixed 
definitely, otherwise there wiU be chaos. This thing will not do. I pointed 
out while discussing it in the lJommittee that in tlle C8!!e of gold we will be led 
to the same conundrum to which Sir Bertrand Hussell was led when he 
lectured on the philosophy of mathematic!! that 8 class of classes is at the 
same time a class and an individual. We will have the same conundrum if gold 
has II. fixed value when used as a measure and an arbitrary value when used as a 
(~ommodit . That is ausurd; and all yow' talk about the Internationa.l Bank 
will come to nothing unless you fix the purchase price and the sale price of 
gold and bring them on a par with one another. 
. Then we say the value of the rupee should be fixed in terms of gold, but 

how will 'you fix it? In India we get o~d for Rs. 100 while in other countries 
~'ou gtlt it for Ra. 43. So if you have here-two prices, internal and external. 
your measure changes. It becomes like an India rubber which D1~ be extended 
to any length. You cannot compare the currencies of different countries when 
you can stretch it from Ra. 43 to Hs. 100. Then my Honourable friend makes 
further trouble by putting ou it an import duty of Rs. 20 per tora, of gold which 
is not a commodit'y acco1'ding to hill!. What! now suggest is tbat this Inter-
national Bank should be tIle sole purchRser of all the gold that is produced in 
the \rorld and at fixed priees aud then it should be distributed at fixed prices all 
o\'e1' the world. If your Interniltional Bank has _ got one value, Re. 43 for 
instance, and the miner in South Africa seDs it to the highest bidder at ·any 
pl'icl', the meaSU1'e of comparing the values of currency in different countries is 
alJused and the price is raised aecordiug to demand. There is no question of 
delillilld it! the case of fi conmlOdity whi('h is used as It measure. Therefore if 
you want to stabilise [!l'iees Ill! i) ~r the world, whatever applies to India will 
lipply tu other countriE's also. You may manage ri e~ by means of Ordinances 
alHi Hegulations, but if you want Ie "tabilise prices all over the. world you mus~ 
fix the purchase price and sale price ill terms of the cllnene,\' of every country. 
It is useless for tht' Fillfinr't' ~Iem er or an v one else 01' the International Bank 
to say that the price fixed for tht> 1'upee 'is fiO IlIany dollars. But when the 
dollar i~ also measured in terms of gold it will be impossible -for us to stabilise 
thE' purchasing power of thE' l'Upee; and jf that i3 lJot stabilised ill terms of gold 
it ('annot be stabilised in terms :If any other r:omruodity. Attemps were made 
by Tny Honourable friends like HiI' Ramaswami Mudlllinr and Sir Azizul Huque 
alld t:;il' Akbar H.\dal'i to fix the price of wheat and ('loth. etc., but they all 
failed. It i~ 1I0t possible unless yon stabilise the purchasing power of the rupee 
ill terllls of gold. Therefo!'E' 1 impress on th., Finanee Member to tell the 
British Gon'J'lHuent that we ;;hould have a clear account of 0111' 8ter1ing balances, 
tlwt the\' should nM Ill' "rit.ten off and arrangements should be made for their 
repa.\'Tllent. As II corollal'." to thRt 1 would press that the payment should be 
made in II manner that they stabilize and red lIce the prices and not only change 
the Rterling int·o rupee balances. 

The other poillt is that all the arrangements would" fail unless definite 
arrangements are made with the Internationa.l Bank that the prices of every 

• rurrenc,\' are fixed in terml" of gold. If those priees are i ed' ~n'  on pl\per but 
flat in realitv, then I Rill sllre th:lt this whole 8vstem will tireakdown. There-
fore I sa,v that for the improvement of trade this' thing ought to tie done, but at 
the same time it is desirRble that this arrangement. should be made imme-
diatel.v. 

And now I come to the main question-the Bretton Woods Committee 
Report itself. As regards this Report, if :vou. take . a ~  all the. subsidiary 
points whirh I and ever.\ one else have been dlscusslIlg. then there iii' not ver." 
much left in the Report. There is a saying: Khatmal ko mal mal.kar bhain8tf. 
1tin. (We have rubbed the bug so much that it has become a buffalo). 
It was a small problem, but we have been talking and talking over it, with the 
ref-lilt that it has become a huffalo. I put this question on the first day when 
~his matter was brought before us. and I raise the same question again. Every 
eountry will have to trade with other countries. India will have trade with other 
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countries of thtl world uud other countries will have trade wi,th this country. 
:First of all the qUtlstion is whether we should have restrictions on trade 01' 
whether thea'e should be freedom ot trade. 1 IWl sure there is only one &nswel' 
t-o this question aud that is there should be freedom of trade. If there is freedom 
of trade, we know that puyments l~alll1ot oe mude in terms of currency notes 
because currene} notes have got value in India but not outside India. You can 
make payments in two ways; One is that you have the burter system with other 
countries and see that imports and exports equalize because the difference 
caJlJlot be paid by us in any other form. Such l\ system is exceedingly difficult. 
Germany had this system just before the war-from 1938 to 1989. They had 
opened:accounts with each country separately. If anybody wanttld to imPOrl U 
thing from India, they said all right find out a person in India who will purchase 
something from Germany of equivalent value. So that if I want to sell some-
thing I have got 8 double problem; Therefore this barter system is inconvenient. 
Whut is the other method? The other method is thut \'ou huve some kind o~ 
dt~uran e house, a kind of Central Bank which at the eu'd oftJle year wiII olear 
off plus and minus against 1111 the truding countriei", Ilnd whatever may be the 
blilance it should be paid in gold. Actual pllyments will be very small. It will 
be something like the gume of Bridge. I am not Ii Bridge player of course, but 
I know if ~'ou play for two or three days, the net result after minuR and plus 
points will not be much. Therefore, I say, Sir, that if this is dOlI(:' through an 
International Bank, we will. find that the IImounts to be puid aetuall.\' at the 
end of the year will be ver:\, small. 

Some one asked what will happell to our Illone.,? Well, the money that we 
~re eontributing will remain in India. It will be with the Reserve Rank. Some 
people are under t,he impression that we will be sending our money to +he 
United Kingdom or America. ~o. it will "1:'11 III in in India. If anything goes 
wrong, the mone.' will be ill ollr pC,SI>eSSIOIl, alld not only our own money but of 
some of the neighbOlIl'iug ('ountril'8 also. Our p08sessioll will be greater t.hlllJ 
our contribution. Therefore the ('hunce;; of /l los" are Vt"',v smllll indeed. All 
these bogeys that we me losing have no busiR. 

Seth Yll.1d Abdoola Baroon \.Silld: 1/uhallll1l:ldun Hurnl): Sir, therp j" too 
much noise in the House. 

Mr. Deputy Preatdeilt: I have drawn tllie attention of the Honourable 
.Members to that already that this is not right t hilt tIlt'.\' 'ihoul,l go on talking 
between themi'lelves so IOlldl,\' as t" disturb th~ ro din ~ of the House and 
I do not think that the Chair need repeat that. 

Dr. Sir Zia Uddbl .Ahmad: We are not lORing an,\' money as some people 
seem to think. The transaction will be only a paper transaction. The money-
gold or anything-will be in our possession and then we have gut n rule t.hat we 
can give notice at .any time and withdraw. At the time when we chose to 
withdraw, the mOlley will not he in Ameriea 0)' England; it will be in our 
possession and it will always be more than our own contribution. 

If there is freedom of trade. there mURt be "ome method of pa,vment by one 
cOImtry to the other. There are so many different countries that if this is 
left to them there will be many ('.ombinations. This is very difficult and there-
fore I say that ~hi8 is the only way in which payments can be made and by 
means of whieh credit of es('b country will be eRtllhliRhed. Thf'Y will not 
demand orei~ credit from any ('ountry which the\' demand at. prf'sent. The 
question of foreign credit will disappear altogether. We are !1-11 pooling on foreign 
~redite. 

We are in favour of freedom of trade. I can talk on This subiect for two 
hours more hut J will not take much time of the House .. Finally, I would like 
to say that if anyone wants to use this Bretton Woods al'l a fulcrum for our 
sterling balances or for Rtabi1i:dng the paper 't'alue of the rupee,..i t il'l A.11other. 
thing, ;bnt if yon <'Orne to trade itself. von will flnd that it will be impossiblP-
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ill the future world to carry on the trade freely with all these restrictions from 
our Commerce Member, who is really not the person who encourages trade but 
he kills the trade and we do not want the Government of India to kill the trade. 
We want the merchants to have freedom to carryon the trade with any country 
they like. If you have this freedom of trade, I ask any business man how can 
it be done. Either you establish a foreign credit in each country, which is 
impossible, or you have a barter system, which is just 8S impossible. That is the 
only method by which you can have freedom of trade in any country. 

With these words, I support the motion. 
The Honourable Sir Archibald Rowlands: 'I'his, Sir, is perhaps my lust 

appeal'llllCe in this 11ouse. r listened with fascination and admiration to the 
wonderful feat of watering the capital of the international monetary fund by 
Dr. Zia Uddin Aluuad. He translated gold into silver and water into gin. 1 
notice he also took my glass. Well, I do not drink wuter, though I believe it is 
very good for keeping the teeth healthy; yet I have not much use for it. But I 
could not follow him right through. He as an individual, is in a class by him-
self. He took us to Germany and E'uid that Dr. Schacht used to exchange mouth 
ol'gans for hides and skins. That is one very good method of trading. 

I do not think I want to say a great deal about the able speech of Mr. Manu 
Subedar. I have heard it several times before in the Session. I believe that, 
if it were within the rules of this House to permit me to introduce an amend-
ment to the Lord's Prayer, I would hear all about sterling balances, dollar 
balances, negotiations, 

Dr. Sir Zia Uddin Ahmad.: And rupee balances I 
The Honourable Sir .Archibald. Rowlands: 1 hila forgotten about t,he rupee 

balances. I am doing my best to get some of them but I regret to say that 
he 01' some of his friends are preventing me from taking all the steps. Beyond 
that brief reference, I will not make any mention of a certain Bill which they 
all know about but which has been put to death out of duty. 

As for the negotiations for sterling balances, I have discharged my duty in 
this House. I have left His Majesty's Government under no illusion as to the 
strength of feeling in this country on that subject and today I have reoeived an 
assurance, without going into details, that His Majesty's Government are as 
anxious to start negotiations as soon as they possibly ean. ~ore than one 
speaker this afternoon indicated, I think, the real reason why they have not 
started. ~rha s  speaking on behalf of the Government, I had better again 
not mention names. We all know why and we all appreciate it but until that 
one difficulty is out of the way, it is neither in the interests of the United 
Kingdom or India to enter into these negotiations. I can 88sure the House that 
we are using the time given to us to very good purpose, and I think whoever goes 
to England to nego1iiate on sterling balances will be provided with a brief which 
ought to enable him to deal with any question or any argument raised even by 
the ingenious and brilliant Lord Keynes and his very brilliantj team in the 
Treasury. That is, if they go to London. The question whether negotiations 
will take place in India or London is still open. There is no final decision on 
that point and there is no final refusal on the part of the United Kingdom ~ 
send a team out here. 

Some complaint was suggested or made that the Cabinet Ministers who are 
out here should have been given an opportunity to study the position of the 
sterling balances. I think that, with Hindustan and Pakistan in the balance, 
they have quite enough balances to deal with in addition to the sterling balances. 
I believe that they are deliberately refusing to be defleated from the main task 
with which they were charged. 

With regard to the par of exchange, there again we have not sat idle. We 
have made two or three studies of it and we have ha:d consultations with the 
Reserve Bank of India. I think it would be wrong to indicate the conolusioni 
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we have reached. I do not think the conolusions will differ very much in six 
months· time from the- tentative conclusions we have arrived at now. 

As for Seotions 40 and 41, there again, we have not sat doing nothing. 1 
have been diaoussing the matter with the Reserve Bank and also the question of 
finl411ciug the future sterliqg purchases in India by difterent methods. I am not 
in a poaition to &DIlOunC8 any final result. It is obvious that if India stays in, 
&he Bretton Woods Agreements, it will have to alter sections 40 and 41 of the 
Reserve Bank Act which, at the moment, compel the purohase and sale of 
sterling at a fixed rate. It may not suit India to follow sterling in the inter-
national fund at all and, as long as she is tied down by sections 40 and 41, she 
cannot do that. In any event, if India stays in .the Fund, we shall have to 
change them. 

There wal one discordant voice. Mr. Deput)' President. It was quite 
obvious that my friend, Mr. Abdur Rahman Siddiqi, whose championship of the 
rules of the House I greatly admire, took the opportunity of being, what he 
normally is, a. na.ughty boy. He believed no one was in step and he was the only 
one who was in s~ . I enjoyed his speech 8S I think he did himself. Among 
other things he ohose to make a savage assault on two members of that 
courageous oommunity, called the Muslims. which I tliink Fas a little unfair of 
him. However, he did not succeed in exhausting Dr. Zia Uddin. I pictured 
myself as &. nurse with Mr. Manu Subedar on one hand and Dr. Zia Uddin. on the 
other and with Mr. Tyson on one knee and Mr. Ayyangar on the other knee. I 
would have thought Mr. Ay,Vangar just about the right weight. 

I do agree with the tribute paid by Mr. Tyson to the Governor of the Reserve 
Bank and I am glad to have the opportunity of saying that I have, from 
illdependent sources, evidence of the admiration whioh his dignity, his ability 
and his general handling of the situation evoked in Savannah in the recent 
ne!,fotiations. It was of the very highest. 

I will not take any more time except to move the motion standing in m." 
n/lme. 

Xl. ""''1 PfMIdeD\: The question is: 
-, 1'hat tllis ~  do approve the ooune l f aetior proposed in par8lJ'&pb " of tbe Second 

• Inwrun ReJ>o. to oC ComIQitWe 011 tlte BMton W.oodR Or.nferaIoe· Apeem.,.tapl'M8llted te t.he 
HmtRt" or Wedner.day, the 17th April. 1 ~.  

The motion was adopted. 
The Assembly then adjourned .ine tlh. .. 
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